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ACCOMMODATION CONTROL ACT, 1961 (M.P.)
e frFor arferfras, 1961 (ML)

Section 23-A(b) — Eviction under Chapter-llI-A — There is a presumption of bona fide
requirement in favour of the applicant but the same is rebuttable.

HRT 23—®(W) — ™ 3—F & A THRIA — AMdGDd & Y& H AGHIAD
JATILIHAT BT IRV Bl & IR I8 WIS & | 217 249

ARBITRATION AND CONCILIATION ACT, 1996
AR Ud gole JAfe-a4, 1996

Sections 11 and 34 — Effect of award passed with consent of parties on subsequent
reference Petition.

SIRIU 11 U4 34 — U&THRI I Agqfa W IIRd STffAoia &1 qgemdaddr fHeer arfredr
R JYq | 218 249

Sections 16 and 34 — Application against award where exclusive jurisdiction is provided.

SRIU 16 U4 34 — A0 & favg e S8 il &1 UHHE SUhR
qraend g | 219 250
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ACT/TOPIC NOTE PAGE
NO. NO.

ARMS ACT, 1959
g rferf-raH, 1959

Section 27 - Injury caused by fire arm which is a dangerous weapon — Accused cannot
escape from punishment for using arms prescribed u/s 27 of the Arms Act.

HRT 27 — SUEH, 3FGY W BIRG, SN TR AYY & — ARMYI G b SUANT
P ey & S drel gus, Sl gRT 27 31gy S| | aftid € & a9 78
HeT | 253 (i) 301
CIVIL PROCEDURE CODE, 1908
fufaer ufsear gfear, 1908

Order 1 Rule 10 — Unregistered sale agreement does not create any right in favour of
purchaser specially when sale of property is stayed.

AR 1 9 10 — USGa fAha & IRR &l & el § DI AfdR AT 7L

FHRAT T fIRY BT ¥ T 99 Fufcd & FIT IR AP 2 | 220* 251
Order 7 Rule 11 — (i) Application under Order 7 Rule 11 — Factors to be considered.

(ii) Determination of preliminary issues.

AR 7 19 11 — (i) 3w 7 999 1 & ofaia amded — fouR # ford oI arel
qey |

(il) IRfE faarerdt &1 feiRor | 221 252

Order 7 Rule 11 — Jurisdiction — Objection — Two contradictory stands before two different
courts cannot be permitted.

AR 7 ™ 11 — §FPR — 3T — o A <Rl & FHel 37 IRER
ORI w%g @1 SrgAfa 81 <1 S Al | 222 252

Order 7 Rule 11 — Scope of revision in civil case — Revisional Court can only analyze
jurisdictional error or any procedural irregularity or impropriety caused by the trial Court.

ameer 7 M 11 — RAfae AMal 3 gieror &1 A — GRS ey $Had
faeRor <IRITery g1 @1 T8 &AMADR &1 Jf srerdr DI UishareHe Afrafear a1
ST T fIeeror R AP 2 | 223 254

Order 7 Rule 11(d) — (i) Rejection of plaint — Facts to be considered.

(ii) Grounds — Whether plaintiff is entitled to any relief or not has to be considered at the
time of trial.
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ACT/TOPIC NOTE PAGE
NO. NO.

3meer 7 M 11(8) — (i) Ieu= T AHSR a1 ST — AR &-4 Iy T |

(ii) 3R — 9T fH=A AN BT T B & ARBRI © T 1 59 R TR &
7y R fear S =nfu | 224 254

Order 7 Rule 14 — Exercise of discretion — Courts of civil judicature also have to adhere
to the procedure prescribed in the Code.

e 7 I 14 — RAdHISR &1 9T — R SR & <RIy &l A
# SooiRad UfhaT &7 UTes HRAT BT | 225+ 256

Order 8 Rule 6A — Counter-claim — Can be filed after filing written statement —Counter-
claim filed on the cause of action which arose after filing of written statement — Not
permissible.

e 8 7 6@ — ufigrar — foTRad HoM IR SR & U URT BT ST Fehan
& — yfcrarar, fSr e d1e BRoT foiRgd Per Uvgd R & Ul Scd—~ gall — g=d
TET | 226* 256

Order 14 Rule 2 and Order 41 Rules 24 and 25 — (i) Preliminary issue — Issue is a
mixed question of fact and law or issue of law depends on the decision of fact — Cannot
be tried as preliminary issue.

(ii) Duty of court — The court should pronounce judgment on all issues so as to facilitate
the Appellate Court to avoid possibility of remand back.

ATRY 14 9% 2 UG AR 41 ¥ 24 T 25 — (i) URMS 1€ UeH — @18 U
T2y g fafey &1 FAf¥d uem € a7 fAfer &1 uee a2ai & ey wR SmenRd § — URMA®
qre yed & w0 H fa=Ra 8l fhar S | |

(i) =TT BT Bl — AT DT FHI a1 T2l WR 07 AT =112 qTlh 3899
3dTely =TT Bl AT 81 3R YfAUTor &1 HHTGT DI STl ST b |

227 256
Order 20 Rule 18 — Limitation Prescribed for procuring Final decree?
e 20 W 18 — 3ifom f3! 7q wraenfa aRRked | 228 (ii) 258
Order 22 — See Section 5 of the Limitation Act, 1963.
ATRY 22 — <& gRAHT AR, 1963 T GRT 5| 229 260

Order 23 Rule 3 — See Section 21 of the Legal Services Authorities Act, 1987.

A 23 W 3 — < fAfde Jar urfdrexor fafam, 1987 @) 9T 21 |
230 263
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ACT/TOPIC NOTE PAGE
NO. NO.

Order 41 Rule 27 — (i) First appeal — Additional evidence — Permission when to be
granted?

(ii) Proof — Applicant has to prove the existence, authenticity and genuineness of the
documents including contents thereof, in accordance with law.

AR 41 79 27 — (i) oM arfiar — srfaRad A1ed — rgAfT a1 S =1f2y?

(i) TEToT — TRl BT SIS DI ATAR] Aed IADT AR, TAOBAT AR
aredfaedr fafYr & STgAR FHIford =T B17 | 257 306

CONTRACT ACT, 1872
wfaer arferfaa, 1872

Sections 67 and 73 — Difference between “breach of contract” and “abandonment of
contract” — Explained.

¢RIV 67 UG 73 — AT & 7" Ty “GfdeT & RN & Ty 3N — AT Bl
TE | 231 264

COURT FEES ACT, 1870
AT e A4, 1870

Section 7(iv)(d) — Suit valuation for mandatory injunction.

&RT 7 (iv)(") — TSUS AT & a8 BT A | 232 265
CRIMINAL PRACTICE:
AT fagmor

— See Sections 134 and 154 of the Evidence Act, 1872.

— o ey JfRAIH, 1872 BT URIU 134 TG 154 | 244+ 280

CRIMINAL PROCEDURE CODE, 1973
gvs yfehar wfedr, 1973

Section 53-A — Effect of Omission to carry DNA Profiling.

IRT 53—® — SIUAT HIBTS(oiT BT H AT BT YA | 251 (ii)

295

Section 188 — Jurisdiction — Sanction for prosecution — Offence committed partly in
India — Victim was lured by accused for coming to India — Without any sanction, offence
can be tried by courts of India.

€RT 188 — &FRIHR — AT BT HoR! — IR A HI W WRA H =fed foar
AT — AT BT G GRT TET—HAATDR ART gaardn 11 — fa=1 foedt g
ARl & TR &7 fAaRY YRA & =aTad g1)7 fha <1 \aval 2 |

233 266
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ACT/TOPIC NOTE PAGE
NO. NO.

Section 190(1)(b) — Cognizance — Whether a Magistrate taking cognizance of an offence
on the basis of a police report in terms of section 190(1)(b) can issue summon to any
person not arraigned as an accused in police report?

&RT 190 (1)(@W) — A — T ARG S IRT 190 (1)(@) TUH. B i fel 0
I & g F of Aepall & 5 gferd RUIS # ifige & wy § AT = faar
T B 234 267
Section 200 — See Sections 406, 420 and 120 (b) of the Indian Penal Code, 1860.
€RT 200 — <& YR UL ST, 1860 HI €RTY 406, 420 Ud 120(A) |

247 284

Section 313 — (i) Duty of court conducting the trial/appeal.

(ii) Examination of accused — Admission — No conviction could be based on the statement
of the accused recorded u/s 313 of the CrPC.

&RT 313 — (i) fIaReT /il &1 AT B Tl =Ty & Hae |
(i) g B e — Wpfa — JYaT & Ddacl URT 313 TUH. D 3Heid

FfAfIRIT P & MR R BIg SRIfE 81 81 Fhell 2| 235* (iii) 271
& (iv)

Section 319 — Summoning of accused — Exercise of discretion.
&RT 319 — YT B ATEA BT ST — [ATHTIRIBR BT GART | 236 272

Section 360 — Sentencing policy — Duty of court — Twin objective of sentencing is
deterrence and correction—inadequate and inappropriate sentence cannot be imposed
only on the ground that long period has elapsed.

HRT 360 — TUSIA — AT & Peied — TUSIQY Pl AT IR Td GIR & —
Bl 39 AR W & dl 3afdy gefid 81 ool &, U AR AUAT TS el
[ERIRSISEIN 252 300

Section 436-A — Child in conflict with law — Cannot be treated as under-trial prisoner as
contemplated u/s 436-A of CrPC.

HRT 436—® — fAfY BT Iocied HRA ATl ITeld BT &RT 436—F GUS UfhaAT Fladr

P T AR g1 T8l A1 ST Adhd 2 | 237+ 273

Sections 437(2) and 439(2) — Cancellation of bail — Reasons to be assigned.

IRTY 437(2) U4 439(2) — STHMA &1 MR a1 ST — HROT d1 21T |
238 273
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ACT/TOPIC NOTE PAGE

NO. NO.
Section 439 — (i) Nature of victim’s rights.
(ii) Victim has a right to be heard.
€T 439 — (i) VST & JVHR B UHA |
(ii) gTarg BT SMABR | 239 275
Section 439(2) — Cancellation of bail — Bail granted should not be cancelled in a

mechanical manner — Requires cogent and overwhelming circumstances.

&RT 439(2) — STHMA & FRIA AT T — U IR Uaod o Hd & Jia! a¥id
A e =2 fvar S anfRy — uwraemen ud it aRReIfas! smaeas 2 |
240 275

Section 464 — See Sections 148, 149 and 302 of the Indian Penal Code, 1860 and
Section 32 of the Evidence Act, 1872.

SRT 464 — S YRAIY gUs AfRdl, 1860 &I URIU 148, 149 UG 302 UG 1Y

JMFTH, 1872 BT GRT 32 | 248 288
Sections 468 and 482 — Limitation Calculation for application u/s 12.
€IIRT 468 UG 482 — &RT 12 & ATAGA &I YR UM | 266 314

EVIDENCE ACT, 1872
wrey srferfrasa, 1872

Section 3 — Categories of oral testimony of eye-witnesses.

(ii) Reliance on sole testimony when Informant eye-witness was not present at the time
of incident.

ORI 3 — (i) Teleeil @l g1 <) 715 Aigs A1y &1 Ao |

(i) UopeT |1& TR WRIAT 519 "] & FHY Fardhdl delaeil el Higg T8l |
249 290

Section 3 — (i) Related witness — Evidence of witness cannot be discarded solely on the
ground that they are the relatives of the deceased.

(ii) Material contradictions — Weightage should not be given to minor contradictions
which are not material and does not affect the case of prosecution as a whole.

&RT 3 — (i) fRagg el — el o 9y o7 el 39 SR UR SffIgasa=i &1 AT
ST AHar {6 I 7ae @ RederR 2|
(i) ITfcaes faREm T — U e faRIE™T 31 A8 81 a1 ST A1fey Ar difcads
TE B R AT & UHROT B quT w7 F ywifad & o & |

241* 278
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ACT/TOPIC NOTE PAGE
NO. NO.

Section 3 — See Section 324 of the Indian Penal Code, 1860 and Section 27 of the Arms
Act, 1959.

gRT 3 — X AR US W3dl, 1860 Bl &RT 324 Ud IMYY ST, 1959 BT
gRT 27 | 253 301

Sections 3, 15, 24 and 45 — (i) Circumstantial evidence and last seen theory.

(ii) Evidentiary value of extra-judicial confession.

gRTU 3, 15, 24 UG 45 — () aRReIfIS=T |16 vd 3ifod R A1 < oW & Rigia
DI A |

(il) =TRIBHR AETHIT BT H1ed e | 250 292

Sections 3 and 106 — (i) Theory of last seen together — Once the theory is established,
the accused is expected to offer some explanation as to under what circumstances, he
had parted the company of the victim.

(ii) Shifting of burden of proof on accused in view of Section 106 of the Evidence Act.
€RTY 3 U4 106 — (i) i IR AT < 9T &1 Rigid — Uab IR 99 RIgid g
IR f&ar Sran 2, Ifgad | I8 auer &1 Wikl B fb 98 {p WReR § & 64
oRRefEr § fRT & w7 9o g |

(i) &=T 106 e FIRATTIA & AT JIAYIT W T & IR BT IR |

235* (i) 271
& (i)
Sections 15, 27 and 45 — (i) Expert opinion — Appreciation of.

(ii) Circumstantial evidence — Dead body which was in a concealed condition is recovered
from an unused and dilapidated building at the instance of accused — Recovery is a
crucial evidence.

gRIY 15, 27 U9 45 — (i) fIRs @1 17 H7 AT |
(ii) TRReIST=T et — SIYAT & UDHCIHRT HAT § SR YR YA AR SO0}
SART H I W W YT RS fHIT TAT — S A Yol Aed ® |

251 (i) 295
& (iii)
Section 32 — Reliability of Dying declaration.
HRT 32 — JGDIoId BT Bl fIea=Ied | 248 (i) 288
Section 32 (1) — Admissibility of dying declaration.
HRT 32(1) — GBIl DA DI Y8y | 242 278
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ACT/TOPIC NOTE PAGE
NO. NO.

Section 65-B — Electronic evidence — Certified copy of CCTV footage — Original not
played in Court, only certified copy was played — Neither objection was raised during
trial nor any request was made to play the original — Court can rely on the certified copy
of CCTV footage.

HRT 65— — goidel-h Aed — AR feol o JAIE gfafafd — ga gew
JraTery ¥ 1 A AT dael G el e a1 — R & SRM A
T IS AMART SaTE T &R 7 & 7 g ™ gg dIs Aaee fhar mam —
IR ARSI Gl a1 JAI ufd R 9w &) 9T © | 243* 279

Section 114 — Partition suit — When presumption in favour of wedlock can be taken u/s
114 of the Evidence Act?

RT 114 — IR & T[T H $d I8 999 & YT H SR &IRT 114 ARAT A8
I & 3favd &I S Adbdl 27 228 (i) 258

Sections 134 and 154 — (i) Hostile witness — Conviction can be based on credible
evidence of hostile witness.

(ii) Evidentiary value — Contradiction and omission — Court should examine the statement
of a witness in its entirety and read with the statement of other witnesses in order to
arrive at a rational conclusion.

RIC 134 U4 154 — (i) UeTaiel ARl — UeTare! el & favad-g deg w1

q9ffg MenRd 81 Fach 7 |

(i) HTfeTe qea — faREmT Ud | — Jfadad Fspy W ugad g <IRTerd o

el & AT DI YoidT A Ud = AIER & HeAl & 3MMeld H URIT HRAT ATy |
244* 280

FAMILY COURTS ACT, 1984
fgH AT e, 1984
Section 19 — See Section 13(1)(i-a) of the Hindu Marriage Act, 1955.
€RT 19 — <X 25 faarg «1ffm, 1955 @1 arT 13(1) (-a)1 246 282
GOVANSH VADH PRATISHEDH ACT, 2004 (M.P.)
Maer g gfads rfSf=rs, 2004 (H.9)

Section 11(5) — See Rule 5 of the M.P. Govansh Vadh Pratishedh Rules, 2012.

&RT 11(5) — < AU a9 g ufower 99, 2012 | 263 311
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ACT/TOPIC NOTE PAGE
NO. NO.

GOVANSH VADH PRATISHEDH RULES, 2012 (M.P.)
Maer o gfase 9, 2012 (\1.9)
Rule 5 — Confiscation proceedings — Effect of acquittal.
W 5 — SIf¥ERY @1 HrIaTE — AT BT g9 | 263 311
GUARDIANS AND WARDS ACT, 1890
ed Ud gfaured srferfram, 1890

Section 9 — (i) Territorial jurisdiction — Meaning of “ordinarily resides”.
(ii) Custody of minor aged 3 years — Is expected to be in the custody of his mother.

&RT 9 — (i) &3 IABTRAT — “ARIRT aRT” R &1 GRHTHT |
(i) RReT — O it 3raERd BT SHB! AT BT IARET H BT FURIT 2 |
245 280

HINDU MARRIAGE ACT, 1955
fe=g_ faare arfafa™, 1955

Section 13(1)(i-a) — Divorce — Mental Cruelty — Long standing dispute itself is mental

cruelty.
&RT 13(1)(i-a) — faaTE fa=gT — AMRYS FRAT — ofd T d& IR faarg 3o 3y
# AIRTS FRar 2 | 246 282

INDIAN PENAL CODE, 1860
ARdI gvs Gfadr, 1860

Sections 120 (b), 406 and 420 — (i) Criminal breach of trust, cheating and criminal
conspiracy — Distinction between ‘mere breach of contract’ and ‘cheating’ — Explained.

(if) Multiple complaint — Two complaints cannot be filed on the same cause of action at
different places.

gRIY 120(F), 406 T 420 — () RIS YRIHT, BT g MURITD TSIH —
HARIET & 9T T B & 4 BT 3R — e fHar 1T |

(i) Igfawr uRare — <1 uRdTe U &1 a1% sd@ @ A1 A= Il R uwgd 81 f5d

ST A | 247 284
Sections 148, 149 and 302 - Effect of defective charge.
€IRTY 148, 149 UG 302 — (YUl RMT HT Y94 | 248 (i) 288
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 148 and 302 — See Section 3 of the Evidence Act, 1872.

€RTY 148 U4 302 — x4 1&g STAIH, 1872 &1 €T 3 | 249 290
Section 300 — See Sections 3, 15, 24 and 45 of the Evidence Act, 1872.

€RT 300 — T &Y IAIH, 1872 BT TRV 3, 15, 24 T4 45| 250 292

Sections 300, 376-A and 376(2)(i) — Mens rea where death of victim aged 8 years was
caused by pressing the neck with coercion.

€RIY 300, 376—a U4 376(2)(i) — SIYUl eI 781 8 TR HiTehT BT qaiqdeh Mo
ECISISIE R 251 (iv) 295
Sections 307 and 324 — See Section 360 of the Criminal Procedure Code, 1973.
&RIC 307 U9 324 — <@ TUS Ufhar Gfadl, 1973 &1 9RT 360 | 252 300

Section 324 — Effect of minor contradictions in a case where injuries are corroborated
by medical witnesses.

€RT 324 — JUBKT B FYFE FRAIfhedrg e I 8 &I ST H AFgell [OREm &7
99T | 253 (i) 301

Sections 363, 366-B, 370(4) and 506 — See Section 188 of the Criminal Procedure
Code, 1973.

&RIY 363, 366—%, 370(4) U9 506 — < U< UfchaT HfZdT, 1973 BT &RT 188 |
233 266

Sections 379 r/w/s 34 — Benefit of probation in case of theft.

HRT 379 WEUTSA ©IRT 34 — TART & YHROT § GRS BT 9| 254 303

Section 498-A — See Section 32(1) of the Evidence Act, 1872.

&RT 498—® — < A&y AfATH, 1872 BT &Ry 32(1) | 242 278
JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2015
fHeiR T (FTadHl & IR AN AvEon) AferFH, 2015

Sections 3, 12 and 15 — See Section 436-A of the Criminal Procedure Code, 1973.

gRIY 3, 12 Y4 15 — <X TUS UshaT AfE, 1973 B €RT 436— |

237* 273

Sections 8(2), 12 and 102 — (i) Rule of ejusdem generis — Attracted where a restricted
meaning is given to the general word accompanying the specific word only when
intended by the legislature.

(ii) Revision is maintainable u/s 102 against order of rejection of bail application.
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ACT/TOPIC NOTE PAGE
NO. NO.

HRTY 8(2), 12 Td 102 — () Ty A BT 99 — J8i s fid 8T ® Siet fafdee
v B A1 GENI g bl ufased ref fear rar 8, dad o9 faenRer grr
SN NI

(ii) GTNETOT — ST 3TAE & AR ) ST @ 317ee & fawg ORT 102 & =1
RIS ATfereT TaerTeiet 2 | 255 303
LAND ACQUISITION ACT, 1894
qfa srferreor srfef-raH, 1894

Sections 4 and 23 — (i) Determination of compensation — Generally the sale instances
with respect to small plots/parcels of land are not comparable to large extent of land for
the purpose of determining compensation.

(ii) Deduction — In case of acquisition of large tracts of land and the exemplars are of
small portions of land, there shall be a suitable deduction towards development costs.

&RIY 4 U4 23 — (i) UfaR &1 FEiRer — A w9 9 gfaax & MR @ 3gew
A BIC YIS /4 & Tbs & [y BT IaTeR0T YA & g8 UM & [ & ey
BRI
(i) KT — g8< &3 BT Y @ 30 @ A H 3R BIC JETS T IRV [AHN
3[ed =g Jfdagad dHeldl I 8 A1y | 256* 305
Section 23 — See Order 41 Rule 27 of the Civil Procedure Code, 1908.
&RT 23 — <o fafaer ufhar <fedr, 1908 &1 amaer 41 1 271 257 306
LAND REVENUE CODE, 1959 (M.P.)
H—Tored Gfadl, 1959 (H.9.)
Sections 250 and 257 — See Order 7 Rule 11 of the Civil Procedure Code, 1908.
€RTY 250 U4 257 — < fafder ufsar <fedn, 1908 &1 amesr 7 99 11|
222 252

LEGAL SERVICES AUTHORITIES ACT, 1987
faferes Aar yrferevor sifAferasq, 1987

Section 21 — Where Compromise decree is Challenged on the ground of fraud —
Allegations of fraud will have to be proved strictly.

€RT 21 — FFSIAT fEDT BT HUCS & AR WR AN & S R HUC & MR Bl
FORAT | JHIONT PHRAT B1T7 | 230 263
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NO. NO.

LIMITATION ACT, 1963
gRET rferfsas, 1963

Section 5 — (i) Delay — Sufficient cause to condone — Principles reiterated.

(ii) Abatement — Delay in filing application — Effect.

&RT 5 — (i) fadd — &1 2 T HReT — Rigid Qe T |

(i) SULTHT — 3MMAEH SRR B H faeid — gTa | 229 260

Article 59 — In a suit for cancellation of sale deed and possession — Limitation period
required to be calculated with respect to substantive relief claimed and not consequential
relief.

AT 59 — [y 77 35 oy S 9 Uy 2 Ugd a1e 4 aRYAMT BIe B
T RAE FE—IdT & YR UR bl SR 9 {6 aRo¥e T8’ & YR R |
271 (i) 319

MADHYASTHAM ADHIKARAN ADHINIYAM, 1983 (M.P.)
AT JAfSrdhor SAfArfraH, 1983 (H.9.)

Sections 3 and 7 — See Sections 11 and 34 of the Arbitration and Conciliation Act, 1996
gRIY 3 Ud 7 — o AERH U4 oIg A, 1996 61 GRTG 11 Td 34 |
218 249
MOTOR VEHICLES ACT, 1988
Aiexg= AfSrfras, 1988

Section 3 — Whether a person holding a driving licence in respect of “light motor vehicle”
be entitled to drive a ‘transport vehicle of light motor vehicle class’ having unladen
weight not exceeding 7,500 kg?.

€T 3 — RIT U Ak (ST URT Sl AICR A AT Bl =Tel AJA § 7500
™ ¥ 3ME® YR &1 deRIEd “Bd! URdET Al I a1 & 18- ad™ &
fore = 87 258* 306

Section 168 — Effect when at the time of accident, thresher is attached with the tractor
and thresher is not insured.

ORI 168 — UWIG—5Td GHCA & WHI YWR I & A ST AT Td AR BT G
&l o | 259 307
NEGOTIABLE INSTRUMENTS ACT, 1881
wepre foraa srferfram, 1881

Sections 138 and 141 — (i) Offence against company — Vicarious liability.

(ii) Necessary party — Unless the company or firm is arrayed as a party, Officers
associated to the company would not be convicted as vicariously liable.
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ACT/TOPIC NOTE PAGE
NO. NO.

&RTC 138 UG 141 — () U & [Tog TR — gfafe i |
(il) JMMITIH TTPR — STd qb HU AT BH Pl YeTPR B w9 H 8] SISl SITdT, HU=
A s SN Bl uf=iee i & MR U= Q1T T8l 3811 ST FehdT |

260 308

Sections 138 and 145 — Complaint u/s 138 — Defence evidence — Accused filed affidavit-
of-evidence in lieu of Examination-in-Chief — Not admissible.

€RTY 138 Ud 145 — &7 138 & 3icld URdre — UfoRel A1ed — Afigad - 94
TRIETOT & I WX A1ET BT qUT—95 U9 fhar — U1 18 | 261 310
POWERS OF ATTORNEY ACT, 1882
&R JAfef~aH, 1882

Sections 1A and 2 — (i) Sale by Power of Attorney holder — The possession of an agent
under a deed of Power of Attorney is also the possession of the principal and that any
unauthorized sale made by the agent will not tantamount to the principal parting with
possession.

(i) Suit for partition — Is not always necessary for a plaintiff in a suit for partition to seek
cancellation of alienations.

€RIC 1% U9 2 — () IR gRT [Ihd — FEIRATT & A=d AHhdl BT
3T YeIT= T STEIIe AT I & MR AWDHdl & §IRT b1 1T DI TP
s e & I | STl B @ WA el 8n |

(ii) fTST @7 a1 — 9o & arg # 9l & foly I8 g9 3mawad el sial f&

I8 IIAT BT FFREINBROT A1 | 272 (i) 320
& (iii)

PREVENTION OF CORRUPTION ACT, 1988
yeaR fraror siferf-H, 1988
Section 7 — Extra-judicial confession — Evidentiary value.
HRT 7 — SATRBTR TP — ATedd I | 262 310
PREVENTION OF CRUELTY TO ANIMALS ACT, 1960
u3gail @ 9fd shxar &1 frawor sfeifRr, 1960

Sections 4 and 9 r/w/s 11(d) — See Rule 5 of the Govansh Vadh Pratishedh Rules, 2012
(M.P.).

€RIY 4 U9 9 Weufed aRT 11(9) — < AeguQer 7ider o yfaver 4, 2012 &7
4 5 263 311
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ACT/TOPIC NOTE PAGE
NO. NO.

PREVENTION OF FOOD ADULTERATION ACT, 1954
orer srafdysrer fAamor sferfaaw, 1954

Sections 7, 13 and 16 — Effect of not applying for examination of second sample by the
Central Food Laboratory u/s 13(2) by the accused.

gRIY 7, 13 U4 16 — 3IUGaRT §RT SR T Bl IR 13(2) & A=< dewlg WTe

JANTITAT & ORI BRI & FdeT § ded Fel o BT Y91d 264* 313
PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012
Afre uRTE | qTaAdl BT GIeEvr rferfE, 2012

Section 5 — See Sections 300, 376-A and 376(2)(i) of the Indian Penal Code, 1860,
Section 53-A of the Criminal Procedure Code, 1973 and Sections 15, 27 and 45 of the
Evidence Act, 1872.

€RT 5 — <% MR GUS ST, 1860 BT &RTY 300, 376—d Ud 376(2)(i), Tv< wfehar
JfedT, 1973 BT GRT 53—& TG A6 IfATIH, 1872 DI TRV 15, 27 TG 45 |

251 295
Section 8 — See Section 188 of the Criminal Procedure Code, 1973.

€RT 8 — <% qUs UfhaT A, 1973 @ &RT 188 | 233 266
PROTECTION OF WOMEN FROM DOMESTIC VIOLENCE ACT, 2005
e fEEr | Afeaen o1 |3evr frRE, 2005

Sections 2(f), 12 and 17 — (i) Magistrate can pass any order without considering Domestic
Incident Report.

(ii) Shared household — Lived at any point of time and has been subjected to domestic
violence, can file the application.

(iii) Right to reside cannot be restricted to actual residence.

&RIY 2(3A), 12 TG 17 — (i) ARG Ove geT Rule &7 =R | fory fa= +1 15
3T UIRT R AHT & |

(i) |TeT Bl — BT AHY A1 B BT TAT TN, [T BN BI BT Al 41 3
TR fHar S AHar 2

(iii) a9 @1 APHR aRafdd FarT d@ Afad 721 fhar ST qddr |

265* 313
Sections 12 and 31 — See Sections 468 and 482 of the Criminal Procedure Code, 1973.

¢RI 12 U4 31 — < gUs Ufhar Gf2dT, 1973 &1 &RV 468 UG 482 |
266 314
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NO. NO.

PUBLIC TRUSTS ACT, 1951 (M.P.)
e = rferfE, 1951 (H.9.)

Sections 22, 25 and 26 — (i) Vacancies occurred in the Board — Can be filled through the
procedure as provided u/s 25 of the Act.

(i) Removal of the trustees — No such discretion is available to the Registrar.

(iii) Public Trust — Dispute relating to administration — The directions ought to have
been sought from the District Judge as provided u/s 26 of the Act — Cannot be
countenanced in the eyes of law

€IRTY 22, 25 U9 26 — (i) 9IS & I & Raadr — I & aRT 25 & 3fafa
USRI Ufshar & gRT & gof &1 57 |Fobell & |
(i) =Rrat BT g WM — Goid & UT Ul Bl [AIRIaR SUae el ¢ |
(iii) T =T — U efera fdare — SrfSf e @ 9RT 26 @ 3faia Sude &
Ted Rrar <Jrmer | e ura &= 8 — Y @1 gftc | wwida =21 |/ o
SEI 267 316
SPECIFIC RELIEF ACT, 1963
fafifdse srgaiy aiferfaw, 1963

Sections 16(c) and 20 — (i) Nature of document where in the document the purpose of
sale of the property was stated to be for the marriage expenses.

(i) Readiness and willingness.

ERTY 16(7T) Td 20 — (i) SIS BT YD T TTal axdTdol H# FHfed ®f Ay {6y S
BT 35T faa1E W9 SeailRad farar T 2|

(i) STgP 3R TR | 268 317

Section 20 - Effect of admission when the vendor had specifically admitted the execution
of the agreement to sale and receipt of the advance sale consideration.

gRT 20 — fagar grT fafvfde wu F A o) dfaer &1 M dorr M famy
gfihe & Ui WHR B BT J919 | 269* 318
SUCCESSION ACT, 1925
IcIfSreR e, 1925

Section 63 — (i) When the signature of the testator is disputed or the mental capacity of
the testator is questioned, it amounts to suspicious circumstances.

(ii) Court does not apply Article 14 to dispositions under a Will.
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ACT/TOPIC NOTE PAGE
NO. NO.

&IRT 63 — (i) ST&! afIadd] & xR fAarfad 8 I1 TAdadt & AHRIS Jrawel
DI YT fHAT T 7, A HAogrds aRRefoar €
(i) IR & oI fhy Y yEy IR IR 3TTUE 14 AF] el $RAl © |

270* 318

TRANSFER OF PROPERTY ACT, 1882
wufed sfavor sferfras, 1882
Section 41 — Right of bonafide purchasers.
&RT 41 — A Dl & JARPR | 271 (i) 319

Section 41 — Effect of sale by ostensible owner where Power of Attorney did not contain
authorization to sell.

HRT 41 — SIIAM WM §RT A T YTT 18T J&IRAHT & A= [d5hd B &
NPT B BT Secid el o | 272 (ii) 320
Section 53A — See Order 7 Rule 11(d) of the Civil Procedure Code, 1908.
&RT 53 & — < fafda ufshar wfear, 1908 &7 amesr 7 9 14|

224 254

PART - I1I
(CIRCULARS/NOTIFICATIONS)

1. Notification of Ministry of Women & Child Development 5
dated 31-08-2022 regarding date of enforcement of Juvenile
Justice (Care & Protection of Children) Amendment Act, 2021

2. fP9R <M (@Ta®l B TERE SR GReE0) ey A, 2016 ® 6

HeMed &I ARG, 3w 01 RiawR, 2022

PART -1V
(IMPORTANT CENTRAL/STATE ACTS & AMENDMENTYS)

1. TIUQY fH3R =R (STerd! 3 T@—g AR wvern) 99, 2022 37
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Editorial

Esteemed Readers,
Season’s greetings and best wishes.

The month of October has come to an end with a programme on Attributes
of a Judge at Indore. For the last four months, | have had the opportunity to
listen on attributes of judges and the qualities, judges must possess. | have
learned that the most important and essential of all the attributes of a judge is
‘humility’. It is the fundamental quality for being a good human being and mostly,
this marks a distinguishing feature between a great person and others. The
great Nobel Laureate for Peace; Nelson Mandela, when asked about humility
and its importance had responded, “You have a limited time to stay on earth
and you must try and use this period for the purpose of transforming your
country into what you desired to be.” He added that “humility is one of the most
important qualities which you must have it. If you make people realise that you
are no threat to them, they will embrace you and they will listen to you”.

For Judges, humility is even more obligatory. It is a virtue which relates to
behaviour of a Judge on and off dais. It is not only the most important attribute
in itself but it also amplifies other attributes like reliability, magnanimity and
generosity. It signifies open-mindedness towards the possibilities of everything
around and makes us welcoming to our views being challenged. Therefore,
humility is a quality every Judge must possess. It is experienced that though
humility is crucial yet it remains to be an underrated quality. It is a quality,
which is not heeded much often. It is time, we must strive to rate the quality
higher and strive to inculcate the same in us.

Now, coming to the activities of the Academy, an online training programme
has been organised by the Academy for nominated Courts on 15.10.2022 in
compliance of the directions of Hon’ble Supreme Court, passed in Suo Motu
Writ Petition (Crl.) No. 4/2021 in re: Policy Strategy for Grant of Bail. These
nominated Courts, as pilot courts, are expected to identify the cases for disposal
under plea bargaining, compounding of offences and applying Probation of
Offenders Act, 1958. In a series of judgments like Arnesh Kumar, Satender
Kumar Antil and the one, mentioned above, the guidelines in the matters of
bail have clearly been demarcated. Now, it is on us to take the call and act in
consonance with the spirit of the said guidelines, which needless to say, we
too are duty bound.

In the months of September and October, the Academy has conducted
Workshop on — Working of Commercial Courts, Specialized Educational
Programmes at State Forensic Science Laboratory, Sagar and at State Medico
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Legal Institute, Bhopal and Motor Accident Claim Cases for HJS cadre. The
Academy has also conducted Refresher Course for 62 District Judges (Entry
Level). Aprogramme on Attributes of a Judge was organized for Civil Judges
Junior Division of Indore Zone at Indore. A special programme of Training of
Trainers was also organized for 25 judicial officers of all. In addition to that, the
Academy has conducted one programme for Technical Staff of District Courts
under the e-Committee Special Drive Training and Outreach Programme.

Hon’ble Chief Justice envisioned training programmes for the advocates
of the district judiciary also. In pursuance to the same and as per His Lordship’s
instructions, the Academy conducted two programmes: one at district level
and the other on clusters of district basis. The cluster basis training is given
by officers of the Academy through online mode while the district level training
is imparted by the Judges of the district judiciary. In these training programmes,
subjects like pleading and drafting, art of cross-examination, legal research
etc. have been included. | am happy to apprise that one of the training
programmes i.e. the programme on cluster basis has been completed and
the target set in this regard is accomplished and as regards the other one,
almost all the districts have completed second phase.

Now, a new series of lectures for the newly enrolled advocates, practicing
at High Court, Bench at Jabalpur, having experience of 0 to 5 years of legal
practice, has been started. Sessions on topics like High Court Rules, Writ
matters; Key issues to Civil and Criminal Appeals etc. have been included.
The resource persons for these sessions will be Senior Members of the Bar,
Hon’ble sitting and retired Judges of the High Court and Officers of the
Academy. In this series, three workshops have already been conducted as
per the scheme.

In all these programmes, 535 Judges, 1931 Advocates and 318 Ministerial
Staff were benefitted.

As | put down my pen, a book ‘Does he know a mother’s heart’ has come
to my mind. | am deeply touched with the sentiments manifested therein by
the author; the sentiments of mother for her child. It is a feeling that cannot be
matched. Absolute purity, absolute honesty, absolute selflessness; mother’s
love is the singular personification. If we are able to develop these attributes
within us and inculcate tenderness towards the victims of crime, juveniles,
innocent accused of the crime, we can better serve the cause of justice and
thereby the society at large.

| entreat you to join hands in our pursuit of excellence.

Padmesh Shah
Additional Director
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GLIMPSES OF EDUCATIONAL PROGRAMMES

Special Workshop for Advocates (10.09.2022)
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MADHYA PRADESH STATE JUDICIAL ACADEMY, JABALPUR

: O T\
Special Workshop for Advocates (24.09.2022)
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MADHYA PRADESH STATE JUDICIAL ACADEMY, JABALPUR

Workshop on — Commercial Courts (10.09.2022 & 11.09.2022)

Workshop on — Training of Trainers (26.09.2022 to 30.09.2022)
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MADHYA PRADESH STATE JUDICIAL ACADEMY, JABALPUR

Refresher Course for District Judges (Entry Level)
(11.10.2022 to 15.10.2022)

Programme on the Guidelines issued by the Supreme Court in Suo Motu Writ Petition
(Crl.) No. 4/2021 In Re: Policy Strategy for Grant of Bail (15.10.2022)
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MADHYA PRADESH STATE JUDICIAL ACADEMY, JABALPUR

Special Workshop for Advocates (29.10.2022)
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HON'BLE SHRI JUSTICE RAJEEV KUMAR DUBEY
DEMITS OFFICE

Hon'ble Shri Justice Rajeev Kumar Dubey demitted
office on His Lordship's attaining superannuation.

His Lordship was born on 11" October, 1960. After
| obtaining degrees of B.Sc. and LL.B., His Lordship joined
' M.P. State Judicial Services as Civil Judge Class-II on

7" November, 1985 and was promoted to Higher Judicial
Services on 30" May, 1997.

His Lordship, as Judicial Officer, worked in different
capacities at Bhind, Ujjain, Agar, Neemuch, Dewas, Rewa, Biaora, Guna,
Chattarpur; Jhabua, Jabalpur, Bhopal and was District & Sessions Judge,
Bhopal at the time of elevation.

His Lordship took oath as Additional Judge, High Court of Madhya
Pradesh on 13" October, 2016 and as Permanent Judge on 17" March, 2018.

Apart from judicial work, His Lordship was Member of various Executive
Committees of High Court. His Lordship was also Member of Governing
Council of the Madhya Pradesh State Judicial Education. His Lordship took
keen interest in the academic activities of the Academy and provided all round
motivation, support and guidance for diversifying the academic activities of the
Academy.

We on behalf of JOTI Journal wish His Lordship a healthy, happy and

prosperous life.
°
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LYYl HUSR $Hg dAT 94T Surei- <99, 2015

e IV I
faery =grameeT,
AT

HEY U9 YUSR A AT a1 T 7179, 2015 (ST 31T Ffaer a1 gfte | Herg
# 1M, 2015 | RIS AT SIRAT), e UQeT U8R &3 UG ¥al SuToiA &g 4d H S
AR ATQ, fF18er / Fom T Fomrdl Rd gU 7ed UaeT e, aifored, ST iR ISR
faqmT, H3Ter, gooty Wad HWIUTT & MY PHBG—TH 6—14 /2012 / J—TIRE HIUT,
faeT 28.07.2015 & GIRT AchTel UHTd | AT foham 711 ¥ | fFmi—4 & SrfaR 39 o
&1 qo1 Rrgld 98 © & diefed 3 %9 g e TRieR) @ 98 fSeR) U9 Sarece
BRTT &% 98 o3 9§ Fafda uaxor § SR GEreld, Sdagdr, faefydr, uReRiar wd
gfcruer GERET B & FI—A1 Yo & Ged AT oY IR BT 9erdT od 87 TR
MYfcierdiall & ey ST iR T FaeR W | FRM—2 & AR I 99 7e uae
AT & T TN R AL B § a1 FaH-34 & SgER 37 Rl &1 Soote
7 e Rfde ar (31meRen) f9rH, 1965 & i “HaTaRoT AT STRITT | 3Td: 7ed Q3T
& A T <ITerdl gRT i 1 AFEl 9 &R & Jd I8 gErad fear S
3Maead & 6 Saa Al &1 %3 99—2015 & IgHY € a1 78l |

Bl W Arrl &1 By By ST & gd waues g8 gAREd fdar s =y
Iad AT ¥, 2015 & ST IRfET AT © Srerar sMRfAId |Ar T § dor Shd
3T BT BRI DI UlhAT DI AU ST @AM12Q | FIH—6 & JFAR 992015 &
R a1’ wd uRRme 9" # SfeaiRaa avqy omRfera |Arelt & sfaefa ol € e swa
sifaRad o |t Ty SFRIET |rRf & i ol 2 |

A U9 1M, 2015 H 7171 04 UHR B1 9l BT I B & HaeT H YTge ¢d
gfthar FeiRa & T g —

(A) uRfdre o ¥ afvfa Iy —
@) weu Uy oy SanT fm waifed & Aeew 9 (Fram—e, Faw—26.1)
(i) GeM (Government e-Market Place) Ui¢el & HE0H A

(e YT WA geH oY SR WeIH S fNI) HATe Wit & uRuA
PHHH—TH 6—9 /2015 /31—73, HIUTe, faHTd 05.09.2018)

(i) 9 10 3R 11 & YT & TR SRR YT Bl AT (e Y2l oA
Jed, g IR wemd IeH fPURT FAC WIUTd & URYF HHiG—Uh
6—9 /2015 /3173, HOTe, faHl® 05.09.2018)

JOTI JOURNAL - OCTOBER 2022 - PART | 227



(B) uRf¥re "3 ¥ afdfa a&qy —
gRi¥re g % aftfa axgell &1 w1 I9H IfeaalRad 04 IufoHadl AMTHIIT A
fRM—26.1 & UIAEMl & JFAR AT HI QY SN BR B [BAT ST FDhT © |
(Fram—e, MaA—26.1)

(C) eRfEa a¥gall &1 B —
-8 | 11 & Uragi & STJAR fHar S Havd © |

(D) @RMR ¥ feg Afddal gRT IcTfed AR &7 Ha Siet fa9TT g1 IR <=

R o ffder gar fovar 51 |waar & — Fraw—27 ()
(A) aRf¥re a1 W afdfa agarl &1 a1 —

() #=7 Usw g SanT M waifed & Aeem 9 aRRee a1 @1 9wy By BRA DI
gfshar —
fem—26.1 & TR URRIE 31" # aftla awqy 9ed uawr &g Se e, #affed
S ATEH 9 HI B SR, f5 Al @ ) fem gR1 ReiRa @ SRl €, 9% %y
P B FEH WREGRT gRT FfIST (Tender) AT &1 @1 SR |
A YR YT g SN (T FH—99g IR AR [T9rTeel &1 aRire a1 # afofd
ARl BT T UM bR ©, uReg A VAT IR U LT bl et © ar e o
aTse W S UTK AT 1 WahdT B | I WD A9 Br av & gy | @
H Afeaferd Arfl & forg sroelt a1ftfep aTaegehar STIR 3 ATQY oY FET |
®I UNT HRAT A1MRY TAT IS DIg [IATT AR PR YR &1 Y g &N
T f3uTT & w1ead 3 By BRAT Ar8dl © Al 59 G H Wl By 3R RN PR
AHAT & | 7o YT oY ST T ot aifesd avqgell @ Rfaert s s aen
BT AR D FaY H DRI 30 a7 & 3rax Fafdd fa9rT o1 < |

(i) GeM (Government e-Market Place) Uidd & AT | % &1 yfhar —

HEY U9 AT GeH Y R HegH S faMIT AT HIuTd & URYS HHib—Th
6—9 /2015 /3173, WIATd, {31 05.09.2018 & FFAR URRIE 31" # Afvfd awgaii
3FrqT JFARIETT TGl BT T GeM UIca A b1 S Aehall €, IR GeM UIcd A
%Y HA S B =0 H SR Bl Jfdagaar (Reasonability of Rates) Haaddl gIRT
THIOTT BT SIRA | GeM UIcd W g &1 Reifcl # &3 &1 S aTell Al &l gl
3TTHIT WYY 5.00,000 / —(TFT ARG ®UY) & 3MAFH B9 TR GeM urda R fAfaar
ERT A fHAT ST AT | 39 &M § (AT @1 Ufehyf (Earnest Money Deposit)
uq fosqresT ufcrffar (Performance Guarantee) GeM @ Ueifeld UTaHT & SR

AR BT SRR |
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(iii) FRET 10 3R 11 @ YTl & JITAR JARRM AU DI S HI A DI
gfspar -—

9 UfhdT BT Seeld AT MR ARl & % {63 SH &1 ufshar # fasar T
2
(B) uRR¥re 3~ # afdfa awgarl &1 Ha —

aRf¥rse g # aftid awqu o= ffder gemy A argad / Hameld g1rdven ud
THIRICT & HIEIH | T 7eg Je3T Wral MR 91 ¥ S96 gRT FIiRd & «R &y
fohar SRR | s forv 85 wfaera oM <If3 e farT @ gRT RTGS/NEFT &
AT ¥ R BN ET & UGSl @rdT (Personal Deposit Account) AT AT ATATEINT
IS & @I H ST T STRAT ToIT =AY 15 Ffrera IR &7 i e /|l & gof
TS & Ud HIE & ey A1 USRS SHROT BT fHAT SR | irae # e 89
TR AT §RT FEiRT &R I 1ol IR0 BT YA Fafed adhd! [IHRT §IRT Uaradhdl

STBROT BT fHAT SR |

39T 1fir fyr & a3 /A U ey "= el fhar SR | uRkfR¥e 9 |
Ifofd a1 /ATl &7 g Iad aRRIE H afvfd 04 SUGHEAT IfAHRON— (i) Ha e
A Yael BRIRIST UG SR [ FI7H (ji) 7ed UQsT 1 SIAdHRET §dhR AeDhRI
Ao Faffea (i) 7o ueer @rdl a1 TR 918 U4 (iv) 7 Uee IS UlaRed e
AEPRI HY, FITYR & ATETH H [HIT SR | 7L U< e T UTaReld R AehRI e
REMYR BT HEY Yo AT ATy, FENT 3R ASHR fG9HT, FHATST, AT & AT
BHB—TPH 6—14 /2012 / J—TARE AT, f&T1d 04.01.2016 B GRT SUTSTHAT AfABROT
@ wU ¥ I SfeaRad awgell & U TG WSl AT © | I8 I8 Soold fHAT A
TS BT & fdt Y iffasvor 4 aRR¥e g o 318 Y ARl g T8 & T A,
gfes ST SAADHROT DI f579 o & Ui & oy At fobam a1 8 dde ST 31 AHROT
A ST 9 HI DI ST Fhl ¢ |

fRM—28 & STTAR U fIMRT 31U R W TS a1 YIRIRHS WA= THRIT T
AATHAG NS S A JUTGIAD! DT DI HT DI ST dTell AT BT N TF WSl
STRAT, ST o AT H SAMBRT & §RT a¥gall d1 Yard b S e | favrT g
T3 @ TSI TG SUTSHADRAT AMBRT BT HH  HH 45 fGaq &1 F97 AT SIRAT |

(C) sRfEa a&gall @ Ha 3 ufspar —
ARSI aRIAT & HI B Ade H Uae FaH—2015 & FRE 8 ¥ 11 0P H [y
T B | M-8 & AR SR a¥3il T H F¥—9, 10 T 11 & UG & AFAR
HIGdl gRT A fHIT ST A | IS I BT S arell Il & R DG S &D

(Directorate General of Supplies and Disposals) (HRT ¥RHR &I daid Hd HT6H)
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3R /3T AL YW Y e 7 Ut § A1 391 AvRIHl 9 W Sad Ariil B B
ST AT |

SFTRIETT I3l I T PR & oY 05 Ugfd & FHeriRor faEl  fdbar mar € —

() fa1 srceE vd e @& W wa (Faw—o)

(i) foarha wa afafa @ 9w 9 B3 (@=F-10)

(i) AT Ffaer & 9w 9 By (FRE—11.1)

(iv) gel fifder & Aregd | vy (Fraw—11.2)

V) GeM UIcd & ArIH A HY
() fm PIRed vd Pifaar & g Ha -

FIY 20,000/ — (T FTOIR ©UY) qP D AT BT HI A& AHRI gRT
YA 05 & MR R Sl A1 (AfAer smaa fid 9k 01 A8 # if¥adH 05 IR (Ui
gR) P fbaT S FebaT 2 | 39 B WA AR Bl FeforlRad amerg o1 garor ux
Reprs w1 —

uﬁ'—, ........................................................................................................... Wﬁqua
b a1 @1 TS AT rufere oracr AR fAFEIED (URAheE) & JgaR 8 3R ga@l
%9 freaea smufcaal & Sforg @wa w faar g1
(i) fawrfa sa afafa @ w9 $9 —

A BT BT ST dTell AFRN BT STAIT DHd WU 20,000/ — (199 BOIR HH)
A e R WU 1,00,000/— (T ARG ®UY) T & o GrAI Y9 gRT $9 g
fauriia s |fafe &1 164 fhar SRR e fauriig By | &1 ST R 39 UdR
DI AU A DI ST G | RT3 AR # RATH 03 Ted 811, f59H A g
01 ¥eRI fIcia AWl & MR 8RT (R Ad | 9T # oRamard J1ear yems-id
BRI BT U TG D HU H I@T ST I BRM) | I8 AART & B1 SuGerrcll, Jorde]
3R fafder (Specification) FARET B & foly TR BT FaleToT HYIfT IR TG
Tq AYfird] @l qgar HAT | 53/ UTT M SR B B ST B & gd Frfd
P Ae YA ®U ¥ FEIGAR b YA UF Rt ¥l —

::WWW%%E ............................................ Wﬂﬁ%iﬁmww
¥ 3R AT AR TR 39 919 | A< § & O Il & 53 3 2 3 T8 § 98
aruferd faf<ei (Specification) 31R TUTa @ JTTHU 7, SHDG! HIAT TAfTd INIR &%
F ATAR 7 3R o1 smygfiiaal &1 RAwIRer @1 78 2 98 wed Arnl &1 Syff ae
% forg faeaa ok dem 2 ("

39 Ugfd &1 ST Uh A8 § 02 IR & 3Mfd Ag] fhar S \qd |
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() <fva fafasr @ aeaw @ w9 —
g Afaer o ugfa = amat § =Ry ot @ —

() <19 P BT S ATl AR BT AT oI wUI 1,00,000 /— (T ARG
) | Af&d Td HU 5,00,000 / — (U AT HUY) TP B |

(i)  ST9 B B S arel FHAT BT oI TU 1,00,000 /— (V6 AR ©UY) | HH
1, I oW 9 wd 10 # uiRT uefd & g w1 | a1 arsH T8 8 |

(i) ST9 I BT S ATl AT BT AT o HU 5,00,000 / — (U7 ARG
) F AAE T, W TMEDII fI9RT I8 YA o {6 smurdatiers
gRRerfaar faemm €, e aror sifaRed @ =mifad 2 | g9 sifaRad
STET 3Mgfct 1 A R=d w5 | S1d 2 A7 AY Wi DI FHIa1 SHH B
FH T |

(iv) <fa Bfaer @ arel § Afder sxdas &1 gfaar 9 99 A1 &1 S fh 59
AFE & U Bg Uoiigd AMYfiddl B g H e €, g 8 s
U / Gollghd ST / BINIR /$.—Hel, | Holl SR | 39 AfdRad Hifa
AfaeT T 99 TR w=R Y fear SR | (AfdeT & forg =g=a¥ 07 a1 &1
Ay QT SIRATT T2T 59 oY 03 ¥ 3ifdes usiigd amyfdaaistl o fMfdar
g BT JAMEAIS 7 | AAd ([faeT & Ares 9 € -3 91ged | 5 Bl

fdhey W SuTTel BT |
(iv) el MfdeT & Arees | 9T —

Y DI S aTell AFEH BT TFATT Jed I 5,00,000 /— (T TG HU)
[ ¥ W W 3T FraH—9, 10, 11.1 # FuiRa ugfy & o o= dva
g A=y 7 B B < H Gell (MfIaT & A & HY &1 SR dl
ST |

el fAfaeT 2g <SR yomell &1 SuanT &vem sifard g | afe famT
% U W@ DI JGATSC B Al S gIRT 370 F1 fa=miua Mfdersi a1 o
JgaTge WR YRRl SR 8Y TSl dedrse & wegd ¥ foid e @l
SRAR drr T @ U v @ S-uice gfaem e 8 @) <9 # b
ERT $—CSRIT UUITell 8] @ 3fMaT I ITAT & ATADI / 3G AR
TR @ UIed BT SUANT fHAT ST A1 | 39 SfaRad &H & HH Udh
IR 3% TR UF U4 & I W <fFd FHmaR 930 | dferd fasm=
YHIRIT HRIAT SR |
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el [fder FrrgaR a1 s gormell w smenRa grfl —

() arforiare ot &R fRdedl & arer I Td-ta! &R arell ah-ra! f[9$ |

(i) fa<ia fa= (Financial Bid), S daial fae # SfealRaa SaRl @
foru, Scure IR FHEd RN A 8|

fAfaer # fawig fas &1 @em & 9d 9l yse= (Demonstration) @ UTAeT &1
|ETIR fHaT S FaH T |

FRfIaTd U AR & forg MifdeT & Sifcs arer a1 [l 3 =g=e™ 21 &7 &1 993
J&T R BN, UR=] fa=y aRRerf # SRor <RI oxd 8T g9 TSR 14 fa 1 fovar
T T B |

a3 [faeT # veArE urE Mfdgredl @1 ¥ W SR B SUYHRIT & W &
IR OR &R B ATHI IR O R WHR B 7 Gl o (Frs—12) |

B /JUTSH BT ST dTell AR BT AN AR [HT B MR TR AATIBATIIR
AT @7 MYfcierd 3rerar fhvil 3 e WH & AT IG—IW@Nd &I Afdar |l B S
e g (Frs—14) |

Al MfdaTdal ol A & Yard @1 e iRa SR gu hadhdl |l gRT
UG JATGe SR fBAT SR | YTl &1 I8 &1 8T & a8 MeiRa awamafe
3TUfETT T &1 AR BT YSH, S 3<el ¥ 3ifdhd oI wR gifed & e
ffder @1 odl & JTAR USRIGAT IR ATR ARRITIT &1 51 Fabail (Fras—18) |

TuTacdl &1 uieor Fraa—19 —

JUTSHGA] AMTHIOT & ARIH H I B ST aTell AFERT B I[oraer FHfad
IR B foIg Uara gd fARIETr o1 SR SuTSHdhdl ISR &7 ] | I & gd
aifrarda: a8 gHea far SR & |arl &1 fRieror fear = g qen fafcwn &
ITHU T | 59 Hay § FRIevred! okl gRT FRIE Al ©R F@nferc! derdd daferd
ATl /B SIIT SR 9T hadhal & g1 Afiferd Al ura =121 @) Sl |
AN & UG & SURIA HABdT g1 Y& e IR Xvsd Rieqor i favar SR i
I8 gARad 81 f& armfl fIf<em & orgwy U™ g8 2 | 9l &1 o fafcsn &
gy T8l B Bl Rfa d At wiftd & 07 g & rar SUTSID! TWDHROT Bl
S—He /3 —UICd & HeIH ¥ I AT ST AGLIH ST | I SURTd I[oTdedl
@1 Rerad g R IS SaeeR] yshedl & AfaRked dasdal faamT gd
réevrsatl gordt @ g

g-RIgfed MY (Repeat Order) :— (FA9—22)

GARTIC IS YR 3T & ©: AIE & d1] ol QT SR T 7419 |17, Je
AT B1 50 UfTRr AT 31fSd Te1 BN | A ol AT T IR AT ATH D HIT
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BT gfcl 2g faam war o A1 grRIgfed e e faar SR | e ARER gR1 g8 A
JRAR fhar SIRRT {6 Ja e o7 & a8 9 Jodi d Rk 81 ol 8 dorr gRmfad
areeT far ST e & f2d H ' | g9 |1l €1 Ueradhdt 9 Wl S99 SR BT YHIT U
g BT SIRAT 6 S¥& g1 MEiRd &=1 | &9 &% W 39 3[a # w8l o= 7 ar
AT U @ TR © SR A 8 U fBY S g &Y SR @ T B |
facifaa qaam — (Fraw — 21)

HRA ARBR & GeH, 7Y AR HeaH e, AT TR 2006 BT TRI—15 & S
GeH T4 oY SEH W HI BT YA AHaH 45 Qa9 H HRA P qregar 2 el
SR BT aRI—16 & 3 RS 9 §RT 9% 2D FRRT 19T <RI W 3 AT AT
T BT | QAT BT I BT S &1 q2T H 59! IGel! STaeaR Ui T HHARI /
SIS & @1 ST |
GeM UIdd & WEAW | %I —

fRM—2015 & FRF—6 & AR 34 Ml & uRRe a1 ¥ il avqy #ea uawr
g IEM T & A W Y o JARIET BT T © | I STaRIAT (Fed USeT AR e H
Y AR Hegq I [ITT) HATEI AU & URUH hHih—Th 6—9 /2015 / 3J—73, AU,
fa=Tie 05.00.2018) & URYF GRT HATE BHRd 8T I8 Yraem fbar 11 2 fb aRfdre o
# afdfa avqail T 3T SFRIET awall &I HY, HI Haisl gRT aH—9, 10 Td 11 #
SfecRad Traami & AR GeM UIce & ATETH | A1 foar ST Favall © | SURIGT Il
BT GeM UICH ¥ B [Hd TTH BI TT H &I BI Jfaagaadn (Reasonability of Rates)
PHABT gIRT JHIOG DI SR | GeM Ui A T &1 Reafdd H 3y &1 51 arell Al
BT Gl AFATT HIA 5.00,000 /— (A9 ARG FI) ¥ A% & W GeM UIca W Afdar
ERT %3 fHA1 ST | | 39 201 # fasr @7 ufkrifd (Earnest Money Deposit) Td
fAwres ufeRyfd (Performance Guarantee) GeM @ Uaifold UTaeT™ & R WIBR
BT SIRATT |

5% AfaRad e & Aregd | gl @I H B S &1 g F FraH—11.3
(et ffdar), Fag—15 (@faer @1 gfasfa), Fm—1s (Feares ufongfd) wa FaH—23
(g /SUTSie ufehar H URERIAr, ufaede, oiifac va faqealian) &1 W sraared fehar
ST YR T |

AUSR $HI Al @ 9req | 8e (Fraw—31)

WUSR By IH & UTam=i & Ureid 9 [aurTeaetl den yemae g faumT & ta
focia a¥ & ofqefa FgaR WM 9@ ge =il —
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. fagRor Jfpd UTrdRT
1. ¥ 1.00 ATG TDh fovmmeger
2. ?™I 500 AT T PRI EAR M GLIT

oM —33 & AR HIDA gRT YTFDhd! AMDBRON Pl I AT 5 —HA 3frdl
UcH & ARIH W WAl SR |
H vq AEH ITIe —

fRm—2015 & FFIH—5 & SR HI BY WIHfd YT DRI BT ADBR IS AT
ERT [ T I ARl & TS & SR 3ferar 9= a1 faRkne smesr |
AP BRI BT 2 | 57 Fag H 7 Yoel (I [T, dot¥ wa=, JATerd, [Td
P MY HHG—UB 3—4 /2017 /99 /AR, Aure, f&91d 23 F9HR 2017 & §RT 74
TP g 3B BIg-RIdel e 1995 AT—2 H fafYy v faemdl o faumT & siaeda fa
T Al SR 3 F=TgaR S f&ar T & —

Department of Law and Legislative Affairs
Financial powers in respect of District and Sessions Judges

S. Description Authority Extent of | Conditions
No. competent delegation

to exercise

the powers

1 2 3 4 5

1. | Sanction purchase of District and | Full Power
Spare parts, accessories Sessions
and other equipment for Judge
working of machine.

(including Transport
Vehicle)

2. | Purchase of office District and Up to Details of
supplies and Sessions Rs.10.00 | items given
equipment Judge Lakh in in Annexure

a year 3 of Book of
Financial
Powers
volume-2012
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IFT MM PI FANRT HRA g AMHI Fed YW Sod IRTeAd §RT A0
PHHIH—D/488 Jabalpur fi® 20.07.2018 & §RT A NIl Ud 3 <ITARNY &I
YUY fac faMmT, Soety wad, H3Terd, WUt & 3Me¥ $hiidh—T% 3—4 /2017 /709 /3R,
AT, fae 23 FawR 2017 & §IRT 4 U< b ATH BIg191del UTeR 1995 W—2 B
SIIRIR PIIATE 53 ST 1 e 31 71 & | g % BIe-iRRIel AR dfed 2012
% TARR &I Ui A Sed iTed & S & A1) o & T 7, forad gem
TR @7 facia wifdaal o1 St fdhar a7 2|

A TSR HUSR, B AT AT IUTSH (179 2015 H HefAd FEITd FCTHRYT, URIH,
3ee Ug 9o EgaR 2, N1 sraaie fhar SiHr Syl ke —

() ¥ Y<gl 9T, a1forsy, SET 8iR ISHIR {4, 31, | & uRus Hidh
U% 6—14 /2012 / IJ—TIRE, MO f&1idh 07.01.2016 (A TSI WUSR, H TAT AT
TSI 19 2015 & Hae H ISR T U1 & e # (936 & 3faia TIdHRoN)

(Il) A U<E I UTaReH R WEhRI WY, JREMYR Pl Heg Uael A d1iore,
ST 3R RUSTTR fIRT, HATe™, 91T & 3RS hATh—T% 6—14 /2012 / I—TARE
qraTe, feTid 04.01.2016 & §RT UGB! IIHHRT & ®I H IAH SfeatlRad
TG S TSI G SISl AT & |
(Fe Qe MUSR g QAT HdT SUTe 199 2015 H G3MRM)

(I11) AT U<eT ATA GeH oY 3R Hed IeH [T, HATerd, |IuTed & URYS HHIb—Th
6—9 /2015 /31—73, \Te, f&Hid 05.09.2018
(Fe Qe MUSR g QAT HdT SUTe 199 2015 H G3MRM)

(V) Aeg gy I faumT, deav wdd, #AATAI, HIUTd @ QY HHIG—TH
3—4 /2017 / 99 /AR, HIUTe, f&Hi® 23 TawR 2017
(e vad a3 = & fcig iffeR # dwe)

°
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H—3rei-1 wefera faftr: ga Rigadied
qSH 38
JfaRerd Fareta,
HY. M TP AT
IAE B I AR WA & 9T TR AR TR B ol @R ol il &
STEITEYT BT IMATABAT BNl & | §6 Hae H auf | A IUgY & g # fafdy ah &
2| fafeer o wret # wdver | 1824 H A RSNGR, 1824 & ERT AEHI, el e
3T JAHT & ford A SfeRrer & uraene fha T | $9dT fORaR 1850 # dodml &
Hayg # A1 fdar Ta| sHS gd 1839 W {4 SR 1852 W HETH @ Wy H W AHGU
fafer a1 forefor 831 | 9 1870 ¥ UM IR YA ARUBY & Hay H g5 T Al H ufdax
R & R Rafde <IrRITe & ua™ 6y | 9y 1893 H WRA H Nold dlg
foeRa B S @1 wuvEr TR 8 ol off forge forl wvol wRaay # 94 &
SIETEYT BT ATgeIHAT B 1 ol | §9 B 9H AT AAFTIH 1894 T fFrfoT Z3n
ST f3A1® 01.03.1894 ¥ SN T 73T | 9RT # w@@=dT SURIA Indian independence
(Adaptation of Central Acts and Ordinance) Order, 1948 & gRT 34 31 &1
0T R T | S U a9 1998 H ¥ MR & ey # A1 fafdy @7 smavadman
RIT 8M R 39 ddy # faaR Heord U™ g | ¥ 2007 UG 2011 # 9 Wy § W<
H faa o uge gU | SfaanTear ay 2013 H T srfSfra™ arRd gan o uR rgufa @1
WP faTie 26.09.2013 PI UTE Bs | faTies 27.09.2013 D1 THDT ITUH H TehTe BT |
AT ShHID 3. 3729 (31) faTidp 19.12.2013 T 59 fa7id 01.01.2014 ¥ AL fban
T 2| Yd | IE SMAEH SHGHTR Bl BISAR ¥ WRA H AN o WRg feiw
21.10.2019 ¥ 30 7l YRAIY & ford @] fovam a1 7 | S99 omer ® gfem @ gfe
A ST A SARUEUr AfSfE, 1894 B Yd SRR wd H oo, YAdrET AR
g aRRITa # e i 3R URERIAr siffrer if&ifaH, 2013 &1 7419 Afafad &
wY § AT far Tar 7|
adi9 rfArfras &Y gzl

IR AR #1 M 2 | 999 & ar—are aRRefodl # aReds g € si
JMATIRAT & AR TR T TAT BT FAGY AR LIS q2Al BT B BT BMA I
RO Ferar w&aT & | 9d sififm # fdee @vs srid Hiffid o | & o & <rerf=ae
% o) Haled &R Sod =rITerdl &1 3R SR BIFT Usdl o | 981 yd At 7 qf
TR # RauR®l & TR & Gdg # Hig Uau A8l of | gd e #
faeenfUdl & gaaiae 3R YHegaReyd & Hae H Wl iy awer a1 o | YA siierugor
@ U S [ F B arel M & ARl @ w9 H g @il I arner (Y
ST BT BIg UG el o | Y4 AfRAFTH H ASuare & gR9INT a/d Hiffd off 3iR
$AD AT D T DI IRIGHRA & ford B 1 AU B Fawen &1 Tg off
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STafs g uRged | ST 1oy fASidRor &l 3R 96 ¥ 8, 79 (ol dafal &1 S9a
R @ ford f SucTer TR |l T BT eI 99 Sl & | By 97 & ifenrgor
o Reafd # ft BN A7 1 F1 IhaT AR HH AT 9T & o) I Hdhd T8 2 |
WA Rfd § B 4H P71 a1 B4 T B 59 Fag H W) I grawr {HY S B
fraegarar ol | qd ARFIH H FHGT & BHHGIR G (SR ST ST SR SIS qoi
S afa | afaforT € @ fory 4f& sifenreor &1 gen 3§ 9 W ueA arel faudid uwr
& Gdg H I72 URIeR & S BT BIg Uraer e8] o | 59 AfTRad eyl w9 4 g4
M & 9 SAfETEr @1 ufhar & SR §U R & o) U8 B DIs avel T8
o7 | 9 9T faATTal &7 §R &1 & ford g SIfSIfFRM H A &1 Saeddhdl G 8
ot off forra aRom 9419 s & w9 # AR | o7 |

T fAfrd 7 f5Y T yrguEt & Ady # faR far St gd e # R
T wraEE! & AfRad R T uraem=t ST SreT AT € A1 g YTl B S @
q1r T4 srfafem # |faferd fhbar Tar 8 S ddy § yue—gore faur fear S
I el 8T E |

T+ sferfaw &1 fAd=aa g vs

foreft arftrfres o) woeear S9e Mdad @re ¥ IR Bt 2 | Mads @vs fae
favega g1, STfefrad SaT €1 ¥t 8T | 98l s A 8 R B8R Yea Dl ARAT B
ol SeaeR IRl & <A1 A BT WERT ol 817 | G4 31faf+ras H S8l dddl 9 wreal
BT URIINT fBar 71 o g8l T4 AfAfem § gR1-3 & ofvia 31 Teal Bl IRATRT
foar ar 2| R Wyt vl &1 uRaIia fhar Tar 8 S 9§ @ @ g H Refy
W PI S & & |
1. 9NIR oI —

A rfereer A 3§ IR Jou 39 AIfY &1 gea 81 2 wifd i s &
Hay H |aiere faarg ufdex & g # g1 2 Rraar Wen ey AfREd 4f & IoiR
I ¥ BT 7 | d AT | a9R Hoa &1 el 1 aRaiia T2 far e e
3T ¥ ISR Hed BI TUET B A & Haeg H [N~ =Ry geidl &1 F8RT o1 8l
o7 | FfAYg =g Feral # fIud 79 39 SR BI IR B T4 I | TOIR T D
Hae H ITIUE] @1 e IR GIAuRIeT # Saedd TS T BT A Bl o |
T AMATIH H 59 IHTRT BT gR B gY ST B &1_7 3 () H IR o Bl 59
bR IREINT fbar mar fb —

“GIATY Y & €RT 26 P AR JTENRT ¥ &1 o sifrda 8

T SMRATH B IRI—26 ORI BT TOMET a1 AT a1 FIga fIa=m=m a=eit 2|
gRI—26 (1) S dIF AUGUS] HI IR FCIHIT Aled I HRdl & ORI MR W)
SR & DI TUAT DI ST | TRI—26 (1) (F) B ATAR Sigl YA Reyd 7, a8 & o
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TR W™ JfRfs & ofaid fama faoral ar Ay & Rl & DRSO & ford
fafed aoIR ge, &1 gRT—26 (1)(@) & AR VA [Aa faoral & amwma # Mdead! a™
7 fdead] AR &F @ IHT UBR &I 1 o i fasha sima a1 aR—26 (1)(7) &
AR UTIe HUAl & o AT yfeets yrarde qrfiar) aRars sl & ford ufder S
dra PRR Ui Tg IR & SR BT | 9 &RT H R IR WIS $T oig fHar T
2 S | UM & SR Bael U A faoral a7 o # forar SR @i 9 arofe a
@ Ydadi 3 981 & @ | fFia TEiaxel & J9R famy fderdl o1 iad FMarerd w73
31MY fasha U5 STarek DA <2 aTel fordl STRAT g1 TeeRol {9 & IR VT Rl
g fedl gdad! sawr W afvia 9y @ ufdex &t far & 98 formm SRem el
WPV IR & AFAR Heldex Pl I8 MSR &A1 M & afe foedl fapa ferg #
I ARIAD DI BT Yol e8] 81 X818l Al 98 SA AU A AP Al HR Fohell © |

gRI—26 B IUIRI—2 B IFAR VA IR I BT T AT DT UH Ll
# fafifaee SR I I fbaT STRATT 3R $9 YHR YT 137 3137 Bl 75 YA BT areiR
e BRM | IAA | AEIUSE 5T & gRT OIN A $HHidh TH 16—15—(9)—2014—
AT—9—2 T AFAR AT OTH 1 JH1aiTeT 2 |

gRI—26 (3) I8 I UTGET Bl © b A &RI— 26 (1) BT AT & JFAR IR JA
T |9a 7 81 9 S WRBR ol gU &l § I YHR o1 YA & qrac SULRT 1
H arg T3 AT F Tl T o & MR R KA SHd a3 Sl u1g fhar aifsia
I & Heer # qrarfial o IR 3 I @) IRuAr @ S @ gt T IRR HWR affd
AfT | Feprell T8 R & 25 Tl 4 31f¥e TE1 81T 3R 7 & YA W@l Pl U TRR
o & ORI aTen BT [T oI Herdl AN B |

2. dieyIioE —

IOIR I 9 4= Sl gAIo wres Sigl qd e # ) gRwifya o 98f 59
T e # ff g fear @ W g i W A gaed B Sad
®U W gRAINT fbar T o a8l a9 AR m & gRI—3 (I%) § 39 FEgaR
R farar T ® 5 —

“TBYIIIT & &7 2 &1 SUERT 1 @ 3yefT fAfafd e fbarweny sifga &

gRI—2 (1) § FYRIT IRPR BT WA AR Ufeedd Haex Iuspdl & ol e &
eIV |, 3faERaT URASHR & ford, fRenfua gewl & uRareRil & for,
faffee ama wqe & Y8 o & gRAsRl & for, wrHivr a1 Ty el & faer
& for arerdT 981 %8 %8 gl v & ford AT uRATHIRAT 8 A & S Bl dAld
AT @1 Sl # BT Uraen=id fBam 11 © 981 SUURT (2) & SR Urgde Bl 3ferdT
qfeetes URIIT SN I MALIHdT & ol W A BT MaeIHhdT Bl Ald YAreT H
Affaferd fbar Tar € | R yrgde dul & ford ywifdd edl & 80 Ufra 3R ufecTd
IR ARTERI URATGTHIR & foRl 70 Uirerd dedl &I qd Aedia &l o AERITT P
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TE © AT T I R A Tman 2 iftNgfad &t H BrE oo fadl fawmE
fafy & Seoas # 21 fhar SR |
3.  YISreor—

gd M # SEi e ar—2 () | g aRviftd <amarer &1 {5 S @
gazer ot gEl A4 MfAf e # <Irred wek &1 YART el fhar T ' °iR RT3 ()
H IR & Hee H o HRd Y I8 WA fBAr M © b —

“gTierReT | gR1-51 & 31efi= wnnfia A arciq, gaaia iR gaeiawemu=
grferaxor Afga 2 1

YRI—51 FHIT TRHR FRT UTRIHROT &7 ATYAT BT YT Bl & AR gR1—52 H
W UTEROT Pl Tohel SR B 3R gRI-53 T & ford seareii & ddg # I8
UIIe= dxell ® b U ISR e &1 RTefm =grmeiler g1 3rerdT YT 81 a7 HH
I HH AT 99 dd A g A & o IR M A d ¢ |

PCRCIBIEPE R AU IINI GRS R PR HE IR EID G NI GRS CIE RS B B R
H TR BT U™ 1 T 8 | UIRISRUT & Fawdl Pl ARAR S8 Afedl & gR1—21 &
3 Fieh A [T TRAT & 3R IqD FHET B T5 HIIaNSAl DI ATRD HIIaTS! A
8Y IY Rufdel =Irrerd o1 el U Bl TS 2 | Ui} BT et Rifde gfshar wfEr,
1908 & UTGHTHI W 3MTdg el [HAT TAT B, TR I [l AT BT FHT PR BIOR BRI,
MUY TR IHD! YRIET 1, TGS AT 3T AT BT U DR BT AT T, 29 T3]
R S1ET TN AL, Al 3IHelRg DI 3MMEA BT, Alell DI Wiell & fordl e Hapret,
Td 3T BT ridaip B I ATl <1 715 € | A Al THI—qHY IR G ol
ST el & | UTROT F (<l U1 811 & U%dNd 6 A8 & 3iaR FRIhd B B 3D
3TUeTT BT TS B |

HLIYRL ST B ARMGAAT FHATH TH  12—2—2014—ATd—IMMET—27
fHi® 08.09.2016 & ERT THT RTeAT <T@ BT IHDB! U 3O & ARABIRAT B
R 999 ffad @ i\ | 1 fdeRar vd erfdqal &1 wanT &) @& ford
TTfreReT o Weri Mfdrery fgad fasar Tam 2

4. fEasg aafaa—

gq fffRm @1 aR—2 (@) H f2dag afd &1 ufdes H srear 4R 3 gEteR
% WU H 20 @ 91el Afdd & v H aRaIfya fBam war o g€l 7919 e W fRdeg
IfdT | 3 SR aFl & AfIRad VAT ggfad Sofadl R IRERET ae
fFaTRl, = gqfa Sfa iR 3 WRARTTA o+ Farf (99 @RI @l A=)
a1, 2006 & ST frgl a7 SIYHRI @ @7 f3am 2 o Il iR Ra= aret
g, f5Te ST derar A1 enfid 8, & A—A1 U Al o o enfie faar
o7 51 R 91 IR0 & SR SHfddT & T R Ufide T91d I8 &l F#1ET © |
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QWRIAT fEdag A &I URATT 3 AT © | 7 IRFTH & sfaid s fawga
RIS fedag afd H S 941 Al &I iR & Hae § SRIATET B Bl ATHR
IS &1 STl © Sl YA AU & Hridrel ¥ yvifdd gY § difd T JAfafad ol
gR—64 ¥ f2dag @fad ST f6 U aRAINT &, 31 Fce S @1 ¥R u=r @t
TE € 981 ufrax FeRor & qd a7 21 § Fotaex &l Rdeg afdaal o ga=ms & o=
BT UTa far T 2 | fedeg il o faxga aR¥mT drefed & © | 59 a3
I 941 il BT Afaferd foar Tar 8 i sAferafed A o1 ST SR 8T v sifoid
PR B AT ATSHADT FAT & | S&T8R0T & ford fbdl qrerrd # HqRy urers Rl arel
AT BT IF AT B AT B BI R 3 i 2g Hriam! &3 &7 IHR R
TET JYLAT SIS & fdd B, S g | g QT UHIAd R IS fdshd gIRT 3701
SIS BT EET PRAT AT, DI a7 & AJYST B <M H Ul IR U A Bl
ABR BT |
5. dcH, faenfia o, garfdd fgE—

SURIG 1 GG BT A IRATH, 2013 B TRI—3 & fAd HA: (8) (€) TG (1)
H gR9TYS fobam Tram & | 41 aAfafaw, 2013 H fg/ & Sfaiid U afdd 3R 99 W)
33 ufe / ufdl, Tag™es AT 3iR faTD Ws—ae1 Pl Aiferd wU F AFT 8 URg
faeran, qemayIar SR STy REdl &1 I fgW @ WU 3 fordl a7 § 981 9a%®
Ifad a1 goy 8 A7 Afger, fAarfzd g1 srerar sifaarfed, |am &1 srmEr M= d 81, 89 R
BIS AT BT AT T2, BT JAF Hgrd AT TAT & | FGHd 1 SIRIG fawgd aRTT
RO arcdd fawR faar 11 8 & 8 4 8| oW &1 SURIG aRTRe aiR¥TsT &7
Arpfed H BT 4 JATRM &1 gR1—31 | SRIT 811 © S8l IS 9Iad g &
o gafe ok gAiavenus &1 Sawddhdl 9ams s @ |

favenfia ger @ sidvia U fgw @ forar 1 & o A 316l & HRoT ywifaa
&5 A gfaReTe &5 § gafad SR gefaRernue fhar S € | 39 uRvIeT 9 I8 W
2 T farenfia ggr @1 UMYt 3 o & ol I8 amawd® =18l © % 99 e @l
BT SIRTBYT faam T BT | U1 g foraat i @1 iftrrEvr e far mar ® a8 o
T A=, 2013 & UraEl & AT AR BT ST H YA AR YA &
SABR BT YT BT 2 |

faenfia ger @I 3R 31t fawga wu A q9sH & o) g9Ifdd fer o R
1 AT il ST el © | I STfef=ras, 2013 H guifde g & 3riia U g Bl
forar a7 & Ry A a7 o1 Jraret Hufed &7 1ot fham Tar § S1erar i YfAEE &I
BU PV 51, fPRRIGR, Fel8aR 31dl HRIR 81, Sl Y & 376 A A9 99 yd ddb
T &3 # B PR B 1 AR A B 35 B BROT ITDT BRI YATGT 3N BT | 39
TRHTST & FFTe VAT I STl iR uReIRep g1 Farfi o 1 affaford fdbar
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AT & TR+ AT U i) o SR BT Y3Tsi= & HRUl Wi QAT § 31rar U Afdad
S A & 37 & A 99 Yd T g1 UG STeRIRIRTN UR U1 ST & J&d SId &
HU H R o A1 fT8i I AT bt TRBR DI [BAT A1 & el A ured a1 2 AR
U M &7 19l 81 3@ © | Jifo| wU | TR &5 H A % arel U afdqdr
A1 oIl gorr @1 2o § foran A1 € S S @ gaadi di a9 a1 S D P
JFafey # <l A UR AT PR B € AT D! SilfddT Bl &I S A & 36T
g gaT 2 |

AT GHTETd AR P YIS BT TR

qd iR [ e @ st § ofy oo @ qd O ol & S & # usd
el UATE & Hee H Fd PR IHDT RUE IR B 3R I TR AT 33T IR TaLA
I R TR F=d 8T [ o5 & e § BRIAE! R P YU [$I T T | 39
HaG H T AR & AAT—2 H gRT—4 H gRI—9 TG FeIR—4 B TIRI—14 T2AT YA
35T, G 3IR JAIRITa 3 I Ui 3R URSRIAT Af¥hR (FHTINTE e
FIiRor iR wedfa) M, 2014 & 99 1 | 99 20 & AU @IS € | T
JAAFTH, 2013 BT TR 4 AlDb YA & R YA ASH B & Yd T ARBR DI
AT FHTET [FEIRUT 7ede BRI S BT UTae™ BRal © | 59 5 6 A1 BT GaI
fear S 1 grauT A w1 | g Sfiia 9 oAl @l ey fhar SR fh -

1. 379 AR D AP JAoA & dra Fae |
2. favenfiq g drel gl @1 HE |

3. 375 | g B aTell |
4
5

RIS & fordl ~gAdH Maead YA &7 A5t |

I & 3o & ol BIS 3T WM &1 SUGIAT AT UH 9 &7 7T 7 Ui
ST |

6. 375 W I B dTel 3 WD = |

U RO TR M R ARG IRER J91d Bgrl & Jd BT S & forldl dld
GaTs B AR T RUIC BT GBI PR SH U BRI | JATafrd] W faR e
P yTAd faeIvel AHE T S RUIC BT AegTT R WRBR Ao & Hael H BRIAE] S
Ry gR—9 H TR ARPR B I8 AR &A1 11 € fF S8 A 36 @l add
SIATIRAT B TBT TRT—40 T AT, 2013 BT IUANT B Y VA Ao H G U&H
PR FHI | TB IRI—14 H I8 AT $1 T8 B & afe vl RUIE & faeiws w8 g™
B T 3o gTarg <) T8 RIS W 12 718 Td IRME ATGaT SRy =721 81l & a4
Y AT FHTE RUIC 0T 81 SR 3R $9e Uedrd Agfad aRaR &l T3 R
A FHTRIATE BT BT UG FHRT ERBR ST RT 9 12 A1 & (de BT IgM
HT BRI B Fh 2 |
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@Tel gRar

T a1, 2013 # SAEIFARU & AF—AT B BRI B A FHH w5
Hec@dl YaT &1 ol 3R $9 91d T &I AT 137 o7 SRRl & HHd R B
qfA 3R S IS B A 7 8 91 | 39 8 a1 14, 2013 &I gR1—10 F T8
areeT foar T fos Rifer agwdelia 9 &1 1fewser 81 8 iR afe g srfewsor
feb T ST SMTaede 1 ol 9 3ifcrd SR & wY | 3AfSid B §U S 81 Ihd Bl FH
&3 DI IR A DI PV S YA =g [AHRIT [T ST erar AT I & Jed B
TRIGR IBH PV B DI I H T B oG AGFAT TRBR & UTF ST DI SIRAT AR
IEHACI Y B AT =T FIY A BT (o4 I Tl AT I & [ Y§ gaTs &F
DI ARBR gIRT R A1 A 37fdes TEl I 3rrie] T WRebR bl fored arerar
MY ¥ AT B S arell B A B AT T PR Fahell & IR SURIGT AT Iuee
STHBTA UPia B IRATRIN IR ARL A8l BT |

Jfefraw o1 qaeell y9E

T AT B gIRT—24 g AAFTTH B T DI TS AR B AU B
@ Gag H UraE BT 2 e ATAR Yd ARRIH B A ART DI TS 9IS Dbl
FHRaAl § AT —

1. gR—11 g4 AfRfem & orfig oig oty =8 faar T § agf w® 7d=

T & yraeT Ay 8 |
2. o8l gR—11 @ AfAFEH & i @Is rfdfeig fear € 98 w9
s & yrae € AR 8 |

9 URT—24 &1 SUIRI—2 & AR Yd AR & 3 &1 T3 Hriarzal 4 afa
gRT—11 & I AR T4 I & g™ & Ui ay a1 IS99 1fdd g far
T ©, fobg A BT wifciep deoll 81 AT AT & AT UITPR BT FaI 78l fbar 11 § a8t
Ul IR BRI FWTd 81 ST IR T RIR A 3rsie &l SRRl 3R™ B
TG |

SR gRReIfl & ey # fdaR a=d g Yo GARrger sraiverT . evaddas
wici®l, 2014 SCC ONLINE SC 59 ¥ A Hatea =rATerd 1 9 =IRE[CTT 3 4s
= UfTehR T BT ARSI BINTSI H STHT B4 L@ Bl TR SIGIRIANT & FH®Y T8l AT
I8} g5V Sgayde TRt . dei~=, 2018 SCC ONLINE SC 100 & 33 Ui H1=1
7| I8 o A waTed <RITerd @l A9 9eiiy Uie gRT AT AT o7 | &1 A Urel
ERT IRER R 07 & HROT 59 fdg 31 ggg We & fory YR fdharm 3 iR A
Tdled | 1 g5V ederyd’e 3Rt fd. #-l8v o, 2020 SCC ONLINE SC 316
@ 07 # THed HIuTerd H IR STH1 814 & G2 DI G A 8¢ Yd AT ol
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BIRIATE! AU | B BT =ATS Rigia gfauried fear e ugerd g9 fig w =alie
Rerfar wee &1 ga 2

IJURTY IHX IMRTAT

gd e & =1 939 ifdfrm & e 12 #§ 9 oo | Hefd sriarfRat
H U Rl & o SUs Bl YTge Rl & | A STRTgH B a1 84 39 fAfEH
DI et AT Qe & ey H AT AT 9D BRI IuTe BRI ferar e xSt
TR BR DI ST H 6 A8 DI oIl AT AT Il Teb AT 10U b DT B AT AT QI
A TUS BT YIEaE BT 2 AR AT U BRI A By A4 Afid f6ar 11 § AT 98 99
b S & <RI 81 | Ui riarfedl & fodl aReNl Add Bl W S ad el
foram 1 & IEf gR1I—85 I8 YTgeT HReil & b Ufipr & Har, Yaid iR gaageeiu
A AR fh8l SUeel BT Secie 6 AI8 & TUS A Sl <11 ay b Bl 81 ADIT AT AT
I SF1 A TUSHIT FARNT | U STURMEN &1 HElTE AETR Afoige I1 =1id AfRge UM
S A R AT o & o7 AeTs BT 3R AT S{URT Held BRTT | Herd =Irrerd
Pelaey I FYfed ARBR §RT eI (bl 37 AABT AT J1fdd Horl & (bl Tad
! forRaa gRare uR €1 SRIATE] AT | TefU 9 AR H ARHN [I9HT 3R IHD T4
Bl A1 U P YT AR AT & R TRI—87 H I8 I wraere fhar war & b afe
SURTY fAUTT TRg & SR o 4T fobam T 81 A1 S|+ (AT 2 Wl wd Jqeavdl
ST 81 79 9% TUS BT UTH 81 811 | ST ORT # 9T ugea &1 a1 o) iy aot
e AFTgRedn AT U & BRYT AU 8 § I Al BT A1 TUS BT UTF BT
AT AT 7 |

aYoT AR =TT

FI T @ gR1I—30 (1) STET QYo & Hdy H YT ol § 98l eRI—30
(3), 69 (2) 72 UG 80 H fafa=~ UspHl # URYHR RN TR TS BT WL B & | W8T Th
AN T 9% ©, 4 AT H I8 TR BT I$HH BT AN IR & Faged o IRy FaH
a1ffr # g9 UfiaR & Y69 & AAged Iaufaerd &) far w2 | 3f e @ &
Hay 7 I 1M # A STe urae Ry W 8 | ger SrawR A ST & |@Ha
Poldex gRT MEiRa ufidex & 99 &1 § RTaa dey § gR1—30 (3) # g faar
2 e SR AHIfSTs FHTeTd RO S & SERTET & YD bl aRE |
UR® BIGR Helde’ & MU B TRIG Th AT A BT Heoll o B dRIG dh oIl 91 gg
Bl, B A & Ry 12 wlcrerd ufcay &7 & 9 IR oI IR TS Y& {Ha1 SIrQ |
VAT & yraee WiteRr & o aR—69 (2) H fa@m AT B

YRI—72 & AJAR Al WSRO 7 iR &l I 4 gfg o1 & 79 98 &1l &
Hag H U8 G B 6 Y IR Feoll o Bl 31 A VA IR Uidadx & A B
S @ IR G 9 Uferd d1fifep &1 &% A TS B AR Bl SIQ U AT bl
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IR & AT § Uh a9 D1 @i I 31fdd Il 819 R a1 i &7 rerift 2y <2,
SH W 15 YT B &R A TS DI ERAN ERfY | VAT B UTaET eRT—80 H deldey &
forl & T8l ufiaR R e Il $1 &R 9 URIe € WRg U Y & 3iax TRyl IR @l
JERAf 1 B WR Y § VAR W SaT TS BT &% 15 YT B BT oG 2 |

Sod AT bl e

Ud ST | T8 RITerd §RT Mael R IR 31es & fdveg MUl BT UTaer=
gRI—54 H o7 g1 1 AfAH H aRT—74 | 37dieT &1 yrae fbar 1 8 {5 IgaR
TiferReT gIRT UTRa 3rffel & favg 60 fRaw & WAk Soa IrITery # el &R qa
39 QA BT ST RRATTd FHARTEYE BRUIT | 60 fad @1 ifaRad eafy & fordr gar
AHAT & | 419 1A # 39 3rdia &7 fARTHRT 6 A8 & 3ieR oy 9 & v fy
ST Y 30T @Y TS R |

fafaer =marera & fereRar 1 asiqa

g e § 9 Afdwee | Wdtd R fJae & dag § gadrs @
SATRIGIRAT Rifdel =araTera & 7 819 &1 Yraur fhar Tar o | T & aoid a4
e o arRT—63 H W fobar A1 € s AR VAT Big A1 B, g e |
PoTaey IT YIRIHRUT BT 59 RIHY § [erad fhar ar §, S0 Hder # fhdl faarg &1
T8V HRA IR TSI SR B &l AfAB1RAr Rifdel =marery &1 =81 Rl |

H—3roi 3R gfasx feivor a1 gfean

A AT 3R U ARUBT & Fag H Ui FiRor o gearg o ufshar &
Hae H gd Afefem | | W grger o | gd AfRfE § S yrae 59 ey H e
T 9 I AT BT T AT H W U= fHAT T § dd SR g 2 b A
JAfAFRM ¥ qd Iue] & AT—AT GHI & YR & F9T & A1 I 3frar Hias
@ IMIATIGATAT BT € H I@d gI S SUed] Bl forar 7| IqeR0 & ford =
I @ aRI—11 S 6 gd s @ aRT—4 & FA®e 8 # qd e & aR1—4
& 1T I AT SISl AT b D1 AT BT UBIRM AHAT ARDR Bl JeATge WR TS
T STRATT 31R U |, TR UflethT AT @RI el il | R 81, &1 8% gerrax
S gfud far SRrm | 7dE sifafras @ aR—12 # 98 wge St T & i @
Rerfey # &1 W w1 A w@rh a1 IHST IR A UIRIGa Afdd @ srquRerfa # w21 faar
SR WRg JguRRerfad § &7 & o4 60 faT qd &1 AIfeH SR fbar S qebam | 7=
JAAFTH H UM ST & GHTeH I 60 faT & R AUV & Fag H AT&T B
DI AT BI g & Sl b gd IeT1H B aRI—5a H 30 & oY | g ARUBT BT vom
NERTET | Felde’ ERT UAHR T & JTURY R dh & Yae=i & A § T
qrferet =i &1 ST jE1 & o I8 |qase | giden erfl {6 59 dey 9 S yrae™ gg
SIS H o 981 UraeT™ AT MavId AIEF & A1 A4+ AR 7 7 |
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- ref q:cfaﬁﬁﬁmn Tcﬁ:femlﬁw
ST AT ST AT
YTaET= PIGEIET
1. | URMES ARGIAT BT YR 3R gRT 4 EgRT 11
AMHIRAT B wrfaa
2. | JHEFT BT Ha gRT 5 gRT 13
3. | smemi @1 garg ¢RI 5 U gRT 15
4. | B TS T ATTLIDBT B DI T gRT 6 EgRT 19
5. | STvom SWRIT S SR R 7 gRT 19 (6)
6. | 9% &1 Rgid A9 &R X@idd gRT 8 &gRT 20
7. | RRaeg faqar &1 @ gRT 9 gRT 21
8. | Heolaex gRT A IR f2dl & IR # T gRT 10 gRT 22
BRI D UAT B DT T
9. | Botgex gRT Siiw SiR srfdfaoly gRT 11 &RT 23
10. | rafer fogas WiaR 1ffAora fasar S gRT 11T gRT 25
1. | Poidex &1 Aol we sifam grm IRT 12 HRT 37
12. | ST &1 ©rH gRT 13 gRT 34
13. | rferil ®f T HRA, BIR BRIk gRT 14 gRT 35
CRATAST UL BRI DI SIfad
14. | if¥erg anfe /i @ wrfad gRT 157 gRT 36
15. | PeotT o9 @t wIfaa gRT 16 gRT 38
16. | wfaua el # HfHATA BT R 17 gRT 40
AATTLIHAT o1 <2 Iy wrfdaar

I dTfCTPT & AqAD H I§ W & (b d AAFIH H ST Urae aR—4 |
17 ¥ Bolder & BRI H 39 6y S & yd | Haid o |41 719 arferfae #
IR fhd T E |

ST81 T UTIRIRT & |HeT FFaer & Uishan &, S9! R ¥ g1 IR &1 & &
gd IR & UraeTEl B Fifd HeeE @ | TdE BHG <d g9 S JATad @l
T B | Aalfdrd AUl iaR ufthar @ wdy # 9% € f5 et ud e # =marera
DI BoldeR D FHET YA (1ol TTIBT DI 3EA R DI ABIRGT 81 off gl 7=
3T H IRT—64 & A WD H Foldex & fordl TT MMATIS UTaeT= o 1 &
I8 30 faT & afex e o wgfaa witer) & et JorT | 98 wieRer 3 fgd ws
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@ AN IE ARHIRAT UG @ T8 8 b I8 AMA<H B MASH W Feldex DI e wor
& o Fiqe o= 9@ | qd 1M 3 S8l dolaey & |HeT 3Mded & & ford aRHT
arafey FeiRa off fraa gz e o & FHamafy faRaRd & & ford Tolaex &1
DI SMUDHR TE| AT UG T ATATIH 3§ gTRT—64 (2) B FEMT Heldex DI IS BTN
UqH & TS ' & 98 39 3/af &l quia SR & FHI 8 WR 1 99 @1 IffaRad
3fafe # T HR FhaT © | Yd ST 3R T i H e & Hay H FHean
B U & ford A & T2 aIferdT W AR T & Al § —

®.| Bt ud JfrfrEr | ade sifteRmE
$T AT ST AT

PICEIE] PIGCIE]
1. | e gRT 18 gRT 64
2. | IR BT Fetaex BT HAF &RT 19 &RT 65
3. | UTErehROT ERT AT Bl AHTel gRT 20 gRT 66
4. | FRiarRAr @ aRfY W fAdys gRT 21 ¢RI 67
5. | FrRiarfRat &1 A B gRT 22 &R 68
6. | arfafoia &1 weu gRT 26 &gRT 70
7. | @d RT 27 gRT 71
8. | afera™ ufdar R =mat gRT 28 gRT 72
9. | urfraRor & rfafviy & MR W ufddR gRT 287 gRT 73

DI IBH BT Y AR

SR AT ATeld | I8 W & b T IAIH & Sfela YRl & Aa &
I H AAT 4 AR H AT & GORIA AHNT & w9 H B S arel wral
H ®r faRIy srerar HE@yul iR T8l 2 | TdH M= o1 i 39 Sewa | far
2 T wf#r erférrgor Al fowait # S cafamat o i i &1 Rt 1 @ srftrreor
21 el & | U1 Reafd # 19 s1faifem & siaeia ugd UaRvll & FRIARYT & 999 9
Ieeg DI W fIaR 3 o1 =12y | 39 S1faRad Fa¥ Ayl ¥ ¥ Ufdex Heel gl
% PRI & Uiy ) Adeeierar g =1ey aifd ore afdd o1 4R &1 AfeRrgor gan
2 9% Ufda” | Ut B9 aTell IR BT START 1o 9ISy @1 Arenel & for wRd §Y
qfA 31feRrger | g3 afa &1 gfd a9 |

Jfaer & for qg sifafem v a9 i & R gd siUsll S¥hR0T & IR
aﬁ@'a??ﬁqﬁﬁﬁwﬁ%l
~ ! 1'
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ORDER OFACQUITTAL UNDER SECTION 232 OF CR.P.C.

Tajinder Singh Ajmani
OSD, MPSJA

OBJECT

Section 232 of Criminal Procedure Code 1973 (hereinafter referred to as
“CrPC”) is an enabling provision whereby the trial Judge can record an order of
acquittal before asking the accused to enter into his defence. The prime objective
is to expedite the trial and to avoid unnecessary prolongation. The provision of
section 232 CrPC impliedly encompasses with the well settled principles of
criminal trial that the prosecution must succeed on its own and cannot depend
the weakness of the defence evidence. The word no evidence is significant and
under these circumstances only, the trial court may acquit the accused persons.

RELEVANT PROVISION

Section 232 CrPC - Acquittal.— If, after taking the evidence for the
prosecution, examining the accused and hearing the prosecution and the
defence on the point, the Judge considers that there is no evidence that the
accused committed the offence, the Judge shall record an order of acquittal.

Section 233 CrPC - Entering upon defence. — (I) Where the accused
is not acquitted under Section 232, he shall be called upon to enter on his
defence and adduce any evidence he may have in support thereof.

AFTER TAKING THE EVIDENCE FOR THE PROSECUTION

Section 225 of the CrPC provides that trial is to be conducted by the Public
Prosecutor. The first question that arises here is whether Public Prosecutor has
sole privilege to close prosecution evidence and Court is bound to accept his
will. This aspect is considered by the Supreme Court in Bablu Kumar v. State of
Bihar, (2015) 8 SCC 787 wherein it was observed that the court is under the legal
obligation to see that the withesses who have been cited by the prosecution are
produced by it or if summons are issued, they are actually served on the
witnesses. If the court is of the opinion that the material withnesses have not
been examined, it should not allow the prosecution to close the evidence. There
can be no doubt that the prosecution may not examine all the material witnesses
but that does not necessarily mean that the prosecution can choose not to
examine any witness and convey to the court that it does not intend to cite the
witnesses. The Public Prosecutor who conducts the trial has a statutory duty to
perform. He cannot afford to take things in a lighter manner. The court also is
not expected to accept the version of the prosecution as if it is sacred. It has to
apply its mind on every occasion. Non-application of mind by the trial court has
the potentiality to lead to the paralysis of the conception of fair trial as laid down
in Bablu Kumar (supra) and held as under:
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“In fact the record and proceedings must demonstrate on
face of it that before the purshis for closing the evidence is
filed and accepted, all the three, that is to say, the
investigating agency, the learned Public Prosecutor in
charge of the case and the learned trial Judge had put in
their respective hard. honest, and sincere efforts, in short
done their best to examine material witnesses before the
Court. If this is not done, the whole system would he reduced
to “justice show”, without doing any substantial justice, and
which in turn could be nothing less than a mere farce and
rank judicial hypocrisy. Such lapses and remissness on the
part of either the Investigating Agency, the learned Public
Prosecutor or the learned trial Judge cannot be
countenanced lightly and they are liable to explanation. This
is to be noted for the future only. We hope this case and
this judgment will serve as an example to all Investigating
Officers, Public Prosecutors and the learned Judges dealing
with the cases where some material witnesses are not
examined on some flimsy hearsay ground of he/she having
gone abroad, and was not likely to return or not available
at given address, etc”.

In case where superior court directs that trial in a particular case shall
conclude within time frame. In Mahendra Yadav v. State of Bihar, Criminal Misc.
No. 23806 of 2007, order dated 17-7-2007 (Pat) it has been observed as under:

“That for finalisation of the trial within a fixed duration and
the learned trial Judge, in all possibility, harboured the
impression that even if the prosecution witnesses had not
been served the notice to depose in court, and the
prosecution had not taken any affirmative steps to make
them available for adducing evidence in court, yet he must
conclude the trial by the target date as if it is a mechanical
and routine act. The learned trial Judge, as it appears to
us, has totally forgotten that he could have asked for
extension of time from the High Court, for the High Court,
and we are totally convinced, could never have meant to
conclude the ftrial either at the pleasure of the prosecution
or the desire of the accused”.

EXAMINING THE ACCUSED

Whether the term ‘examine the accused’ used in section 232, CrPC means
examination in general or examination as provided under section 313 CrPC and
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whether before recording of order of acquittal, compliance of section 313 CrPC
is mandatory? This aspect has been considered by the Supreme Court in State
of Maharashtra v. Sukhdev Singh, (1992) 3 SCC 700. The manner of examination
of the accused is provided in Section 313 CrPC. So far as section 232 CrPC is
concerned, such examination of the evidence of the prosecution is not an
examination for the purpose of recording a judgment but it is for prima facie
arriving at a conclusion whether there is any necessity for further proceeding
with the case. It was observed thus:

“It is, therefore, true that the purpose of the examination of
the accused under Section 313 CrPC is to give the accused
an opportunity to explain the incriminating material which
has surfaced on record. The stage of examination of the
accused under clause (b) of sub-section (1) of Section 313
CrPC is reached only after the witnesses for the prosecution
have been examined and before the accused is called on
to enter upon his defence. At the stage of closure of the
prosecution evidence and before recording of statement
under Section 313, CrPC the learned Judge is not expected
to evaluate the evidence for the purpose of deciding
whether or not he should question the accused. The learned
trial Judge is not expected before he examines the accused
under Section 313 CrPC to sift the evidence and pronounce
on whether or not he would accept the evidence regarding
any incriminating material to determine whether or not to
examine the accused on that material. To do so would be to
prejudge the evidence without hearing the prosecution
under Section 314 CrPC. Therefore, no matter how weak
or scanty the prosecution evidence is in regard to a certain
incriminating material, it is the duty of the court to examine
the accused and seek his explanation thereon. It is only
after that stage is over that the oral arguments have to be
heard before the judgment is rendered. It is only where the
court finds that no incriminating material has surfaced that
the accused may not be examined under Section 313. If
there is material against the accused, he must be examined.”

Regarding the proper stage of defence evidence, in Pati Ram v. State of
U.P, (1970) 3 SCC 703 while considering the provision of 342 of the Code of
Criminal Procedure, 1898 (here in after refered to as “old Code”) Supreme
Court has observed that:
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“What has been done is, as is usually done in all such cases.
After putting the questions that are required to be put under
Section 342 of the “old Code”, the accused was asked
whether he had any defence evidence. We do not think
that that procedure in any way conflicts with Section 289 of
the old Code.

In Pintu and anr. v State of U.P., 2002 CriLJ 2241, (All) it has been clarified
that the question whether an accused wants to adduce evidence in defence
should not have been put to the accused while recording statement under Section
313 CrPC in Sessions ftrial. After the prosecution evidence is recorded and the
statement of the accused is also recorded, an order should be passed under
Section 232 CrPC. If the accused is not acquitted by that order on the ground
that there is no evidence that the accused committed the offence, only then the
accused should be called upon to enter into his defence and adduce any
evidence, he may have in support thereof as provided under in Section 233
CrPC.

In Satbir Singh v. State of Haryana, (2021) 6 SCC 1, it has been again reiterated
that once the trial court decides that the accused is not eligible to be acquitted
as per the provisions of Section 232 CrPC, it must move on and fix hearings
specifically for “defence evidence”, calling upon the accused to present his
defence as per the procedure provided in Section 233 CrPC, which is also an
invaluable right provided to the accused.

NO EVIDENCE

In Queen Empress v. Ramalingam, (1897) ILR 20 Mad 445, it has been guided
that it is a salutary principle in a sessions trial that no final opinion as to the
reliability or acceptability of the evidence should be arrived at by the Judge until
the whole evidence before him has been duly considered. Although direct
decisions under Section 232 CrPC on the point are very few, there are a number
of decisions under Section 289 of the old Code, where Courts have considered
what is meant by the expression “no evidence” in that Section.

In Pati Ram v. State of U.P., (1970) 3 SCC 703, the Supreme Court has held
that what Section 289 of the old Code requires to be done is that if the trial
Judge comes to the conclusion that there is evidence to show that the accused
had committed the offence, then the accused should be called to enter upon
his defence and that the value to be attached to that evidence is not to be
considered at that stage. After relying Pati Ram (supra) in Kumar Naik v. State
of Karnataka, 1976 CriLJ 925 it has been reiterated that under Section 289 of the
old Code, the Sessions Judge was required to come to the conclusion that there
was evidence to show that the accused had committed the offence and at that
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time, he was not to decide what value was to be attached to that evidence, as
Section 232 of the new Code Shows any difference in the legal position.

In State of Kerala v. Mundan, 1981 CriLJ 1795, the Division Bench of the
Kerala High Court explained that the words “no evidence” in section 232 CrPC
cannot be construed or interpreted to mean absence of sufficient evidence for
conviction or absence of satisfactory or trustworthy or conclusive evidence in
support of the charge. The judge has to see whether any evidence has been let
in on behalf of the prosecution in support of their case that the accused
committed the offence alleged, and whether that evidence is legal and relevant.
It is not the quality or the quantity of the evidence that has to be considered at
this stage. If there is any evidence to show that the accused has committed the
offence, then the judge has to pass on to the next stage, It is not open to him to
evaluate or consider the reliability of the evidence at this stage.

In the case of Santosh Kumar Mohanty v. Brajabandhu Mohanty, 2001 CriLJ
1618, charge had already been framed and it was open for the learned Assistant
Sessions Judge to discharge the accused persons only at that stage. He could
not have recorded an order of acquittal under Section 232 CrPC, as no evidence
had been adduced on behalf of the prosecution and the statements of the accused
persons were not recorded under Section 313 CrPC.

DUE COMPLIANCE OF SECTION 232

In Lal Behari Das v. State of Tripura, 1998 SCC OnLine Gau 90, it has been
observed that it is desirable that after closure of the prosecution evidence and
after recording the statement of the accused persons u/s 313 CrPC, the court
records one line order, if it is not inclined to acquit the accused person at that
stage, that this is not a case of acquittal u/s 232 CrPC or calling upon the accused
persons to enter into their defence. This will keep the record straight and there
will be no scope of any confusion whatsoever.

In K. Moidu v. State of Kerala, 2009 CriLJ 4045, the Full Bench of Kerala High
Court made it clear that every Sessions Court is bound to ensure that in the
order sheets maintained from the stage of Section 232 CrPC, must show the
following steps clearly to satisfy the procedure prescribed:

(a) That the prosecution evidence was closed under Section 231 and hearing
was held under Section 232 CrPC.

(b) That the mind of the court was applied under Section 232 CrPC and a
decision was taken on the question whether it is a case where there is no
evidence at all against the accused. If there is no evidence at all, a detailed
and considered order of acquittal must be passed. If not, the fact that the
case is not one in which there is no evidence at all must be recorded. In
that event, no detailed order need to be written.
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(c)

(e)

If the court decides to proceed further, the accused must be called upon to
enter on his defence and adduce evidence with the assistance of the court
wherever necessary under Section 233 CrPC to procure the presence of
the witnesses.

Whether the accused has adduced evidence or not must be recorded. If
the accused has not adduced evidence, it must be recorded that the
accused and/or his counsel stated that they want to adduce no defence
evidence. For this purpose, by way of abundant caution the statement of
the accused can be recorded and his signature be obtained as has been
done under Section 289(1) of the old Code.

Only thereafter the court should proceed to consider the question of
acquittal/conviction under Section 234 CrPC.

NON-COMPLIANCE OF SECTIONS 232 AND 233 - EFFECT

What is the effect of non compliance of Sections 232 and 233 CrPC? In

K. Moidu (supra) the Full Bench laid down the correct position of law which is
stated as follows :

(i)

(if)

(iii)

Sections 232 and 233 CrPC are mandatory in the sense that all Sessions
Courts are expected to comply with those provisions strictly and earnestly
and the compliance should be reflected in the proceedings.

However, non-compliance of the said provisions does not ipso facto vitiate
the proceedings.

If it is shown that the omission to comply with the provisions has resulted in
serious and substantial prejudice against the accused and consequent
failure of justice, such omission vitiates the proceedings from that stage
and superior courts will be justified in setting aside the final order and
directing the Sessions Court to continue trial from that stage afresh.

If there be substantial compliance and if there be no serious and substantial
prejudice against the accused and no resultant failure of justice flowing
from the inadequacy in compliance, such inadequacy/irregularity is curable
under Sec. 465 CrPC and such inadequacy/non-compliance will not vitiate
the proceedings or lead to invalidation of the subsequent proceedings.

CONCLUSION

If the pre-conditions enumerated in Section 232 CrPC, viz. (i) after taking
of evidence for the prosecution; (ii) examining the accused; and (iii) no
evidence, are fulfilled, it is desirable to pass an order of acquittal under
the said section.

The court is under the legal obligation to see that the witnesses who have
been cited by the prosecution are produced by it or if summons are issued,
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they are actually served on the witnesses. If the court is of the opinion that
the material witnesses have not been examined, it should not allow the
prosecution to close the evidence.

® The manner of examination of the accused is provided in Sections 313
CrPC of the Code. Such examination of the evidence of the prosecution is
not an examination for the purpose of recording a judgment but for prima
facie arriving at a conclusion as to whether there is any necessity for further
proceeding with the case.

° No matter how weak or scanty the prosecution evidence is in regard to
certain incriminating material, it is the duty of the court to examine the
accused and seek his explanation thereon. The value to be attached to
that evidence is not to be considered at that stage.

e  After putting the questions that are required to be put under Section 313
CrPC the accused has to be asked whether he had any defence evidence.

® The words “no evidence” in Sections 232 CrPC cannot be construed or
interpreted to mean absence of sufficient evidence for conviction or absence
of satisfactory or trustworthy or conclusive evidence in support of the
charge.

° Under Section 232 CrPC what the Judge has to look into and consider is
whether there is legal evidence adduced on behalf of the prosecution
connecting the accused with the commission of the crime and not its quality
and quantity. He is not to consider at this stage the sufficiency, reliability or
trustworthiness of that evidence.

° It is desirable that after closure of the prosecution evidence and after
recording the statement of the accused persons u/s 313 CrPC the court
records one line order, if it is not inclined to acquit the accused person at
that stage, that this is not a case of acquittal u/s 232 CrPC or calling upon
the accused persons to enter into their defence. This will keep the record
straight and there will be no scope of any confusion whatsoever.

® Sections 232 and 233 CrPC are mandatory in the sense that all Sessions
Courts are expected to comply with those provisions strictly and earnestly
and the compliance should be reflected in the proceedings. However, non-
compliance of the said provisions does not ipso facto vitiate the proceedings.
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LAW OF PARTITION: PRELIMINARY DECREE AND
FINAL DECREE

Manish Sharma
OSD, MPSJA

Introduction:

‘Partition’ is a re-distribution or adjustment of pre-existing rights, among
co-owners/ coparceners, resulting in division of lands or other properties jointly
held by them, into different lots or portions and delivery thereof to the respective
allocatees. The effect of such division is that the joint ownership is terminated
and the respective shares vest in them severally. Partition of a property can
only be among those having a share or interest in it. A person who does not
have a share in such property cannot obviously be a party to a partition. In a
suit for partition or separation of a share, the prayer is not only for declaration
of plaintiff’'s share in the suit properties but also division of his share by metes
and bounds. This involves three issues: (a) whether the person seeking division
has a share or interest in the suit property/properties? (b) whether he is entitled
to the relief of division and separate possession? and (c) how and in what manner,
the property/properties should be divided by metes and bounds?

In a suit for partition or separation of a share, the court at the first instance
decides whether the plaintiff has a share in the suit property and whether he is
entitled to a division and separate possession? The decision on these two issues
is exercise of a judicial function and results in first stage decision termed as
‘decree’ under Order 20 Rule 18(1) and termed as ‘preliminary decree’ under
Order 20 Rule 18(2) of the Code of Civil Procedure (‘Code’ for short). The
consequential division by metes and bounds, is considered to be a ministerial
or administrative act requiring physical inspection, measurements, calculations
and considering various permutations/ combinations/alternatives of division, is
referred to the Collector under Rule 18(1) of the Code and is the subject-matter
of the final decree under Rule 18(2) of the Code.

‘Separation of share’ is a species of ‘partition’. When all co-owners get
separated, it is a partition. Separation of share/s refers to a division where only
one or only a few among several co-owners/coparceners get separated and
others continue to be joint or continue to hold the remaining property jointly
without division by metes and bounds. For example, where four brothers owning
a property divide it among themselves by metes and bounds, it is a partition.
But if only one brother wants to get his share separated and other three brothers
continue to remain joint, there is only a separation of the share of one brother.

Relevant provisions:

Decree may be of three types; preliminary, final and partly preliminary &
partly final. The terms ‘preliminary decree’ and ‘final decree’ used in the said
rule are defined in Explanation to section 2(2) of the Code and read thus:
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“A decree is preliminary when further proceedings have to
be taken before the suit can be completely disposed of. It
is final when such adjudication completely disposes of the
suit. It may be partly preliminary and partly final.”

Order 20 Rule 18 of the Code deals with decrees in suits for partition or
separate possession of a share therein which is extracted below:

“18. Decree in suit for partition of property or separate possession of a share
therein. — Where the Court passes a decree for the partition of property or
for the separate possession of a share therein, then -

(1) If and in so far as the decree relates to an estate assessed to the
payment of revenue to the Government, the decree shall declare the
rights of the several parties interested in the property, but shall direct
such partition or separation to be made by the Collector, or any gazetted
subordinate of the Collector deputed by him in this behalf, in accordance
with such declaration and with the provisions of section 54;

(2) Ifandin so far as such decree relates to any other immovable property
or to movable property, the Court may, if the partition or separation
cannot be conveniently made without further inquiry, pass a
preliminary decree declaring the rights of the several parties,
interested in the property and giving such further directions as may
be required.”

Section 54 of the Code deals with partition of estate or separation of share,
relevant for purposes of Rule 18(1) which reads thus:

“Where the decree is for the partition of an undivided estate assessed to
the payment of revenue of the government, or for the separate possession
of a share of such an estate, the partition of the estate or the separation of
the share shall be made by the Collector or any gazetted sub-ordinate of
the Collector deputed by him in this behalf, in accordance with the law (if
any) for the time being in force relating to the partition, or the separate
possession of shares, of such estates.”

Order 26 Rule 13 of the Code deals with Commissions to make partition of
immovable property, relevant for purposes of Rule 18(2) reads thus:

“Where a preliminary decree for partition has been passed, the Court may,
in any case not provided for by section 54, issue a commission to such
person as it thinks fit to make the partition or separation according to the
rights as declared in such decree.”

Order 26 Rule 14 of the Code deals with procedure of commissioner, after
necessary inquiry commissioner shall divide the property into as many shares
as directed and allot shares by metes and bounds to parties, and may, if
authorized thereto by the said order, award sum to be paid for purpose of
equliging the value of the shares and submitt his signed report. Where the
court confirms or varies the report it shall pass a decree in accordance with the
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report as confirmed or varied. But where the court sets aside the report or
reports it shall either issue a new commission or make other order as it shall
think fit.

Rule 171 of Madhya Pradesh Civil Courts Rules, 1961 deals with the procedure.
In a suit where preliminary decree is followed by a final judgment, a final decree
shall be drawn up in terms of the final judgment. The final decree being, an
adjudication completely disposing of the suit and conclusively determine the
rights of the parties, shall be full and complete in itself, so as to be capable of
being understood and executed without any reference to the preliminary decree.

Distinction between Preliminary and Final Decrees :

In Shankar Balwant Lokhande (Dead) v. Chandrakant Shankar Lokhande, AIR
1995 SC 1211 (1212) case, the Supreme Court observed:

“A preliminary decree is one which declares the rights and liabilities of the
parties leaving the actual result to be worked out in further proceedings.
Then, as a result of the further inquiries conducted pursuant to the
preliminary decree, the rights of the parties are fully determined and a
decree is passed in accordance with such determination which is final.
Both the decrees are in the same suit. Final decree may be said to become
final in two ways:

(i) when the time for appeal has expired without any appeal being filed
against the preliminary decree or the matter has been decided by the
highest court;

(i) when, as regards the court passing the decree, the same stands
completely disposed of It is in the latter sense the word “decree” is
used in, s. 2(2) of CPC. The Court also observed that until the final
decree is passed, there is “no formal expression” of the court that
conclusively settles all the issues in the case.”

Duty of Court :

Once a court passes a decree, it is the duty of the court to ensure that the
matter is referred to the Collector or a Commissioner for division unless the
parties themselves agree as to the manner of division. This duty in the normal
course has to be performed by the court itself as a continuation of the preliminary
decree. Sometimes either on account of the pendency of an appeal or other
circumstances, the court passes the decree under Rule 18(1) the Code or a
preliminary decree under Rule 18(2) the Code and the matter goes into storage
to be revived only when an application is made by any of the parties, drawing its
attention to the pending issue and the need for referring the matter either to the
Collector or a Commissioner for actual division of the property.

Estates assessed to payment of revenue to Government (agricultural land):

The court is required to pass only one decree declaring the rights of several
parties interested in the suit property with a direction to the Collector (or his
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subordinate) to effect actual partition or separation in accordance with the
declaration made by the court in regard to the shares of various parties and
deliver the respective portions to them, in accordance with section 54 of the
Code. Such entrust to the Collector under law was for two reasons. First is that
Revenue Authorities are more conversant with matters relating to agricultural
lands. Second is to safeguard the interests of government in regard to revenue.
(The second reason, which was very important in the 19" century and early 20"
century when the Code was made, has now virtually lost its relevance, as revenue
from agricultural lands is negligible). Where the Collector acts in terms of the
decree, the matter does not come back to the court at all. The court will not
interfere with the partitions by the Collector, except to the extent of any complaint
of a third party affected thereby.

In Bhagwansingh v. Babu Shiv Prasad and anr., AIR 1974 MP 12, the Court
observed that if final decree was actually passed and even though it was not
challenged by the appellant, that would not in any way preclude the appellant
from raising the objection that the civil Court had no jurisdiction to pass the final
decree and execute the same after the matter was referred to the Collector
under Order XX, Rule 18 read with Section 54 of the Code. The civil Court had
become functus officio and it was not competent to pass a final decree which it
did in terms of the partition effected by the Collector.

Immovable properties (other than agricultural lands paying land
revenue), i.e. buildings, plots etc. or movable properties:

(i) where the court can conveniently and without further inquiry make the
division without the assistance of any Commissioner, or where parties agree
upon the manner of division, the court will pass a single decree comprising
of preliminary decree declaring the rights of several parties and also a
final decree dividing the suit properties by metes and bounds.

(i) where the division by metes and bounds cannot be made without further
inquiry, the court will pass a preliminary decree declaring the rights of the
parties interested in the property and give further directions as may be
required to effect the division. In such cases, normally a Commissioner is
appointed (usually an Engineer, Draughts man, Architect or Lawyer) to
physically examine the property to be divided and suggest the manner of
division. The court then hears the parties on the report and passes a final
decree for division by metes and bounds. The function of making a partition
or separation according to the rights declared by the preliminary decree,
(in regard to non-agricultural immovable properties and movables) is
entrusted to a Commissioner, as it involves inspection of the property and
examination of various alternatives with reference to practical utility and
site conditions. When the Commissioner gives his report as to the manner
of division, the proposals contained in the report are considered by the
court; and after hearing objections to the report, if any, the court passes a
final decree whereby the relief sought in the suit is granted by separating
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the property by metes and bounds. It is also possible that if the property is
incapable of proper division, the court may direct sale thereof and
distribution of the proceeds as per the shares declared.

Limitation :

An application requesting the court to take necessary steps to draw up a final
decree effecting a division in terms of the preliminary decree, is neither an application
for execution (falling under Article 136 of the Limitation Act) nor an application
seeking a fresh relief (falling under Article 137 of Limitation Act). It is only a reminder
to the court to do its duty to appoint a Commissioner, get a report, and draw a final
decree in the pending suit so that the suit is taken to its logical conclusion.

In case of Venu v. Ponnusamy Reddiar, AIR 2017 SC 2447 it was held by the
Apex Court that —

“a preliminary decree for partition crystallizes the rights of
parties for seeking partition to the extent declared, the
equities remain to be worked out in final decree proceedings.
Till partition is carried out and final decree is passed, there
is no question of any limitation running against right to claim
partition as per preliminary decree. Even when application
is filed seeking appointment of Commissioner, no limitation
is prescribed for this purpose, as such, it would not be
barred by limitation, lis continues till preliminary decree
culminates in to final decree”.

Effect of Preliminary Decree in disposing of the suit:

In Shub Karan Bubna @ Shub Karan Prasad Bubna v. Sita Saran Bubna &
ors., (2009) 9 SCC 689, Hon’ble Apex Court held that because of the artificial
division of suits into preliminary decree proceedings, final decree proceedings
and execution proceedings, many trial court judges tend to believe that
adjudication of the right being the judicial function, they should concentrate on
that part. Consequently, adequate importance is not given to the final decree
proceedings and execution proceedings which are considered to be ministerial
functions. The focus is on disposing of cases rather than ensuring that the
litigant gets the relief. But the focus should not only be on early disposal of
cases, but also on early and easily securing relief for which the party approaches
the court. When a preliminary decree is passed in a partition suit, the proceedings
should be continued by fixing dates for further proceedings till a final decree is
passed. It is the duty and function of the court. Performance of such function
does not require a reminder or nudge from the litigant. The mindset should be
to expedite the process of dispute resolution.

Procedure in regard to the partition suit after passing preliminary decree

If a suit for a partition is filed in the court, the court will issue the decree
after thorough seruting. It may be a preliminary decree, composite decree or
final decree. In a few cases, the property may be put to sale and the proceeds
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from the sale will be shared among the shareholders which can be termed as
final decree.

The Court may direct the parties to deposit the amount which is required
for non-judicial stamp paper which is in proportion to the value of their share.
The preparation of a non-judicial stamp paper of a requisite value is required in
the decree of a partition suit. The Court may retain the decree and the copies of
the same will also be issued to the parties. Such copy of the decree will be sent
to the filing in the book - Book Number 1: in his office or in the place where the
property is situated. The final decree in the partition suit will be treated as a
registered document. It will form part of the registration records.

When decree becomes enforceable:

In Dr. Chiranji Lal (D) by LRs. v. Hari Das (D) by LRs., (2005) 10 SCC 746, it
was held by three Judges Bench of the Supreme Court that —

“Section 2(14) of the Indian Stamp Act defines an “instrument”
as including every document by which any right or liability is,
or purported to be created, transferred, limited, extended,
extinguished or recorded. Section 2(15) defines “instrument
of partition” as any instrument whereby co-owners of any
property divide or agree to divide such property in severalty,
and includes also a final order for effecting a partition passed
by any Revenue Authority or any civil court and an award by
an arbitrator directing partition. Section 3 provides a list of
instruments which shall be chargeable with duty of the amount
indicated in Schedule | of the Indian Stamp Act. Article 45 of
Schedule | prescribes proper stamp duty payable in case of
an instrument of partition.”

Since a decree in a suit for partition creates rights and
liabilities of the parties with respect to the immovable
properties, it is considered as an instrument liable for the
payment of stamp duty under the Indian Stamp Act.

The beginning of the period of limitation for executing such
a decree cannot be made to depend upon date of the
engrossment of such a decree on the stamp paper. The
date of furnishing of stamp paper is an uncertain act, within
the domain, purview and control of a party. No date or period
is fixed for furnishing stamp papers. No rule has been shown
requiring the Court to call upon or give any time for
furnishing of stamp paper. A party by his own act of not
furnishing stamp paper cannot stop the running of period
of limitation. None can take advantage of his own wrong.

Rules of limitation are meant to see that parties do not resort
to dilatory tactics, but seek their remedy promptly. There is
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no statutory provision prescribing a time-limit for furnishing
of the stamp paper for engrossing the decree or time-limit
for engrossment of the decree on stamp paper and there
is no statutory obligation on the court passing the decree
to direct the parties to furnish the stamp paper for
engrossing the decree. In the present case the Court has
not passed an order directing the parties to furnish the
stamp papers for the purpose of engrossing the decree.
Merely because there is no direction by the Court to furnish
the stamp papers for engrossing of the decree or there is
no time-limit fixed by law, does not mean that the party can
furnish stamp papers at its sweet will and claim that the
period of limitation provided under Article 136 of the Act
would start only thereafter as and when the decree is
engrossed thereupon. The starting of period of limitation
for execution of a partition decree cannot be made
contingent upon the engrossment of the decree on the
stamp paper.”

Effect of final decree not duly stamped:
In Dr. Chiranji Lal (supra) it was also held that —

“The object of the Stamp Act being securing the revenue for the State, the
scheme of the Stamp Act provides that a decree of partition not duly stamped
can be impounded and once the requisite stamp duty along with penalty, if
any, is paid the decree can be acted upon the Stamp Act is a fiscal measure
enacted with an object to secure revenue for the State on certain classes
of instruments. It is not enacted to arm a litigant with a weapon of technicality
to meet the case of his opponent. The stringent provisions of the Act are
conceived in the interest of the Revenue. Once that object is secured
according to law, the party staking his claim on the instrument will not be
defeated on the ground of initial defect in the instrument. Section 33 of the
Act provides for the impounding of the instrument not duly stamped and
for examination of the instrument for ascertaining whether the instrument
is duly stamped or not. Section 35 provides that no instrument chargeable
with duty shall be admitted in evidence for any purpose by any person
having by law or consent of parties, authority to receive evidence, or shall
be acted upon, registered or authenticated by any such person or by any
public officer, unless such instrument is duly stamped. Section 40(b)
provides for payment of the proper duty, if the instrument impounded is
not duly stamped. Section 42(1) provides for certifying that proper duty
has been paid on the impounded instrument. Sub-section (2) provides that
after such certification, the instrument shall be admissible in evidence, and
may be registered, acted upon and authenticated as if it had been duly
stamped.
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Whether there can be more than one preliminary decree?

In Phoolchand v. Gopal Lal, AIR 1967 SC 1470, a suit for partition was filed
against four people. A preliminary decree was passed by the lower court
specifying the shares of all the parties. However, before the final decree could
be passed, two parties died, and there arose a dispute with respect to the shares
of these two persons. The court had to decide the dispute, re-distributing the
shares indicated in the initial preliminary decree. The Court observed that there
is nothing in the code which prohibits passing of more than one preliminary
decree, if the circumstances justify the same and it may be necessary to do so.
The Court clearly mentioned that their view is only with respect to partition suit
only.

In S. Sai Reddy v. S. Narayana Reddy, (1991) 3 SCC 647, the members of a
joint family filed a suit for partition. At the time when preliminary decree was
passed, daughters were not allowed to claim shares in the joint family property.
However, the State, prior to the passing of the final decree, amended the law as
a result of which unmarried daughters became entitled to claim a share. The
Court held that unless the division of property is effected (i.e., final decree is
passed), the daughters cannot be deprived of the benefit of this amended law.
Hence, a second preliminary decree must be passed accordingly.

Preliminary decree can be amended, altered and modified:
In Ganduri Koteshwaramma v. Chakiri Yanidi, (2011) 9 SCC 788, it was held that:

“A preliminary decree determines the rights and interests of the parties.
The suit for partition is not disposed of by passing of the preliminary decree.
It is by a final decree that the immovable property of joint Hindu family is
partitioned by metes and bounds. After the passing of the preliminary
decree, the suit continues until the final decree is passed. If in the
interregnum i.e. after passing of the preliminary decree and before the
final decree is passed, the events and supervening circumstances occur
necessitating change in shares, there is no impediment for the court to
amend the preliminary decree or pass another preliminary decree
predetermining the rights and interests of the parties having regard to the
changed situation.”

Whether preliminary decree attains finality on confirmation in appeal?

In Prema v. Nanje Gowda, (2011) 6 SCC 462 it was held that even if preliminary
decree is confirmed in appeal then also it does not become final till the
final decree is passed. During interregnum if rights and shares are altered
by virtue of statutory amendment or otherwise. The court must give effect
to the same and modify preliminary decree accordingly.

If Preliminary decree is set aside in appeal, effect on final decree :

In Venkata Reddy v. Pethi Reddy, AIR 1963 SC 992, the lower court made a
final decree on the lines of its preliminary decree, even though an appeal against
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preliminary decree was pending. After this, the pending appeal comes on for
hearing and the preliminary decree is reversed. In this case, the Court discussed
preliminary decree in the light of Section 97 of the Act. Section 97 of the Act
provides that,

“Where any party aggrieved by a preliminary decree passed
after the commencement of this Code does not appeal from
such decree, he shall be precluded from disputing its
correctness in any appeal which may be preferred from the
final decree.”

The Court held that if an appeal preferred against a preliminary decree
succeeds, the final decree automatically falls to the ground for there is no
preliminary decree thereafter in support of it and it is not necessary in such a
case for the defendant to go to the court passing the final decree and ask it to
set aside final decree.

No auction sale without initiation of final decree proceedings:

In Hasham Abbas Sayyad v. Usman Abbas Sayyad, (2007) 2 SCC 355, it was
held that it is the final decree that can be executed and not preliminary decree,
until and unless final decree is the part of preliminary decree. In a suit for partition
where preliminary decree was passed, the property cannot be put to auction
sale without initiating a formal final decree proceeding.

Withdrawal after Preliminary Decree

In R. Ramamurthi Iyer v. Raja V. Rajeswara Rao, 1973 SCR (1) 904, Hon’ble
the Supreme Court held that question of withdrawal of a suit in which the
provisions of Sections 2 and 3 of the Partition Act have been invoked, it was
found to be difficult to accede to the contention of the appellant that the suit can
be withdrawn by the plaintiff after he has himself requested for a sale under
Section 2 of the Partition Act and the defendant has applied to the court for
leave to buy at a valuation the share of the plaintiff under Section 3. As soon as
a shareholder applies for leave to buy at a valuation the share of the party
asking for a sale under Section 3 of the Partition Act he obtains an advantage in
that the court is bound thereafter to order a valuation and after getting the
same done to offer to sell the same to such shareholder at the valuation so
made. This advantage, which may or may not fulfill the juridical meaning of a
right, is nevertheless a privilege or a benefit which the law confers on the
shareholder. If the plaintiff is allowed to withdraw the suit after the defendant
has gained or acquired the advantage or the privilege of buying the share of
the plaintiff in accordance with the provisions of Section 3(1) it would only enable
the plaintiff to defeat the purpose of Section 3(1) and also to deprive the defendant
of the above option or privilege which he has obtained by the plaintiff initially
requesting the court to sell the property under Section 2 instead of partitioning
it. Apart from these considerations, it would also enable the plaintiff in a partition
suit to withdraw that suit and defeat the defendant’s claim which, according to
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Crump J., cannot be done even in a suit where the provisions of the Partition Act
have not been invoked.

Directions regarding passing final decree suo motu:

In Kattukandi Edathil Krishnan & anr. v. Kattukandi Edathil Valsan & ors., 2022
SCC OnLine SC 737, Hon’ble Apex Court held that final decree proceedings can be
initiated at any point of time. There is no limitation for initiating final decree
proceedings. Either of the parties to the suit can move an application for preparation
of a final decree and any of the defendants can also move application for the
purpose. By mere passing of a preliminary decree, the suit is not disposed of.

Since there is no limitation for initiating final decree proceedings, the litigants
tend to take their own sweet time for initiating final decree proceedings. The
courts after passing a preliminary decree adjourn the suit sine die with liberty to
the parties for applying for final decree proceedings. Once a preliminary decree
is passed by the Trial Court, the court should proceed with the case for drawing
up of the final decree suo motu. After passing of the preliminary decree, the Trial
Court has to list the matter for taking steps under Order XX Rule 18 of the CPC.
The courts should not adjourn the matter sine die, as has been done in the
instant case. There is also no need to file a separate final decree proceedings.
In the same suit, the court should allow the concerned party to file an appropriate
application for drawing up the final decree. Needless to state that the suit comes
to an end only when a final decree is drawn. Therefore, the Trial Courts were
directed to list the matter for taking steps under Order XX Rule 18 of the CPC
soon after passing of the preliminary decree for partition and separate possession
of the property suo motu and without requiring initiation of any separate
proceedings.

Conclusion:

On the basis of above discussion, proceedings of preliminary and final
decree in a partition suit can be summarized as under:

® A preliminary decree is one which declares the rights and liabilities of the
parties leaving the actual result to be worked out in further proceedings.

° Final decree may be said to become final in two ways: (i) when the time for
appeal has expired or the matter has been decided by the highest court;
(ii) When the rights of the parties are fully determined & a decree is penned
in accordance with such determination which is final.

° In accordance with O 20 R 18(1) CPC, Court is duty bound to refer matter
to Collector or a Commissioner for division, unless the parties themselves
agree as to the manner of division after passing decree.

e The Civil Court had become functus officio, and it was not competent to
pass a final decree when referred to Collector.

) Where the court can conveniently and without further inquiry make the
division without the assistance of any Commissioner in accordance with
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O 20 R 18(2) CPC, the court will pass a single decree comprising the
preliminary decree declaring the rights of several parties and also a final
decree dividing the suit properties by metes and bounds.

Where the division by metes and bounds cannot be made without further
inquiry, the court will pass a preliminary decree declaring the rights of the
parties interested in the property and give further directions as may be
required to effect the division. In such cases, normally a Commissioner is
appointed to physically examine the property to be divided and suggest
the manner of division.

When the Commissioner gives his report as to the manner of division, the
proposals contained in the report are considered by the court; and after
hearing objections to the report, if any, the court passes a final decree
whereby the relief sought in the suit is granted by separating the property
by metes and bounds.

If the property is incapable of proper division, the court may direct sale
thereof and distribution of the proceeds as per the shares declared.

An application requesting the court to take necessary steps to draw up a
final decree is neither an application for execution (falling under Article
136 of the Limitation Act) nor an application seeking a fresh relief (falling
under Article 137 of Limitation Act).

When a preliminary decree is passed in a partition suit, the proceedings should
be continued by fixing dates for further proceedings till a final decree is passed.

Since a decree in a suit for partition creates rights and liabilities of the
parties with respect to the immovable properties, it is considered as an
instrument liable for the payment of stamp duty under Indian Stamp Act.

A decree of partition not duly stamped can be impounded and once the requisite
stamp duty along with penalty, if any, is paid the decree can be acted upon.
There is nothing in a Code of Civil Procedure which prohibits passing of
more than one preliminary decree in partition suit, if necessary to do so.
Preliminary decree may be amended, varied and modified in changed
situation’s. There can be more then one preliminary decree.

Where any party aggrieved by a preliminary decree does not appeal from

such decree, he shall be precluded from disputing its correctness in any
appeal preferred from final decree.

It is the final decree that can be executed and not a preliminary decree,
until and unless final decree is the part of preliminary decree.

Once a preliminary decree is passed by the Trial Court, the court should
proceed with the case for drawing up the final decree suo motu and without
requiring initiation of any separate proceedings.

)
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NOTES ON IMPORTANT JUDGMENTS

217. ACCOMMODATION CONTROL ACT, 1961 (M.P.) — Section 23-A(b)
Eviction under Chapter-lll-A — There is a presumption of bona fide
requirement in favour of the applicant but the same is rebuttable.
e fFer aferfrad, 1961 (Y) — gRIC 23— (A)

AT 3—F b A FISHTT — AMATPH D ueT A GSHIAD ATIIHAT DI
IR Bl @ TR 98 WveHg 2 |

Prafful Kumar Jain v. Sushila Devi

Judgment dated 03.03.2022 passed by the High Court of Madhya

Pradesh (Gwalior Bench) in Civil Revision No. 265 of 2021, reported
in 2022 (2) MPLJ 545

Relevant extracts from the judgment:

There is a presumption of bonafide requirement in favour of the applicant
under the Chapter-IlI-A of the Act but the same is very well rebuttable. The
applicant-Sushila Devi has pleaded bonafide requirement of the disputed shop
for her own business and not for family member(s). Indisputedly, the applicant is
an old lady aged about 82 years and in such an elderly age and physical condition
as stated by her own witness-Ramesh Khatik, she does not appear to be capable
of starting business at her own. However, for the sake of arguments, it is taken
to be correct that she is capable of doing business independently, her bonafide
requirement is otherwise not established due to availability of equally suitable
shops in the same building.

218. ARBITRATION AND CONCILIATION ACT, 1996 — Sections 11 and 34
MADHYASTHAM ADHIKARAN ADHINIYAM, 1983 (M.P.) — Sections 3 and 7
Award passed with consent of parties — Effect — So long as the said
award is not challenged before the higher forum, the same is
binding between the parties — Subsequent fresh reference petition
before Arbitral Tribunal for the very same claims which were raised
before the Arbitrator — Not maintainable.

HIEGRIH U4 golg JAf1a9, 1996 — ©RT 11 U4 34
HAreed JAfHYoT AT, 1983 (H.Y.) — ORIY 3 U4 7
ggeRI &1 wgafa ¥ uila aftfela — gama — o9 9 f& ¢ aiftfofa a6t
Jeadr #d WR A T8 A1 St ¢r iy uaeRl @ Wy e @
— AT JAfAHROT & |He, yTardaad! a4 e aifaet S8 el «®
52 qd ¥ weRe @ 99E SO o g&1 o — Yad-eiid 131 |
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M.P. Housing and Infrastructure Development Board and anr.
v. K.P. Dwivedi

Judgment dated 03.12.2021 passed by the Supreme Court in Civil
Appeal No. 6768 of 2021, reported in 2022 (2) MPLJ 637 (SC)

Relevant extracts from judgment:

It is required to be noted that no objection was raised by the respondent-
contractor before the Arbitrator-Housing Commissioner on the jurisdiction of
the Housing Commissioner to act as an Arbitrator. On the contrary as observed
hereinabove the order passed by the High Court referring the dispute between
the parties for adjudication to the Arbitrator-Housing Commissioner was a consent
order and the respondent-contractor conceded to and accepted the said order
and submitted his claim before the Arbitrator-Housing Commissioner. The
Arbitrator-Housing Commissioner also passed an award on the said claim.
Therefore, as no objections were raised by the respondent-contractor at the
appropriate stage, the award cannot be annulled subsequently. At the cost of
repetition, it is observed that at no point of time the respondent-contractor had
challenged the award passed by the Arbitrator-Housing Commissioner and as
observed and held hereinabove even no court has set aside the award declared
by the Arbitrator-Housing Commissioner dated 07.11.2008 and the same has
attained finality. Therefore, the same is binding between the parties. Hence, the
subsequent fresh reference petition before the learned Arbitral Tribunal under
the 1983 Act for the very same claims which were raised before the Arbitrator-
Housing Commissioner would not be maintainable at all. We agree with the view
taken by the Arbitral Tribunal.

[

219. ARBITRATION AND CONCILIATION ACT, 1996 — Sections 16 and 34
Application against award - Jurisdiction of court — Agreement
provides that arbitration proceedings are subject to exclusive
jurisdiction of Courts of Hyderabad/Secunderabad, Andhra Pradesh
— Court at Indore has no jurisdiction to entertain an application filed
u/s 34 of the Act against the award.

TG Ud Yolg ARIAH, 1996 — IRIY 16 Ud 34

v & eg smaeT — - &1 SFAMRGR — A9 IUS e Hdr
2 & wregeer srfarfeal dad eevER / RiFeRER, Agye & ARTed
3 JAfad gFRER @ faswaeEha g — aftrvfa & fawg Attt &)
gRT 34 & 3AAMd YA 3AMAGA DI GAdTs I3 BT SAMIFR 3R D
AT $1 TSl T |

Parenteral Drugs (India) Ltd. v. Gati Kintetsu Express Pvt. Ltd.
Order dated 12.04.2022 passed by the High Court of Madhya

Pradesh (Indore Bench) in Arbitration Appeal No. 16 of 2022,
reported in 2022 (2) MPLJ 659

JOTI JOURNAL - OCTOBER 2022 - PART I 250



Relevant extracts from the order:

Even if the contention of the appellant is that there was no arbitration
agreement between the parties, the Court at Indore would still not have
jurisdiction to entertain an application filed u/s.34 of the Act of 1996 against an
award passed by the arbitrator sitting at Hyderabad invoking an arbitration
agreement which provides that arbitration proceedings shall be subject to the
exclusive jurisdiction of Courts of Hyderabad/Secunderabad, Andhra Pradesh,
INDIA only and no other court shall have jurisdiction.

[
*220.CIVIL PROCEDURE CODE, 1908 — Order 1 Rule 10

Impleadment of parties — Suit filed by plaintiff for partition and
separate possession dismissed by Trial Court — In appeal, High Court
directed the parties not to sell or alienate the property until further
orders — Unregistered sale agreement executed after injunction
was passed and proposed purchaser filed an application to be
impleaded as party in appeal — Held, unregistered sale agreement
does not create any right in favour of purchaser specially when
sale of property is stayed — Purchaser not entitled to be impleaded
as party.

fufde ufehar wfgar, 1908 — 3w 1 =™ 10

9HBR BT SIST ST — Il §RT IS q211 gors e & foag uwga
q1% faFarRvr <grTed gR1 @ie faar a1 — sfild § Sea ey g§RT
9HGRI Bl ANR AR db ¥ufed &I fassa a1 eafta 8 s &1 Adw
foar ™ — kY IR B9 @ 918 SuSiied fashd HR &1 fsares fear
TRT SR gEIfad sl §R1 i § "SR & ®U H SIS oM 2, A&
gEId fhar T — Iea e g1 AfifEiRa fear T 6 sasiiga
faspa &1 IR DT d Y& ¥ g AfeR g 9L dvar 2 faviy wu 4@
a9 919 Wufed & I W AS @ — sdl fid A UHHR & ®9 § IS o
@ forg ursr 7 2

Nawabzadi Qamar Taj Rabia Sultan through LRs. v. Nawab

Mehr Taj Sajida Sultan
Judgment dated 09.03.2022 passed by the High Court of Madhya
Pradesh in First Appeal No. 296 of 2000, reported in AIR 2022 MP 74
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221. CIVIL PROCEDURE CODE, 1908 - Order 7 Rule 11

(i) Application under Order 7 Rule 11 — Factors to be considered
— Averment of plaint can only be taken into consideration -
Version of defendant (s), either in their application or written
statement, cannot be looked into for the purpose.

(ii) Determination of preliminary issues — Mixed issues of law and
facts — Cannot be decided preliminarily — Court has to decide
all the issues after evidence is adduced by the parties.

fafaer ufepar wfdar, 1908 — amqer 7 199 11

(i) osmew 7 A 11 @ Faefa AT — AR ¥ fod oIF ara 929 —
Dqd d1qud @ APaE g far 7 fod o1 9&d € — yfardh «
forRaa wer srerat s A afvfa aea 39 SR @ fod <& =18l o
qdhd |

(i) yRf¥e faareel & fefzor — f9ftr v a2 @ 3@ arcusET <1
RS ®u 8 fefRa 728 fHar S aear — <A™ o 08 ey
BT FRIHOT UAGRT gRT A1eT YEgd H D SUIA HIAT BT |

Smt. Shakuntla Agrawal and ors. v. Manish Gupta and ors.
Judgment dated 07.03.2022 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Civil Revision No. 754 of 2019, reported
in 2022 (2) MPLJ 505

Relevant extracts from the judgment:

For disposal of an application filed under Order 7 Rule 11 of CPC, the
averment of plaint can only be taken into consideration. The version of defendant
(s), either in their application or written statement, cannot be looked into for the
purpose. Further, the suit or the part thereof, can be disposed of on the basis of
pure legal issue whether under Order 7 Rule 11 or under Order 14 Rule 2 of
Code of Civil Procedure if the same can be decided without taking evidence of
the parties. However, the mixed issues of law and facts cannot be decided
preliminarily and in that situation, the court has to decide all the issues after the
evidence is adduced by the parties.

222. CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 11

LAND REVENUE CODE, 1959 (M.P.) — Sections 250 and 257
Jurisdiction — Objection — Original defendant raised objection
before the Revenue Court regarding jurisdiction which was
accepted and proceedings came to be dismissed — Thereafter, the
plaintiff instituted a suit before the civil court — Original defendants
took objection that the suit before the civil court would be barred
in view of section 257 of the Code — Held, two contradictory stands
before two different courts cannot be permitted.
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fafaar gfoear wfEar, 1908 — s_wr 7 a9 11

—IoRd dfgar, 1959 (A9.) — &R 250 U9 257

HATGR — &Y — o Ifard] gRI I ARTAI S GH9& SAMTDR b
a9 # anay fear = 9 WeR Svd gu sriard gara s & T -
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e Afgar & garR1 257 @ @la arg afisfa @ — afifeiRa, <1 =
TAAl & W9 ] WRER fRiemarl w@ &) srgafa a1 91 & gad] |

Premlata alias Sunita v. Naseeb Bee and ors.
Judgment dated 23.03.2022 passed by the Supreme Court in Civil
Appeal No. 2055 of 2022, reported in AIR 2022 SC 1560

Relevant extracts from the judgment:

At the outset, it is required to be noted and it is not in dispute that the
plaintiff instituted the proceedings before the Revenue Authority under Section
250 of the MPLRC. These very defendants raised an objection before the
Revenue Authority that the Revenue Authority has no jurisdiction to deal with
the matter. The Tehsildar accepted the said objection and dismissed the
application under Section 250 of the MPLRC by holding that as the dispute is
with respect to title the Revenue Authority would not have any jurisdiction under
MPLRC. The said order passed by the Tehsildar has been affirmed by the
Appellate Authority (of course during the pendency of the revision application
before the High Court). That after the Tehsildar passed an order rejecting the
application under Section 250 of the MPLRC on the ground that the Revenue
Authority would have no jurisdiction, which was on the objection raised by the
respondents herein — original defendants, the plaintiff instituted a suit before
the Civil Court. Before the Civil Court the respondents-original defendants just
took a contrary stand than which was taken by them before the Revenue Authority
and before the Civil Court the respondents took the objection that the Civil
Court would have no jurisdiction to entertain the suit. The respondents—original
defendants cannot be permitted to take two contradictory stands before two
different authorities/courts. They cannot be permitted to approbate and
reprobate once the objection raised on behalf of the original defendants that
the Revenue Authority would have no jurisdiction came to be accepted by the
Revenue Authority/Tehsildar and the proceedings under Section 250 of the
MPLRC came to be dismissed and thereafter when the plaintiff instituted a suit
before the Civil Court it was not open for the respondents-original defendants
thereafter to take an objection that the suit before the Civil Court would also be
barred in view of Section 257 of the MPLRC. If the submission on behalf of the
respondents-defendants is accepted in that case the original plaintiff would be
remediless. The High Court has not at all appreciated the fact that when the
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appellant-original plaintiff approached the Revenue Authority/Tehsildar he was
non-suited on the ground that Revenue Authority/Tehsildar had no jurisdiction
to decide the dispute with respect to title to the suit property. Thereafter, when
the suit was filed and the respondents-defendants took a contrary stand that
even the civil suit would be barred. In that case the original plaintiff would be
remediless. In any case the respondents-original defendants cannot be permitted
to approbate and reprobate and to take just a contrary stand than taken before
the Revenue Authority. Therefore, in the facts and circumstances of the case,
the learned trial Court rightly rejected the application under Order 7 Rule 11
CPC and rightly refused to reject the plaint.

223. CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 11
Scope of revision in civil case — Revisional Court can only analyze
jurisdictional error or any procedural irregularity or impropriety
caused by the trial Court.

fafaer gfsear wfgar, 1908 — smaer 7 =T 11

fufaa wmal § gadieror &) H — gEder FIrred dad faarer [y
T 31 T3 AFSR &1 FfT 32rEr dis hbareis frafiaan an sEifacarn
BT fIgayor B FHar 2 |

Anushri Jain v. Anamika Jain and ors.

Judgment dated 26.04.2022 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Criminal Revision No. 278 of 2021,
reported in 2022 (2) MPLJ 523

Relevant extracts from the judgment:

Scope of civil revision under Section 115 of CPC is very limited and this
Court can only see jurisdictional error or any procedural irregularity or impropriety
caused by the trial Court. Judgments referred by the petitioner move in different
factual realm and are of no help to the petitioner at this stage.

224. CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 11(d)

TRANSFER OF PROPERTY ACT, 1882 — Section 53A

(i) Rejection of plaint — Facts to be considered — Court has to go
through the entire plaint averments and cannot reject the plaint
by reading only few lines or passages and ignoring the other
relevant parts of the plaint.

(ii) Grounds — Whether plaintiff is entitled to any relief or not has
to be considered at the time of trial — Plaint cannot be rejected
on such grounds.
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fafaer ufpar Gfgar, 1908 — amewr 7 a9 11(=0)

Aufed—aravor IAffaH, 1882 — ©IRT 53%

() YA ST AEGR fFA T — AR FA A T2F — eI i
qISUA B AR AMHAAT R IR BA1 811 dadl v ufdaal sreEr
I Bl UGHR AR YA B I GHITA 9NN P IUHAT B qIQUA
ARSR el fear S aadi |

(ii) ImEaR — I fHe FFAY F YT B D ARSI @ AT TE TH W
faar @ w99 faaR fear S arfey — areud 39 JITER W) AR
&l foar <im a@war

Biswanath Banik and anr. v. Sulanga Bose and ors.
Judgment dated 14.03.2022 passed by the Supreme Court in Civil
Appeal No. 1848 of 2022, reported in AIR 2022 SC 1519

Relevant extracts from the judgment:

This Court in a catena of decisions, while considering an application under
Order VII Rule 11 CPC, the Court has to go through the entire plaint averments
and cannot reject the plaint by reading only few lines/passages and ignoring
the other relevant parts of the plaint.

XXX

While rejecting the plaint, the High Court has also observed and held that
the suit for a declaration simpliciter under Section 53A of the Transfer of Property
Act against the original owner would not be maintainable and for that reliance is
placed upon the decision of this Court in the case of Delhi Motor Company v.
U.A. Basrurkar, AIR 1968 SC794. However, it is required to be noted that even the
plaintiffs have also prayed for the decree for a permanent injunction claiming to
be in possession and the declaration and permanent injunction as such invoking
Section 53A of the Transfer of Property Act. When the suit is for a decree of
permanent injunction and it is averred that the plaintiffs are in possession of the
suit property pursuant to the agreement and thereafter, they have developed
the land and that they are in continuous possession since more than twelve
years and they are also paying taxes to the Corporation, the cause of action
can be said to have arisen on the date on which the possession is sought to be
disturbed. If that be so, the suit for decree for permanent injunction cannot be
said to be barred by limitation. It is the settled proposition of law that the plaint
cannot be rejected partially. Even otherwise, the reliefs sought are
interconnected. Whether the plaintiffs shall be entitled to any relief under Section
53A of the Transfer of Property Act or not has to be considered at the time of
trial, but at this stage it cannot be said that the suit for the relief sought under
Section 53A would not be maintainable at all and therefore the plaint is liable to
be rejected in exercise of powers under Order VII Rule 11 CPC.
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*225.

*226.

227.

JOTI

CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 14

Exercise of discretion — Courts of civil judicature also have to
adhere to the procedure prescribed in the Code — Where the Code
is silent about something, the court acts according to justice, equity
and good conscience — The discretion conferred upon court by the
Code has to be exercised in conformity with the settled judicial
principles and not in a whimsical or arbitrary or capricious manner.

fafaer ufepar faar, 1908 — e 7 a9 14

fraaifrerR &1 9a T — Rifad a=afPreR & <rTeaa &1 Gfear 9 SeefRaa
gfshaT &1 9re HIAT BT — WiEl dfgar fedy 9 & fag w9 @ a=i
ATAT B AT, ATRIT TAT 3 AT A BRI HIAT AT — RATATTT §IRT
dfear # wf+fed faesferR &1 g enfia =nfie Rgial & sgaror §
far s =rfey A1 fo afRer a1 g9@™ a1 g=Eisll ade | )
Shyamnath Sharma v. Kripal Singh Bedi and ors.

Order dated 24.03.2022 passed by the High Court of Madhya Pradesh
in Misc. Petition No. 4962 of 2018, reported in AIR 2022 MP 70

o
CIVIL PROCEDURE CODE, 1908 — Order 8 Rule 6A
Counter-claim — Can be filed after filing written statement -
Restriction is that cause of action should have accrued before
defence was open — Counter-claim filed on the cause of action which
arose after filing of written statement — Not permissible.

fuafaer ufepar dfaar, 1908 — e 8 U9 6@

gfacmar — faRaa $oF ua o3 & uvad 99 f&ar 1 gaar @ — I8
ATTS 2 % 91 R 9919 Uqd S 9 Ugal Sou g3 & — gfasrar
fSra®T arq SRT faRad He 9gd A & UTar Scd—1 g3l — ST
&l |

Methu and ors. v. Late Leemchand and ors.

Order dated 29.04.2022 passed by the High Court of M.P.

(Indore Bench) in Civil Revision No. 376 of 2021, reported in
AIR 2022 MP 100

)
CIVIL PROCEDURE CODE, 1908 — Order 14 Rule 2 and Order 41 Rules
24 and 25
(i) Preliminary issue — Issue is a mixed question of fact and law or
issue of law depends on the decision of fact — Cannot be tried
as preliminary issue.
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(ii) Duty of court — The court should pronounce judgment on all
issues so as to facilitate the Appellate Court to avoid possibility
of remand back.

fafaer ufehar wfzar, 1908 — aeer 14 9w 2 Ud AR 41
e 24 9 25

() YRS a€ Y — 1€ U3 d29 uq faftr &1 ¥ yea @ ar fafer @
g3 a2l @ frspd wR ImenRa @ — YRS 915 Y @ ®u ¥ faaiRa
T2 fear < "a@darn|

(ii) T &1 Hd — [ARTA & GH a1 g1 W) Fofa g anfay
arfe sEd rdie =maTer &1 gfaem 8 3k gfadsor 3 G9ra=n &1
TTAT ST 9 |

Sathyanath and anr. v. Sarojamani
Judgment dated 06.05.2022 passed by the Supreme Court in Civil
Appeal No. 3680 of 2022, reported in AIR 2022 SC 2242

Relevant extracts from the judgment:

The provisions of Order XIV Rule 2 are part of the procedural law, but the
fact remains that such procedural law had been enacted to ensure expeditious
disposal of the lis and in the event of setting aside of findings on preliminary
issue, the possibility of remand can be avoided, as was the language prior to
the unamended Order XIV Rule 2. If the issue is a mixed issue of law and fact, or
issue of law depends upon the decision of fact, such issue cannot be tried as a
preliminary issue. In other words, preliminary issues can be those where no
evidence is required and on the basis of reading of the plaint or the applicable
law, if the jurisdiction of the Court or the bar to the suit is made out, the Court
may decide such issues with the sole objective for the expeditious decision.
Thus, if the Court lacks jurisdiction or there is a statutory bar, such issue is
required to be decided in the first instance so that the process of civil court is
not abused by the litigants, who may approach the civil court to delay the
proceedings on false pretext.

The plea of res judicata in appropriate cases may be determined as
preliminary issue when it is neither a disputed question of fact nor a mixed
question of law and fact.

In case where the issues of both law and fact arise in the same suit and the
Court is of the opinion that the case or any part thereof may be disposed of on
an issue of law only, it may try that suit first, if it relates to jurisdiction of the
Court or a bar to the suit created by any law for the time being in force. It is only
in those circumstances that the findings on other issues can be deferred.

The objective of the provisions of Order XLI Rules 24 and 25 is that if
evidence is recorded by the learned Trial Court on all the issues, it would facilitate
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the first Appellate Court to decide the questions of fact even by reformulating
the issues. It is only when the first Appellate Court finds that there is no evidence
led by the parties, the first Appellate Court can call upon the parties to lead
evidence on such additional issues, either before the Appellate Court or before
the Trial Court. All such provisions of law and the amendments are to ensure
one objective i.e. early finality to the lis between the parties.

Keeping in view the object of substitution of Sub-rule (2) to avoid the
possibility of remanding back the matter after the decision on the preliminary
issues, it is mandated for the trial court Under Order XIV Rule 2 and Order XX
Rule 5, and for the first appellate court in terms of Order XLI Rules 24 and 25 to
record findings on all the issues.

[
228. CIVIL PROCEDURE CODE, 1908 — Order 20 Rule 18

EVIDENCE ACT, 1872 — Section 114

(i) Partition suit — Presumption in favour of wedlock — Plea of
plaintiff that he was born from wedlock of his father and mother
and a legitimate son — Ample evidence produced by plaintiff
including birth certificate and school leaving certificate to
prove his parentage — Documents and oral evidence indicate
living together for long years as husband and wife -
Presumption can be drawn u/s 114 of the Evidence Act.

(ii) Final decree — Limitation — There is no limitation prescribed
for initiating final decree proceedings and can be initiated at
any point of time — Trial Courts should initiate the proceedings
for drawing up final decree suo motu — Once preliminary decree
is passed, no need to file any application.

fuafaer ufepar wfaar, 1908 — 3w 20 a9 18

ey IrferfaH, 1872 — €RT 114

(i) dcar &1 <maT — faare 999 @ e #§ IR — a1l ST JFaTH B
98 39+ A1aT 3R far @ faare sg9 9@ SO~ A9 GaH & — ardl gRT
faqgca gaifdTa A & ford ygR wed, forad <=1 991o1 U= U9 faeney
Bl &1 YAV U7 Affera, uxga faar — qxadl ua difias |ied
¥ gz sfira grar @ f& arar—Rar ofd v & wu § o4 99 96 91
H @ — gRT 114 IR A1 A & fasia SR &1 ST Al
2

(ii) sifom fept — ol — sifow fo) ) srfaE) yRT v @ ford 3ig
afxfrar freiRa 7, fedY ff g9 erfardl Ry Y o1 gadY @ —
faaror <T@ YRS fep freafea 89 @ SuwRia w@uven |
gifom fep IR H3A1 ARy — 6t mdes &) smavawar -1&Y |
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Kattukandi Edathil Krishnan and anr. v. Kattukandi Edathil
Valsan and ors.

Judgment dated 13.06.2022 passed by the Supreme Court in Civil
Appeal No. 6406 of 2010, reported in AIR 2022 SC 2841

Relevant extracts from the judgment:

It is well settled that if a man and a woman live together for long years as
husband and wife, there would be a presumption in favour of wedlock. Such a
presumption could be drawn under section 114 of the Evidence Act. Although,
the presumption is rebuttable, a heavy burden lies on him who seek to deprive
the relationship of legal origin to prove that no marriage took place.

As noticed above, the contention of the Plaintiffs is that the marriage of
Damodaran and Chiruthakutty was performed in the year 1940. The first Plaintiff
was born on 12.05.1942 as is evident from Ext.A9. The documents produced by
the Plaintiffs were in existence long before the controversy arose between the
parties. These documents, coupled with the evidence of PW-2, would show the
long duration of cohabitation between Damodaran and Chiruthakutty as husband
and wife. The first Plaintiff joined military service in the year 1963 and retired in
the year 1979. Thereafter he has taken the steps to file a suit for partition of the
suit Schedule property.

It is clear from the above that a preliminary decree declares the rights or
shares of the parties to the partition. Once the shares have been declared and
a further inquiry still remains to be done for actually partitioning the property
and placing the parties in separate possession of the divided property, then
such inquiry shall be held and pursuant to the result of further inquiry, a final
decree shall be passed. Thus, fundamentally, the distinction between preliminary
and final decree is that: a preliminary decree merely declares the rights and
shares of the parties and leaves room for some further inquiry to be held and
conducted pursuant to the directions made in preliminary decree and after the
inquiry having been conducted and rights of the parties being finally determined,
a final decree incorporating such determination needs to be drawn up.

Final decree proceedings can be initiated at any point of time. There is no
limitation for initiating final decree proceedings. Either of the parties to the suit
can move an application for preparation of a final decree and, any of the
Defendants can also move application for the purpose. By mere passing of a
preliminary decree the suit is not disposed of. [See: Shub Karan Bubna v. Sita
Saran Bubna, (2009) 9 SCC 689; Bimal Kumar and anr. v. Shakuntala Debi and
ors., (2012) 3 SCC 548]

Since there is no limitation for initiating final decree proceedings, the litigants
tend to take their own sweet time for initiating final decree proceedings. In some
States, the courts after passing a preliminary decree adjourn the suit sine die
with liberty to the parties for applying for final decree proceedings like the present
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case. In some other States, a fresh final decree proceedings have to be initiated
under Order XX Rule 18. However, this practice is to be discouraged as there is
no point in declaring the rights of the parties in one proceedings and requiring
initiation of separate proceedings for quantification and ascertainment of the
relief. This will only delay the realization of the fruits of the decree.

We are of the view that once a preliminary decree is passed by the Trial
Court, the court should proceed with the case for drawing up the final decree
suo motu. After passing of the preliminary decree, the Trial Court has to list the
matter for taking steps under Order XX Rule 18 of the Code of Civil Procedure.
The courts should not adjourn the matter sine die, as has been done in the
instant case. There is also no need to file a separate final decree proceedings.
In the same suit, the court should allow the concerned party to file an appropriate
application for drawing up the final decree. Needless to state that the suit comes
to an end only when a final decree is drawn. Therefore, we direct the Trial
Courts to list the matter for taking steps under Order XX Rule 18 of the Code of
Civil Procedure soon after passing of the preliminary decree for partition and
separate possession of the property, suo motu and without requiring initiation of
any separate proceedings.

229. CIVIL PROCEDURE CODE, 1908 — Order 22
LIMITATION ACT, 1963 — Section 5
(i) Delay — Sufficient cause to condone - Principles reiterated.
(ii) Abatement — Delay in filing application — Effect — If no sufficient
cause was assigned about delay in filing application, the same
cannot be condoned.

fafaer ufspar wfdar, 1908 — 9T 22

g arferfras, 1963 — &RT 5

() fadis — & 3q i dRYT — Rigia SEv™ W™ |

(ii) SUIE — AT IRR A A fadd — yard — Af maeT 9 fade 2g
yieg HROT &) <eiar oar @ — df 39 & @) fear o a@ar

Ramua (dead) and anr. v. Kodulal and anr.

Judgment dated 15.03.2022 passed by the High Court of Madhya

Pradesh in Second Appeal No. 1558 of 2008, reported in 2022 (2)
MPLJ 331

Relevant extracts from the judgment:

It is a settled position of law that a suit or an appeal abates automatically if
the legal representatives, particularly of the sole appellant, are not brought on
record within the stipulated period. Relevant paragraphs of Balwant Singh (Dead)
v. Jagdish Singh and ors., (2010) 8 SCC 684 (37 and 38) are reproduced here as
under:
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“We feel that it would be useful to make a reference to the
judgment of this Court in Perumon Bhagvathy Devaswom v.
Bhargavi Amma, (2008) 8 SCC 321. In this case, the Court,
after discussing a number of judgments of this Court as
well as that of the High Courts, enunciated the principles
which need to be kept in mind while dealing with applications
fled under the provisions of Order 22, CPC along with an
application under Section 5, Limitation Act for condonation
of delay in fling the application for bringing the legal
representatives on record. In paragraph 13 of the judgment,
the Court held as under:

“13 (i) The words “sufficient cause for not making the
application within the period of limitation” should be
understood and applied in a reasonable, pragmatic,
practical and liberal manner, depending upon the facts
and circumstances of the case, and the type of case.
The words ‘sufficient cause’ in Section 5 of the
Limitation Act should receive a liberal construction so
as to advance substantial justice, when the delay is
not on account of any dilatory tactics, want of bona
fides, deliberate inaction or negligence on the part of
the appellant.”

(ii) In considering the reasons for condonation of delay,
the courts are more liberal with reference to
applications for setting aside abatement, than other
cases. While the court will have to keep in view that a
valuable right accrues to the legal representatives of
the deceased respondent when the appeal abates, it
will not punish an appellant with foreclosure of the
appeal, for unintended lapses. The courts tend to set
aside abatement and decided the matter on merits.
The courts tend to set aside abatement and decide
the matter on merits, rather than terminate the appeal
on the ground of abatement.

(iii) The decisive factor in condonation of delay, is not
the length of delay, but sufficiency of a satisfactory
explanation.

(iv) The extent or degree of leniency to be shown by a
court depends on the nature of application and facts
and circumstances of the case. For example, courts
view delays in making applications in a pending appeal
more leniently than delays in the institution of an
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appeal. The courts view applications relating to
lawyer’s lapses more leniently than applications
relating to litigant’s lapses. The classic example is the
difference in approach of courts to applications for
condonation of delay in fling an appeal and
applications for condonation of delay in re-fling the
appeal after rectification of defects.

(v) Want of “diligence” or “inaction” can be attributed
to an appellant only when something required to be
done by him, is not done. When nothing is required to
be done, courts do not expect the appellant to be
diligent. Where an appeal is admitted by the High Court
and is not expected to be listed for final hearing for a
few years, an appellant is not expected to visit the
court or his lawyer every few weeks to ascertain the
position nor keep checking whether the contesting
respondent is alive. He merely awaits the call or
information from his counsel about the listing of the
appeal.

We may also notice here that this judgment had been followed with approval
by an equi-bench of this Court in the case of Katari Suryanarayana v. Koppisetti
Subba Rao, AIR 2009 SC 2907.

Above are the principles which should control the exercise of judicial
discretion vested in the Court under these provisions. The explained delay should
be clearly understood in contradistinction to inordinate unexplained delay. Delay
is just one of the ingredients which has to be considered by the Court. In addition
to this, the Court must also take into account the conduct of the parties, bona
fide reasons for condonation of delay and whether such delay could easily be
avoided by the applicant acting with normal care and caution. The statutory
provisions mandate that applications for condonation of delay and applications
belatedly filed beyond the prescribed period of limitation for bringing the legal
representatives on record, should be rejected unless sufficient cause is shown
for condonation of delay. The larger benches as well as equi-benches of this
Court have consistently followed these principles and have either allowed or
declined to condone the delay in fling such applications. Thus, it is the requirement
of law that these applications cannot be allowed as a matter of right and even in
a routine manner. An applicant must essentially satisfy the above stated
ingredients; then alone the Court would be inclined to condone the delay in the
fling of such applications.

In view of the aforesaid discussion and taking into consideration the
aforesaid case laws, this court finds that respondent no. 1 has totally failed to
show “sufficient cause” to condone the delay and has also failed to show why
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immediate steps were not taken by respondent no.1. Thus, this Court has no
hesitation to reject the applications being under Section 5 of the Limitation Act
and consequently, under Order 22 Rule 9 of CPC and under Order 22 Rule 3/11
of CPC.

230. CIVIL PROCEDURE CODE, 1908 — Order 23 Rule 3
LEGAL SERVICES AUTHORITIES ACT, 1987 — Section 21
Compromise decree — Challenged on the ground of fraud -
Aggrieved party to establish before the same court that agreement
on which decree is based was invalid or illegal — Allegations of fraud
will have to be proved strictly.

fafaer ufsear wfedar, 1908 — ameer 23 a9 3

fafre Aar yrferavor aiferfas, 1987 — aRT 21

Fagital ¥ — dUc 3 IR R FHI — ARE veadR S IH -G
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K. Srinivasappa and ors. v. M. Mallamma and ors.
Judgment dated 18.05.2022 passed by the Supreme Court in Civil
Appeal No. 3486 of 2022, reported in AIR 2022 SC 2381

Relevant extracts from the judgment:

We observe that we do not find any reason forthcoming from the judgment
of the High court while setting aside the order of the Lok Adalat dated 7 July,
2012 whereby the terms of the compromise were recorded. To recall a
compromise that has been recorded would call for strong reasons. This is
because a compromise would result ultimately into a decree of a Court which
can be enforced just as a decree passed on an adjudication of a case.

In Pushpa Devi Bhagat (dead) through L.R. Sadhna Rai v. Rajinder Singh and
ors., (2006) 5 SCC 566, this Court held that since no appeal would lie against a
compromise decree, the only option available to a party seeking to avoid such a
decree would be to challenge the consent decree before the Court that passed
the same and to prove that the agreement forming the basis for the decree was
invalid. It is therefore imperative that a party seeking to avoid the terms of a
consent decree has to establish, before the Court that passed the same, that
the agreement on which the consent decree is based, is invalid or illegal.

It is a settled position of law that where an allegation of fraud is made
against a party to an agreement, the said allegation would have to be proved
strictly, in order to avoid the agreement on the ground that fraud was practiced
on a party in order to induce such party to enter into the agreement. Similarly,
the terms of a compromise decree, cannot be avoided, unless the allegation of
fraud has been proved. In the absence of any conclusive proof as to fraud on
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the part of the objectors, the High Court could not have set aside the compromise
decree in the instant case.
)

231. CONTRACT ACT, 1872 — Sections 67 and 73
Difference between “breach of contract” and “abandonment of
contract” — Explained.

dfasr sifSfraw, 1872 — &RIT 67 U9 73

“Hfaer @ W don dfaeT & IR © "y FAR — ATRAT DY TS |
Shripati Lakhu Mane v. Member Secretary, Maharashtra Water
Supply and Severage Board and ors.

Judgment dated 30.03.2022 passed by the Supreme Court in Civil
Appeal No. 556 of 2012, reported in AIR 2022 SC 1574

Relevant extracts from the judgment:

It is fundamental to the Law of Contract that whenever a material alteration
takes place in the terms of the original contract, on account of any act of omission
or commission on the part of one of the parties to the contract, it is open to the
other party not to perform the original contract. This will not amount to
abandonment. Moreover, abandonment is normally understood, in the context
of a right and not in the context of a liability or obligation. A party to a contract
may abandon his rights under the contract leading to a plea of waiver by the
other party, but there is no question of abandoning an obligation. In this case,
the appellant refused to perform his obligations under the work— order, for reasons
stated by him. This refusal to perform the obligations, can perhaps be termed
as breach of contract and not abandonment.

It is interesting to note that the respondents did not choose, (i) to allege
breach of contract against the appellant; and (ii) consequently to invoke the
right to rescind the contract under clause 3(a). The respondents, if they were
justified in doing so, could have taken recourse to the remedy available under
Section 75 of the Contract Act and sought compensation for the damage
sustained through the no fulfillment of the contract. On the contrary they attributed
abandonment to the appellant (without understanding the true purport of the
word ‘abandonment’) and refused to honour the claims made by the appellant.

The finding of the High Court that there was abandonment of contract, was
on the basis that after the second bill was cleared in May, 1987, the work under
the main contract did not progress. This finding goes completely contrary to yet
another finding that the period of the contract was up to June, 1989 and that the
respondents themselves granted extension of time to complete the contract up
to 31.12.1989, despite there being no request from the appellant. We fail to
understand as to how a person who abandoned the contract in May, 1987 could
be granted extension of time up to December, 1989 on the very understanding
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of the respondents that the contract was up to June, 1989. In fact, the High
Court recorded a finding in paragraph 9 of the impugned judgment that according
to DWs 3, 4 and 5, the power to rescind under clause 3(a) of the tender was
invoked and the security deposit forfeited. This was not how the respondents
pitched their claim even in the written statement. In any case such a finding
cannot co—exist with the specific stand of the respondents that the period of
contract was extended up to December, 1989.

The refusal of a contractor to continue to execute the work, unless the
reciprocal promises are performed by the other party, cannot be termed as
abandonment of contract. A refusal by one party to a contract, may entitle the
other party either to sue for breach or to rescind the contract and sue on a
quantum meruit for the work already done.

232. COURT FEES ACT, 1870 — Section 7(iv)(d)
Suit for mandatory injunction — Valuation — Plaintiff seeking licensees
to remove themselves and their belongings from the suit property
— Suit is not required to be valued as per the market value —
Valuation of suit always depends on nature of relief claimed -
Market value does not become decisive of suit valuation merely
because immovable property is the subject matter of litigation.

ATy Yo AFRAFTIH, 1870 — aRT 7 (iv)(®)

JATAUS AT B dI& — AT — d1al gRT faarfaa gufed wR 4 rgafa
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Bharat Bhushan Gupta v. Pratap Narain Verma and anr.

Judgment dated 16.06.2022 passed by the Supreme Court in Civil
Appeal No. 4577 of 2022, reported in AIR 2022 SC 2867

Relevant extracts from the judgment:

It remains trite that it is the nature of relief claimed in the plaint which is
decisive of the question of suit valuation. As a necessary corollary, the market
value does not become decisive of suit valuation merely because an immovable
property is the subject-matter of litigation. The market value of the immovable
property involved in the litigation might have its relevance depending on the
nature of relief claimed but, ultimately, the valuation of any particular suit has to
be decided primarily with reference to the relief/reliefs claimed.
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These observations were, in fact, taken note of by the High Court in the
impugned judgment too but they cannot be read to mean that in a suit for
mandatory injunction concerning a property and thereby seeking certain
mandates over the acts/omissions of the Defendant, the suit is required to be
valued as per the market value of the property. Such a proposition, for suit
valuation on the market value of the property involved, irrespective of the nature
of relief claimed, if accepted, would render the whole scheme of the Court Fees
Act concerning suit valuation with reference to the nature of relief going haywire.
This argument is required to be rejected.

233. CRIMINAL PROCEDURE CODE, 1973 - Section 188
INDIAN PENAL CODE, 1860 — Sections 363, 366-B, 370(4) and 506
PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012 -
Section 8
Jurisdiction — Sanction for prosecution — Offence committed partly
in India — Victim was lured by accused for coming to India — Without
any sanction offence can be tried by courts of India.

qus yfshar Gfedr, 1973 — ©RT 188

ARG qvs AfEdl, 1860 — ©IIRIU 363, 366—W, 370(4) Ud 506
A e uRTEN | 9TAdl BT [T AT, 2012 — GRT 8
GAMTHR — JFRTET Y AR — U™ IS w9 4 9Ra 7 afea fean
T — ARRIF P ANYTT §RT TeAT—HHATDY AR JATIT AT — fa=71
fodl qd 790 @ IRTY 1 AR ARA & [T §RT fHa1 &1 "aar
2l

Sartaj Khan v. State of Uttarakhand

Judgment dated 24.03.2022 passed by the Supreme Court in Criminal
Appeal No. 852 of 2022, reported in 2022 (2) Crimes 96 (SC) (Three
Judge Bench)

Relevant extracts from the judgment:

In terms of Section 188, even if an offence is committed outside India, (a) by a
citizen whether on the high seas or anywhere else or (b) by a non-citizen on a ship
or aircraft registered in India, the offence can still be tried in India provided the
conditions mentioned in said Section are satisfied. The Section gets attracted when
the entirety of the offence is committed outside India; and the grant of sanction
would enable such offence to be enquired into or tried in India.

As the facts and circumstances of the case indicate, a part of the offence
was definitely committed on the soil of this country and as such going by the normal
principles the offence could be looked into and tried by Indian courts. Since the
offence was not committed in its entirety, outside India, the matter would not come
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within the scope of Section 188 of the Code and there was no necessity of any
sanction as mandated by the proviso to Section 188. We, therefore, reject the first
submission advanced by the learned advocate for respondent.

Coming to the second submission, it is true that the victim had traveled on
her own from Kathmandu to Atariya. However, the evidence on record completely
establishes that she was lured into coming to India. The offences alleged against
the appellant were thus rightly invoked and fully substantiated.

234. CRIMINAL PROCEDURE CODE, 1973 — Section 190(1)(b)

Cognizance — Whether a Magistrate taking cognizance of an offence
on the basis of a police report in terms of section 190(1)(b) can
issue summon to any person not arraigned as an accused in police
report? Held, yes — Material available before Magistrate has to be
examined before reaching its conclusion and need not remain
confined to police report, charge sheet or F.I.R. — Statement made
u/s 164 CrPC could also be considered — Judicial Magistrate may
take cognizance upon the protest petition filed.

gus yfepar wfear, 1973 — aRT 190 (1)(@)
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Nahar Singh v. State of Uttar Pradesh & anr.

Judgment dated 16.03.2022 passed by the Supreme Court in Criminal
Appeal No. 443 of 2022, reported in 2022 (2) Crimes 51 (SC)

Relevant extracts from the judgment:

It would appear from the Code that the jurisdiction to take cognizance has
been vested in the Magistrate (under Section 190 thereof) as also Court of
Session under Section 193, which we have quoted above. This question has
been examined in the case of Dharam Pal and ors. v. State of Haryana and anr.,
(2014) 3 SCC 306 and on this point it has been held:

“This takes us to the next question as to whether under
Section 209, the Magistrate was required to take cognizance
of the offence before committing the case to the Court of
Session. It is well settled that cognizance of an offence can
only be taken once. In the event, a Magistrate takes
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cognizance of the offence and then commits the case to
the Court of Session, the question of taking fresh
cognizance of the offence and, thereafter, proceed to issue
summons, is not in accordance with law. If cognizance is to
be taken of the offence, it could be taken either by the
Magistrate or by the Court of Session. The language of
Section 193 of the Code very clearly indicates that once
the case is committed to the Court of Session by the learned
Magistrate, the Court of Session assumes original
jurisdiction and all that goes with the assumption of such
jurisdiction. The provisions of Section 209 will, therefore,
have to be understood as the learned Magistrate playing a
passive role in committing the case to the Court of Session
on finding from the police report that the case was triable
by the Court of Session. Nor can there be any question of
part cognizance being taken by the Magistrate and part
cognizance being taken by the learned Sessions Judge.”

The scope of jurisdiction of the Magistrate in taking cognizance of an offence
was earlier examined by a three-judge Bench of this court in the case of
Raghubans Dubey v. State of Bihar, AIR 1967 SC 1167. This authority was relied
upon by the Coordinate Bench in the case of Kishun Singh & ors. v. State of
Bihar, (1993) 2 SCC 16. Dealing with broadly similar provisions of the old Code,
of 1898, it was observed by this Court:

“8. s In our opinion, once cognizance has been taken
by the Magistrate, he takes cognizance of an offence and
not the offenders; once he takes cognizance of an offence
it is his duty to find out who the offenders really are and
once he comes to the conclusion that apart from the
persons sent up by the police some other persons are
involved, it is his duty to proceed against those persons.
The summoning of the additional accused is part of the
proceeding initiated by his taking cognizance of an offence.
As pointed out by this Court in Pravin Chandra Mody v. State
of Andhra Pradesh, (1965) 1 SCR 269 the term “complaint”
would include allegations made against persons unknown.
If a Magistrate takes cognizance under Section 190(1)(a)
on the basis of a complaint of facts he would take
cognizance and a proceeding would be instituted even
though persons who had committed the offence were not
known at that time. The same position prevails, in our view,
under Section 190(1)(b).”
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In the case of Kishun Singh (supra), the scope of jurisdiction of the Court
of Session under Section 193 of the Code was explained, relying on an authority
dealing with similar provision under the 1898 Code (P.C. Gulati v. Lajya Ram and
ors., AIR 1966 SC 595). The phrase used to explain the implication of taking
cognizance by a Court of Session in the judgment of Kishun Singh (supra) was
“cognizance in the limited sense.” In paragraph 8 of the report (in Kishun Singh’s
case), it has been held observed:-

“8. Section 193 of the old Code placed an embargo on the
Court of Session from taking cognizance of any offence as
a court of original jurisdiction unless the accused was
committed to it by a Magistrate or there was express
provision in the Code or any other law to the contrary. In
the context of the said provision this Court in P.C. Gulati v.
L.R. Kapur, AIR 1966 SC 595 observed as under:

“When a case is committed to the Court of Session,
the Court of Session has first to determine whether
the commitment of the case is proper. If it be of opinion
that the commitment is bad on a point of law, it has to
refer the case to the High Court which is competent to
quash the proceeding under Section 215 of the Code.
It is only when the Sessions Court considers the
commitment to be good in law that it proceeds with the
trial of the case. It is in this context that the Sessions
Court has to take cognizance of the offence as a court
of original jurisdiction and it is such a cognizance which
is referred to in Section 193 of the Code.”

Jurisdiction of the Magistrate to take cognizance of an offence triable by a
Court of Session is not in controversy before us. The course open to a Magistrate
on submission of a police report has been discussed in the case of Dharam Pal
(supra). In paragraph 39 of the report in Dharam Pal’'s case, such power or
jurisdiction of the Magistrate has been spelt out. We have quoted this passage
earlier in this judgment.

The other difference so far as this case is concerned in relation to the
factual basis on which the decision of the Constitution Bench in Dharam Pal
(supra) as also the judgment in the case of Raghubans Dubey v. State of Bihar,
AIR 1967 SC 1167 were delivered is that in both these cases, the names of the
persons arraigned as accused had figured in column (2) of the charge sheet.
This column, as it appears from the judgment in the case of Raghubans Dubey
(supra), records the name of a person under the heading “not sent up”. In that
case, the person concerned was named in the F.I.R. But that factor, by itself, in
our opinion ought not to be considered as a reason for the Court in not
summoning an accused not named in the F.I.R. and whose name also does not
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feature in chargesheet at all. These judgments were delivered in cases where
the names of the persons sought to be arraigned as accused appeared in column
(2) of the police report. In our opinion the legal proposition laid down while
dealing with this point was not confined to the power to summon those persons
only, whose names featured in column (2) of the chargesheet. In the case of
Dharam Pal (supra), the second point formulated (para 7.2) related to persons
named in column (2), but the issue before the Constitution Bench related to that
category of persons only. This is the position of law enunciated in the cases of
Hardeep Singh v. State of Punjab and ors., (2014) 3 SCC 92 and Raghubans Dubey
(supra). In the latter authority, the duty of the Court taking cognizance of an
offence has been held “to find out who the offenders really are and once he
comes to the conclusion that apart from the persons sent up by the police some
other persons are involved, it is his duty to proceed against those persons”.
Such duty to proceed against other persons cannot be held to be confined to
only those whose names figure in column (2) of the chargesheet. As we have
already observed that in the aforesaid authorities, the question of summoning
the persons named in column (2) of the chargesheet was involved, in our opinion
inclusion in column (2) was not held to be the determinant factor for summoning
persons other than those named as accused in the police report or chargesheet.
The principle of law enunciated in Raghubans Dubey (supra), Dharam Pal (supra)
and Hardeep Singh (supra) does not constrict exercise of such power of the
Court taking cognizance in respect of this category of persons (i.e., whose names
feature in column (2) of the chargesheet).

In the cases of Raghubans Dubey (supra), SWIL Ltd. v. State of Delhi and
anr., (2001) 6 SCC 670 and Dharam Pal (supra), the power or jurisdiction of the
Court or Magistrate taking cognizance of an offence on the basis of a police
report to summon an accused not named in the police report, before commitment
has been analysed. The uniform view on this point, irrespective of the fact as to
whether cognizance is taken by the Magistrate under Section 190 of the Code
or jurisdiction exercised by the Court of Session under Section 193 thereof is
that the aforesaid judicial authorities would not have to wait till the case reaches
the stage when jurisdiction under Section 319 of the Code is capable of being
exercised for summoning a person as accused but not named as such in police
report. We have already expressed our opinion that such jurisdiction to issue
summons can be exercised even in respect of a person whose name may not
feature at all in the police report, whether as accused or in column (2) thereof if
the Magistrate is satisfied that there are materials on record which would reveal
prima facie his involvement in the offence. None of the authorities limit or restrict
the power or jurisdiction of the Magistrate or Court of Session in summoning an
accused upon taking cognizance, whose name may not feature in the F.I.R. or
police report.
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235. CRIMINAL PROCEDURE CODE, 1973 - Section 313

EVIDENCE ACT, 1872 — Sections 3 and 106

(i) Theory of last seen together — Once the theory is established,
the accused is expected to offer some explanation as to under
what circumstances, he had parted the company of the victim.

(ii) Circumstantial evidence — In criminal jurisprudence, the entire
burden of proving the guilt of the accused, rests on the
prosecution, nonetheless if the accused does not throw any
light upon the facts which are proved to be within his special
knowledge in view of section 106 of the Evidence Act, such
failure on the part of the accused may also provide an
additional link in the chain of circumstances required to be
proved against him.

(iii) Duty of court — The Court conducting the trial/appeal is not
only obliged to protect the rights of the accused but also the
rights of the victim, and the interest of the society at large.

(iv) Examination of accused — Admission — No conviction could be
based on the statement of the accused recorded u/s 313 of
the CrPC and the prosecution has to prove the guilt of the
accused by leading independent and cogent evidence - If an
accused makes inculpatory and exculpatory statements, the
inculpatory part of the statement can be taken aid of so as to
lend credence to the case of prosecution.

gug yfear dfedr, 1973 — oIRT 313

ARG geg AfSfaH, 1872 — RIG 3 U9 106

() <ifos IR AT <@ 9 &1 Rigid — & TR o9 Rigid g9t &)
e <iran 2, affgaa @ I siar 3 9l @ f& 98 §8 W
fo fo aRReafaat § fifsa @1 97a gors gam|

(i) uRRefos= A — it fafer ere § siffigaa @ <ifdar arfea
P T AR ARG R ghar 2 bR afe affgaa 08 @23 @ IR
¥ W a1 106 e AR A S faRiy w1 &1 8= arfad fev
MY B, W $Is YHTY &I STadl @ al AT & 90T R TH fawerarn
S fawg uRRafRY @) e & wifsa & & sfaRaa &
IS Bl 2

(iii) =IrIT™ BT ddd — faaRer / i ST ATl B dTelT ~ATATTd =T
dad APYF & ASRT &) Yrem & fov areg @ fg Aifsa @
AIHRY q21 98 9 R G919 & faal &1 ) &1 $1 @ forg qrey
=

JOTI JOURNAL - OCTOBER 2022 - PART I 271



(iv) afrgaa &) wder — Wepfa — JIfPFa & »dd aRT 313 SUH. D
Farta affaRaa dor @ IR ) &g <wfifE 7 8 gad 2 Al
AR I ARRIF BT <A W@a = a1 faeaa-a 9 U gd
|1fed w31 Bl @ — Ife g e var e a1 AT a1
HAT HIAT & a9 SHD HA drell ¥ I ARG & A Bl
fazaaaar ya= &1 @ foav faar 7 forar i @ear 2

Mohd. Firoz v. State of Madhya Pradesh

Judgment dated 19.04.2022 passed by the Supreme Court in
Criminal Appeal No. 612 of 2019, reported in AIR 2022 SC 1967
(Three Judge Bench)

[
236. CRIMINAL PROCEDURE CODE, 1973 - Section 319

Summoning of accused — Exercise of discretion — There must be a
strong and cogent evidence available on record against a person
and one crucial test has to be applied that there is more than prima
facie case as exercised at the time of framing of charge but short of
satisfaction to an extent that the evidence, if goes unrebutted,
would lead to conviction. (Hardeep Singh v. State of Punjab and ors., (2014)
3 §CC 92 relied)

qus yfshar dfedr, 1973 — aRT 319

AP I 3gd fHar T — fAASINSR &1 9IhT — JAfedE R aafda @
fawg woqa 3N} favaaa ey <maey & faar 2q Sude g1 a1y
3R o Fe@yel wdievr fHan S =nfay 6 amRiv farfaa fad o & @
W 3Afrs Yot geeaT YHRvT @ UR=g, Wqfic 39 W a& fawaiRa = 8 f&
afe wien rafved @ al <iwfudl 8| (8vely g fawg gorre oy,
(2014) 3 Tt 92 sracifaa)

Sagar v. State of U.P. and anr.

Judgment dated 10.03.2022 passed by the Supreme Court in Criminal
Appeal No. 397 of 2022, reported in AIR 2022 SC 1420

Relevant extracts from the judgment:

Even when the chargesheet came to be filed and the investigating officer
has not found the present appellant to have participated in the commission of
crime and at least at the stage when Section 319 of the Code is to be invoked,
there must be a strong and cogent evidence occurred against a person from
the evidence led before the Court and taking into consideration the material
available on record, was not satisfied to summon the present appellant under
Section 319 of the Code.
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*237. CRIMINAL PROCEDURE CODE, 1973 — Section 436-A

JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2015
— Sections 3, 12 and 15

Child in conflict with law — Under trial prisoner — Bail — Cannot be
treated as under trial prisoner as contemplated u/s 436-A of CrPC
and cannot be released after completing half of total period of
detention in special home to avail the benefit of section 436-A of
CrPC.

gvs yfear dfedr, 1973 — ORT 436—®
fHek =g @Easl @ @R MR AveEwn) e, 2015 —

gRIY 3, 12 U9 15

fafer &1 SedEq & drd ddd — faarEa s — swEa - fafer
BT Seci o BR dlel dTcid Dl ERT 436—P qUs UfHAT Afadr & s=aia
farammEls = 72 991 <1 Gdar @ AR ORT 436— <ve Yfhar dfear &1
AT Ut $)A @ fog faeiy g @ FRig &) §d 3@afs & smet & yol 8+
TR BIST A8l T ol 2 |

Vidhi Ka Ulaghan Karne Wala Balak v. State of Madhya Pradesh
and anr.

Order dated 03.03.2022 passed by the High Court of Madhya

Pradesh (Bench Gwalior) in Criminal Revision No. 2108 of 2021,
reported in 2022 CriLJ 2162

238. CRIMINAL PROCEDURE CODE, 1973 — Sections 437(2) and 439(2)
Cancellation of bail - Reasons to be assigned — Reason is the soul
of law — Court deciding a bail application cannot completely divorce
its decision from material aspects of the case.

qus yfehar Afgar, 1973 — gRIY 437(2) Ta 439(2)

ST &1 R fean SiFr — sRer 9a=T anfee — fads fafer «) s @
— STATAY STHEA BT AR B GHY YHROT & JTaeAD a2d A @d Bl
g Tl Y@ Wbl |

Kamla Devi v. State of Rajasthan & anr.

Judgment dated 11.03.2022 passed by the Supreme Court in Criminal
Appeal No. 342 of 2022, reported in 2022 (2) Crimes 29 (SC)

Relevant extracts from the judgment:

This Court has, on several occasions has discussed the factors to be
considered by a Court while deciding a bail application. The primary considerations
which must be placed at balance while deciding the grant of bail are:
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(i) the seriousness of the offence;

(ii) the likelihood of the accused fleeing from justice;

(iii) the impact of release of the accused on the prosecution witnesses;
(

iv) likelihood of the accused tampering with evidence. While such list is
not exhaustive, it may be stated that if a Court takes into account
such factors in deciding a bail application, it could be concluded that
the decision has resulted from a judicious exercise of its discretion,
vide Gudikanti Narasimhulu & ors. v. Public Prosecutor, High Court of
Andhra Pradesh, (1978) 1 SCC 240 ; Prahlad Singh Bhati v. NCT of Delhi
& ors., (2001) 4 SCC 280 and Anil Kumar Yadav v. State (NCT of Delhi),
(2018) 12 SCC 129.

Reference may also be had to recent decisions of this very Bench in Manoj
Kumar Khokhar v. State of Rajasthan & anr., 2022 SCC Online SC 30 and Jaibunisha
v. Meharban & anr., 2022 SCC Online SC 58, wherein, on engaging in an elaborate
discussion of the case law cited supra and after duly acknowledging that liberty
of individual is an invaluable right, we have held that an order granting bail to
an accused, if passed in a casual and cryptic manner, de hors reasoning which
would validate the grant of bail, is liable to be set aside by this Court while
exercising jurisdiction under Article 136 of the Constitution of India.

The Latin maxim “cessante ratione legis cessat ipsa lex” meaning “reason is
the soul of the law, and when the reason of any particular law ceases, so does
the law itself,” is also apposite.

We have extracted the relevant portions of the impugned order above. At
the outset, we observe that the extracted portions are the only portions forming
part of the “reasoning” of the High court while granting bail. As noted from the
aforecited judgments, it is not necessary for a Court to give elaborate reasons
while granting bail, particularly when the case is at the initial stage and the
allegations of the offences by the accused would not have been crystalised as
such. There cannot be elaborate details recorded to give an impression that
the case is one that would result in a conviction or, by contrast, in an acquittal
while passing an order on an application for grant of bail. However, the Court
deciding a bail application cannot completely divorce its decision from material
aspects of the case such as the allegations made against the accused; severity
of the punishment if the allegations are proved beyond reasonable doubt which
would result in a conviction; reasonable apprehension of the witnesses being
influenced by the accused; tampering of the evidence; the frivolity in the case of
the prosecution; criminal antecedents of the accused; and a prima facie
satisfaction of the Court in support of the charge against the accused.
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239.

240.

CRIMINAL PROCEDURE CODE, 1973 — Section 439

(i) Nature of victim’s rights — Rights are totally independent,
incomparable and are not accessory or auxiliary to those of
the State under the code — The presence of ‘State’ in the
proceedings, therefore, does not tantamount to affording
hearing to a ‘victim’ of the crime.

(ii) Right to be heard — A ‘victim’ cannot be asked to await the
commencement of the trial for asserting his/her right to
participate in the proceedings — He/ she has a legally vested right
to be heard at every step post the occurrence of an offence.

qus yfshar Gfedr, 1973 — ©RT 439

() WNfsa D IR 3 yHfa — JIWHR gof ©u F wad=, ga-a 2 qen
TYE. @ Iavd S B ARGR & qRe a1 AfaRaa T @ -
FrRIArE § g 31 IURAFY IuRTe @ RfST B A8 B HAGA
el B |

(i) gTars &1 IR — fifsa & sRfarEd § 9 A9 @ AR @
SUNT D U faaReT YR 819 a9 SauiR o)1 & fog 12 a1 o1
AT 8 — S JWRTY =fed 311 & Ugad UAdd ®WR R G S Bl
faftre fafea siftrer 2 |

Jagjeet Singh and ors. v. Ashish Mishra alias Monu and anr.
Judgment dated 18.04.2022 passed by the Supreme Court in Criminal
Appeal No. 632 of 2022, reported in AIR 2022 SC 1918 (Three Judge
Bench)

)
CRIMINAL PROCEDURE CODE, 1973 — Section 439(2)
Cancellation of bail — Bail granted should not be cancelled in a
mechanical manner — Requires cogent and overwhelming

circumstances.

Tus yfehar dfedr, 1973 — &IRT 439(2)

SHHd &1 AR f@ar ST — & 9R e oiEd &l Jifye afle 9
e 181 fan s =rfey — ywraenelt v siftna aRRefaat smaeas 2
Deepak Yadav v. State of U.P. and anr.

Judgment dated 20.05.2022 passed by the Supreme Court in Criminal

Appeal No. 861 of 2022, reported in AIR 2022 SC 2514 (Three Judge
Bench)

Relevant extracts from the judgment:

The importance of assigning reasoning for grant or denial of bail can never

be undermined. There is prima facie need to indicate reasons particularly in
cases of grant or denial of bail where the accused is charged with a serious
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offence. The sound reasoning in a particular case is a reassurance that discretion
has been exercised by the decision maker after considering all the relevant
grounds and by disregarding extraneous considerations.

A two-Judge Bench of this Court in Ramesh Bhavan Rathod v. Vishanbhai
Hirabhai Makwana (Koli) & anr., (2021) 6 SCC 230 held that the duty to record
reasons is a significant safeguard which ensures that the discretion which is
entrusted to the court, is exercised in a judicious manner. The operative portion
of the judgment reads as under:

We disapprove of the observations of the High Court in a
succession of orders in the present case recording that
the Counsel for the parties “do not press for a further
reasoned order”. The grant of bail is a matter which
implicates the liberty of the Accused, the interest of the State
and the victims of crime in the proper administration of
criminal justice. Itis a well-settled principle that in determining
as to whether bail should be granted, the High Court, or for
that matter, the Sessions Court deciding an application
Under Section 439 of Code of Criminal Procedure would
not launch upon a detailed evaluation of the facts on merits
since a criminal trial is still to take place. These
observations while adjudicating upon bail would also not
be binding on the outcome of the trial. But the Court granting
bail cannot obviate its duty to apply a judicial mind and to
record reasons, brief as they may be, for the purpose of
deciding whether or not to grant bail. The consent of parties
cannot obviate the duty of the High Court to indicate its
reasons why it has either granted or refused bail. This is
for the reason that the outcome of the application has a
significant bearing on the liberty of the accused on one
hand as well as the public interest in the due enforcement
of criminal justice on the other. The rights of the victims
and their families are at stake as well. These are not matters
involving the private rights of two individual parties, as in a
civil proceeding. The proper enforcement of criminal law is
a matter of public interest. We must, therefore, disapprove
of the manner in which a succession of orders in the present
batch of cases has recorded that counsel for the “respective
parties do not press for further reasoned order”. If this is a
euphemism for not recording adequate reasons, this kind
of a formula cannot shield the order from judicial scrutiny.

Grant of bail under Section 439 of the Code of Criminal
Procedure is a matter involving the exercise of judicial
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discretion. Judicial discretion in granting or refusing bail —
as in the case of any other discretion which is vested in a
court as a judicial institution — is not unstructured. The duty
to record reasons is a significant safeguard which ensures
that the discretion which is entrusted to the court is exercised
in a judicious manner. The recording of reasons in a judicial
order ensures that the thought process underlying the order
is subject to scrutiny and that it meets objective standards
of reason and justice.

This Court has reiterated in several instances that bail once granted, should
not be cancelled in a mechanical manner without considering whether any
supervening circumstances have rendered it no longer conducive to a fair trial
to allow the accused to retain his freedom by enjoying the concession of bail
during trial. Having said that, in case of cancellation of bail, very cogent and
overwhelming circumstances are necessary for an order directing cancellation
of bail (which was already granted). A two-Judge Bench of this Court in Dolat
Ram and ors. v. State of Haryana, (1995) 1 SCC 349 laid down the grounds for
cancellation of bail which are:

(i) interference or attempt to interfere with the due course of
administration of Justice.

(ii) evasion or attempt to evade the due course of justice.

(iii) abuse of the concession granted to the accused in any
manner.

(iv) possibility of accused absconding.
(v) likelihood of/actual misuse of bail.

(vi) likelihood of the accused tampering with the evidence or
threatening witnesses.

It is no doubt true that cancellation of bail cannot be limited to the
occurrence of supervening circumstances. This Court certainly has the inherent
powers and discretion to cancel the bail of an accused even in the absence of
supervening circumstances. Following are the illustrative circumstances where
the bail can be cancelled:

a) Where the court granting bail takes into account irrelevant material of

substantial nature and not trivial nature while ignoring relevant material on
record.

b) Where the court granting bail overlooks the influential position of the
accused in comparison to the victim of abuse or the witnesses especially when
there is prima facie misuse of position and power over the victim.

¢) Where the past criminal record and conduct of the Accused is completely
ignored while granting bail.
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d) Where bail has been granted on untenable grounds.
e) Where serious discrepancies are found in the order granting bail thereby

causing prejudice to justice.

f) Where the grant of bail was not appropriate in the first place given the

very serious nature of the charges against the accused which disentitles him for
bail and thus cannot be justified.

g) When the order granting bail is apparently whimsical, capricious and

perverse in the facts of the given case.

*241.EVIDENCE ACT, 1872 — Section 3

242,

(i) Related witness — Evidence of witness cannot be discarded
solely on the ground that they are the relatives of the deceased.

(ii) Material contradictions — Weightage should not be given to
minor contradictions which are not material and does not affect
the case of prosecution as a whole.

re JferfaH, 1872 — €RT 3

() frasg well — wehl @ 9 B v9d 39 IMER W fazgaa 7
AT T G&hdl & 3 Jae & Redar 2

(i) arfcas faxtam — @ geu faRtemara &1 7 =&Y fear s anfay
St drfeasd 81 2 AR AR & yHRor 1 yul w9 9 ywrfada T8
P B |

M. Nageswara Reddy v. State of Andhra Pradesh and ors.

Order dated 07.03.2022 passed by the Supreme Court in Criminal
Appeal No.72 of 2022, reported in 2022 CriLJ 2254 (SC)

)
EVIDENCE ACT, 1872 — Section 32(1)
INDIAN PENAL CODE, 1860 — Section 498-A
Dying declaration — Admissibility — Even if accused was acquitted
from charges of dowry death, still evidence of deceased wife can
be admitted u/s 32(1) of the Act to prove charges of cruelty u/s
498-A IPC.

e ferfraH, 1872 — aRT 32(1)

ARAIY gvs HiEdl, 1860 — ©RT 498—&

AIBTeA N HAT — YTEAAT — IARITYT Bl T2 FAT S ARIY A IS fbam
T 593 SWId Hl Ul & DI ST Bl RT 498—F HITH. D
AT H shydT AT B3 & ford SUAT § I &1 "har 2 |
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Surendran v. State of Kerala

Judgment dated 13.05.2022 passed by the Supreme Court in
Criminal Appeal No. 1080 of 2019, reported in AIR 2022 SC 2322
(Three Judge Bench)

Relevant extracts from the judgment:

The test for admissibility under the Section 32 (1) of the evidence Act is
not that the evidence to be admitted should directly relate to a charge pertaining
to the death of the individual, or that the charge relating to death could not be
proved. Rather, the test appears to be that the cause of death must come into
question in that case, regardless of the nature of the proceeding, and that the
purpose for which such evidence is being sought to be admitted should be a
part of the ‘circumstances of the transaction’ relating to the death.

In some circumstances, the evidence of a deceased wife with respect to
cruelty could be admissible in a trial for a charge under Section 498A of the
Indian Penal Code under Section 32(1) of the Evidence Act. There are, however,
certain necessary pre-conditions that must be met before the evidence is
admitted.

The first condition is that her cause of death must come into question in
the matter. This would include, for instance, matters where along with the charge
under Section 498A of the Indian Penal Code, the prosecution has also charged
the accused under Sections 302, 306 or 304B of the Indian Penal Code. It must
be noted however that as long as the cause of her death has come into question,
whether the charge relating to death is proved or not is immaterial with respect
to admissibility.

The second condition is that the prosecution will have to show that the
evidence that is sought to be admitted with respect to Section 498A of the Indian
Penal Code must also relate to the circumstances of the transaction of the death.

[
*243. EVIDENCE ACT, 1872 - Section 65-B

Electronic evidence — Certified copy of CCTV footage — Original not

played in Court, only certified copy was played — Neither objection

was raised during trial nor any request was made to play the original

— Court can rely on the certified copy of CCTV footage.

ey AfIfaH, 1872 — €RT 65—4

gadagitie i — ARAAE gea @ g gfafafl — qa wea
<marery A T8 e a1 s g g e @ — faare o
TR 9 dl 33 3mufcd IoT8 13 3R 9 & o Bool few 2q aIs fFd<a
far = — <raTer ARAASE B 31 yamvE gfa w fawar s a@arn
gl
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Taqdir v. State of Haryana

Judgment dated 02.03.2022 passed by the Supreme Court in

Criminal Appeal No. 1537 of 2018, reported in (2022) 4 SCC 321

(Three-Judge Bench)

[
*244. EVIDENCE ACT, 1872 — Sections 134 and 154

CRIMINAL PRACTICE:

(i) Hostile withness — Conviction can be based on credible
evidence of hostile witness.

(ii) Evidentiary value — Contradiction and omission — Court should
examine the statement of a witness in its entirety and read
with the statement of other witnesses in order to arrive at a
rational conclusion.

e SfSfraH, 1872 — &IRIY 134 U9 154

RIS fa=mor

() uerE) el — versie) arll ) favaa-a g w A wfifs smenfRa
B "adl 2|

(i) wrfeas qea — faxigmme vd |iv — gfdaara fred ) 989+ =g
R & |iefl & 999 &1 yoidr § Ud 39 aifern @& $l @
ATeT® W g HIAT AR |

Karan Singh v. The State of Uttar Pradesh and ors.

Judgment dated 02.03.2022 passed by the Supreme Court in Criminal
Appeal No. 327 of 2022 reported in 2022 (1) Crimes 336 (SC)
[
245. GUARDIANS AND WARDS ACT, 1890 — Section 9

(i) Territorial jurisdiction — Meaning of “ordinarily resides” — The
place where the minor resides with his local guardian, before
presentation of the petition is construed as ordinary place of
residence.

(ii) Custody of minor aged 3 years — Is expected to be in the custody
of his mother.

A¥Eas Ud gfauren siferfras, 1890 — &IRT 9
(i) &= arfSreRar — “aremRer farr” e &1 aR¥reT — 8T arfaeT
g @ Yd IIauD U I WEd $ A e sxarn o, 349

T &1 31ef |reRor a9 I © wu ® I SR |
(ii) srfrem — N affa aaed 1 ST AT B JFREAT F BT U B |
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Akhilesh and anr. v. Kavita

Order dated 14.03.2022 passed by the High Court of Madhya
Pradesh (Indore Bench) in Civil Revision No. 433 of 2021, reported
in 2022 (2) MPLJ 338

Relevant extracts from the order:

In K.C. Sashidhar v. Roopa, AIR 1993 Kar 120 relying upon the case of
Mst. Firoza v. Akhtaruddin, AIR 1963 Assam 193 it was held as under :

“Invariably, a minor child that too at the age of 10 to 11
months is expected to be with the custody of the mother.
So the words “ordinarily resides” should be construed as
the place where the mother resides before the presentation
of the petition. It is an admitted fact that, in the instant case,
the mother was residing at Mysore when she presented the
petition at Mysore seeking custody of the child. Further, it
is to be noted that she has alleged in her petition
circumstances under which the child was forced to be left
in the custody of the father. When such is the case, the
place of residence has to be construed as the place where
mother resided before presenting the petition. In view of
that, the finding given by the Court below that the petition
filed by the petitioner, namely the mother, at Mysore, having
jurisdiction does not suffer from any legal infirmities. In Mst.
Firoza Begum (supra) Assam 193 wherein the Assam High
Court observed:

“It is contended by Mr. Chose that the expression
“ordinarily resides”, does not mean casual or factual
residence of the minors at the time of the application
being made, and that normally the residence of the
minor should be taken as the place where the legal
guardian is residing...... That the expression “where
the minor ordinarily resides” appears to have been
deliberately used to exclude places to which the minor
may be removed at or about the time of the filing of
the application for the enforcement of the guardianship
and custody of the minor, and that the phrase
“ordinarily resides” indicates ordinary residence even
at the time of the presentation of the application under
Section 25 of the Act, and that the emphasis is
undoubtedly on the minor’s ordinary place of
residence.”
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In the present case also non-applicant No.2 who is aged about 3 years is
expected to be with the custody of his mother i.e. the applicant. The words
“ordinarily resides” shall have to be construed as the place where the applicant
resides before presentation of the petition. In her petition the applicant has
specifically alleged circumstances under which the non-applicant No.2 was forced
out of her custody by non-applicant No.1. In such case, the place of residence
of non-applicant No.2 has to be construed as the place where the applicant is
residing before presentation of the application i.e. Tehsil-Mahindpur, District-
Ujjain. As per the applicant, the non-applicant No.2 has been removed by non-
applicant No.1 from her custody prior to filing of the application for guardianship.
Ordinarily place of residence of non-applicant No.2 hence would be the place
where the local guardian i.e. applicant is residing. It cannot be disputed that
since non-applicant No.2 is aged 3 years, applicant would be his natural
guardian. In view of the aforesaid factual situation, the judgment of Hon’ble
Supreme Court in the matter of Ruchi Majoo v. Sanjeev Majoo, (2011) 6 SCC 479 is
distinguishable and does not help the non-applicants in any manner.

246. HINDU MARRIAGE ACT, 1955 — Section 13(1)(i-a)
FAMILY COURTS ACT, 1984 — Section 19
Divorce — Mental cruelty — Husband and wife shared domestic
incompatibility for considerable period of time — During this period,
wife caused irritation, threat, intimidation and avoided cohabitation
— Reconciliation efforts made were not successful — Long standing
dispute itself is mental cruelty.

feg_ faare aftrfaem, 1955 — aRT 13(1) (i-a)

BT AT AfRIfIH, 1984 — ©RT 19

faare faes — AR &Hxar — ddl s@fer 9 ufd ueh & 9= are srrfa
— 39 J@af ¥ g gam, gwal adl &, sl @) 3R weara 4§ 1 afa
T — faare &1 A= ==o R gasm= &1 yAr9 f6ar [ W)y ahad
9T 81 — @ 9 a% @l faarg e 3y § Afie SRar 2 |
Rajesh Bhoyale v. Mahadevi

Judgment dated 29.03.2022 passed by the High Court of Madhya

Pradesh (Bench Gwalior) in First Appeal No. 1172 of 2019, reported
in AIR 2022 MP 95 (DB)

Relevant extracts from the judgment:

From perusal of documents and allegations as contained in appeal, divorce
application and affidavit, it appears that for a considerable period of time
appellant and respondent shared domestic incompatibility and conduct of the
respondent wherein she constantly for more than fifteen years or since 2004,
caused irritation, threat, intimidation and avoiding cohabitation on the pretext
or the other collectively entitled the appellant to get the decree of divorce.
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When appellant specifically pleaded about the behavior of respondent for
last more than 15 years and different stages of dispute, reconciliation and
complaints from time to time were referred which indicate that both shared
domestic incompatibility.

So far as mental cruelty is concerned judgment of the Apex Court in the
case of Dr. N.G. Dastane v. Mrs. S. Dastane, AIR 1975 SC 1534 is worth consideration.
The relevant extract of the judgment is reproduced as under:

“The question whether the misconduct complained of constitutes
cruelty and the like for divorce purposes is determined primarily
by its effect upon the particular person complaining of the acts.
The question is not whether the conduct would be cruel to a
reasonable person or a person of average or normal sensibilities,
but whether it would have that effect upon the aggrieved spouse,.
That which may be cruel to one person may be laughed off by
another, and what may not be cruel to an individual under one
set of circumstances may be extreme cruelty under another set
of circumstances.”

(1) The Court has to deal, not with an ideal husband and ideal
wife (assuming any such exist) but with the particular man
and woman before it. The ideal couple or a near-ideal one
will probably have no occasion to go to a matrimonial court
for, even if they may not be able to drown their differences,
their ideal attitudes may help them over-look or gloss over
mutual faults and failures. As said by Lord Reid in his speech
in Gollins v. Gollins, (2) ALL ER 966.

“In matrimonial cases we are not concerned with the
reasonable man, as we are in cases of negligence. We are
dealing with this man and this woman and the fewer a prior
assumptions we make bout them the better. In cruelty cases
one can hardly ever even start with a presumption that the
parties are reasonable people, because it is hard to imagine
any cruelty case ever arising if both the spouses think and
behave as reasonable people.”

The said judgment still holds the field and is source of wisdom time and
again in respect of mental cruelty.

Cumulatively, it appears that Family Court erred in rejecting the application
for divorce preferred by the appellant whereas divorce decree ought to have
been passed in the case. Long standing dispute itself is a mental cruelty to a
party who intends to live in domestic relationship and peace.
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247. INDIAN PENAL CODE, 1860 — Sections 120 (b), 406 and 420

CRIMINAL PROCEDURE CODE, 1973 — Section 200

(i) Criminal breach of trust, cheating and criminal conspiracy -
Distinction between ‘mere breach of contract’ and ‘cheating’ -
Complainant has to prima facie establish that the intention of
accused was to cheat or to defraud from inception following
which complainant suffered wrongful loss resulting in wrongful
gain to accused.

(ii) Multiple complaints — Two complaints cannot be filed on the
same cause of action at different places.

ARG gvs Hf&dr, 1860 — SIRTY 120(W) 406 Yd 420

qus yfshar Gfedr, 1973 — ©RT 200

(i) <RI ~ATIHT, B UG ARG Ss3F — Afaar & w7 a0 sa
3 419 BT Jdax — uRETE) HI YoIH geed1 YA ST 191 & SRIGY
BT M YRA A & Bl JAAT €@l I $T o — I d Boawy
IRardt S w1y &1 3R IR S FIY AT ITT g3A7T |

(i) wgfae uRare — <1 uRare v & are eqe & 9 A= Tl «®
g¥gd 81 fed o 9ad |

Vijay Kumar Ghai & ors. v. The State of West Bengal & ors.
Judgment dated 22.03.2022 passed by the Supreme Court in Criminal
Appeal No. 463 of 2022, reported in 2022 (2) Crimes 36 (SC)

Relevant extracts from the judgment:

A two-Judge bench of this Court in Union of India & ors. v. Cipla Ltd. & anr.,
(2017) 5 SCC 262 has laid down factors which lead to the practice of forum
shopping or choice of forum by the litigants which are as follows:

“148. A classic example of forum shopping is when litigant
approaches one Court for relief but does not get the desired
relief and then approaches another Court for the same relief.
This occurred in Rajiv Bhatia v. Govt. of NCT of Delhi and
ors., (1999) 8 SCC 525. The respondent-mother of a young
child had filed a petition for a writ of habeas corpus in the
Rajasthan High Court and apparently did not get the
required relief from that Court. She then filed a petition in
the Delhi High Court also for a writ of habeas corpus and
obtained the necessary relief. Notwithstanding this, this
Court did not interfere with the order passed by the Delhi
High Court for the reason that this Court ascertained the
views of the child and found that she did not want to even
talk to her adoptive parents and therefore the custody of
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the child granted by the Delhi High Court to the respondent-
mother was not interfered with. The decision of this Court
is on its own facts, even though it is a classic case of forum
shopping.”
Forum shopping has been termed as disreputable practice by the courts
and has no sanction and paramountcy in law.

Having gone through the complaint/FIR and even the chargesheet, it cannot
be said that the averments in the FIR and the allegations in the complaint against
the appellant constitute an offence under Section 405 & 420 IPC, 1860. Even in
a case where allegations are made in regard to failure on the part of the accused
to keep his promise, in the absence of a culpable intention at the time of making
promise being absent, no offence under Section 420 IPC can be said to have
been made out. In the instant case, there is no material to indicate that Appellants
had any malafide intention against the Respondent which is clearly deductible
from the MOU dated 20.08.2009 arrived between the parties.

The entire origin of the dispute emanates from an investment made by
Respondent No. 2, amounting to T 2.5 crores in lieu of which ¥ 2,50,000/- equity
shares were issued in the year 25.03.2008, finally culminating into the MOU
dated 20.08.2009. That based on this MOU respondent No.2 filed three
complaints, two at Delhi and one at Kolkata. Thus, two simultaneous proceedings,
arising from the same cause of action i.e. MOU dated 20.08.2009 were initiated
by Respondent No. 2 amounting to an abuse of the process of the law which is
barred. The details of the complaints are as under:

1. On 06.06.2012, Respondent No. 2 filed a private complaint u/s 156(3)
Cr.P.C with CJM, Tis Hazari Court Delhi for registration of fir against
the Appellants; which was withdrawn on 19.09.2016.

2. Complaint u/s 68 of the companies act r/w section 200 crpc filed before
the CMM, Tis Hazari Courts at Delhi; which is pending.

3. On 28.03.2013, a complaint was made to the P.S Bowbazar, Central
Division, Kolkata which was eventually registered as FIR No. 168 u/s
406, 420, 120B IPC, 1860.

Respondent No. 2 filed a complaint u/s 156(3) Cr.P.C on 06.06.2012,
wherein his prayer for registration of an FIR was rejected vide order dated
28.02.2013 by the MM, Tis Hazari Court, immediately after which he filed his
complaint on 28.03.2013 at P.S Bowbazar, Calcutta. The timeline of filing
complaints clearly indicates the malafide intention of Respondent No. 2 which
was to simply harass the petitioners so as to pressurise them into shelling out
the investment made by Respondent No. 2.
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Malafide intention of Respondent No. 2 is culled out from following facts:

1. At the time of filing of complaint dated 31.03.2013 at PS Bowbazar,
Respondent No. 2 did not disclose about the filing of two complaints
at Delhi against the appellants.

2.  Atfter filing of closure report by the IO Bowbazar PS dated 04.03.2014,
Respondent No. 2 filed a protest petition before the CMM, Kolkata
where the material fact of two complaints was completely suppressed.

In the complaint no. 306/1/2012 dated 06.06.2012 registered before the
MM, Tis Hazari Court, New Delhi, Respondent No. 2/complainant stated that:

“(c) That, thereafter Mr. Vijay Kumar Ghai and Mr. Mohit
Ghai started visiting the office of the complainant company
every now and then in order to persuade the complainant
company to invest in their company. It is pertinent to mention
herein that they stated the complainant company that the
retail business of the apparels under the PRIKNIT brand
through a network of exclusive brank outlets was witnessing
a growth.”

10. That it is submitted that this court has jurisdiction to try
and entertain the matter as the complainant company is
situated within the jurisdiction of this court. Moreover, all
the business activities/transactions are being regulated and
controlled at Delhi. Furthermore, the complaints filed by
the complainant company are lying before the concerned
police station, which also falls within the jurisdiction of this
Hon’ble Court.”

This clearly demonstrates that the jurisdiction has been created in Delhi
as the Appellants used to visit Respondent No. 2 in order to persuade them to
invest in their company and special emphasis can be laid on the fact that
Respondent No. 2 himself accepted/agreed to the fact that all the transactions
took place in Delhi. Therefore, registering a complaint in Kolkata is way of
harassing the appellant as a complaint has already been filed in Delhi with all
the necessary facts, apart from the jurisdictional issue at Kolkata.

The MM, Tis Hazari while dismissing the application under Section 156(3)
Cr.P.C categorically observed that:

“....In case the complainant had suffered any loss on
account of the same, the necessary civil remedy lied in the
form of damages, compensation and recovery. In case of
breach of any term or condition of the contract, the
necessary proceedings for injunction or specific
performance can be initiated. But that by itself would not
mean that the accused had misappropriated the amount of
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complainant for a year. There is nothing to show any
conversion or misappropriation of money as the shares had
been allotted subsequently. The parties have themselves
agreed on clauses as to failure to honor their commitments
providing for levy of interest on delayed payments.

There is no prima facie element of deception or dishonest
inducement or misappropriation or conversion or
entrustment or forgery in this case.

There is no requirement of police interference in this case.
Even otherwise, the evidence in the present case is well
within the reach of the complainant itself and it is well aware
of the identity of accused persons and no investigation of
technical nature is required which could warrant police
intervention. The necessary record is withing the possession
of the complainant itself and the same can always be proved
on record by examining the witnesses. There is no necessity
of any custodial interrogation at this stage and nothing
identifiable is to be recovered from anyone.

In these circumstances, | do not deem it appropriate to
exercise my discretion and get the FIR registered against
the accused persons, especially when there is no necessity
for police interference. The present application under
Section 156(3) Cr.P.C is thus dismissed.”

It is pertinent to mention that Application under Section 156(3) Cr.P.C filed
before the MM, Tis Hazari Court, Delhi was dismissed and there was no further
challenge against the same. Instead, Respondent No. 2 chose to file a complaint
with the same cause of action in Bowbazar PS, Calcutta and to further clarify,
the Complaint filed in Bowbazar PS was the exact reproduction of the complaint
filed before Tis Hazari Court, New Delhi with the only difference or what may be
termed as ‘Jurisdictional improvement’ being in point (c) of the facts.

The order of the High Court is seriously flawed due to the fact that in its
interim order dated 24.03.2017, it was observed that the contentions put forth
by the Appellant vis-a-vis two complaints being filed on the same cause of action
at different places but the impugned order overlooks the said aspect and there
was no finding on that issue. At the same time, in order to attract the ingredients
of Section of 406 and 420 IPC it is imperative on the part of the complainant to
prima facie establish that there was an intention on part of the petitioner and/or
others to cheat and/or to defraud the complainant right from the inception.
Furthermore it has to be prima facie established that due to such alleged act of
cheating the complainant (Respondent No. 2 herein) had suffered a wrongful
loss and the same had resulted in wrongful gain for the accused (appellant
herein). In absence of these elements, no proceeding is permissible in the eyes
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of law with regard to the commission of the offence punishable u/s 420 IPC. It is
apparent that the complaint was lodged at a very belated stage (as the entire
transaction took place from January 2008 to August 2009, yet the complaint has
been filed in March 2013 i.e., after a delay of almost 4 years) with the objective
of causing harassment to the petitioner and is bereft of any truth whatsoever.

248. INDIAN PENAL CODE, 1860 — Sections 148, 149 and 302

CRIMINAL PROCEDURE CODE, 1973 — Section 464

EVIDENCE ACT, 1872 — Section 32

(i) Defective charge — Effect — Mere non-framing of charge
u/s 149 of IPC against accused would not vitiate the conviction
in absence of any prejudice caused to him.

(ii) Dying declaration — Reliability — Mere non-recovery of the
weapon used in committing offence cannot be a ground, for
not relying upon dying declaration which is recorded before
executive Magistrate and proved by prosecution.

ARAII TUs Wladr, 1860 — HRTY 148, 149 U4 302

qus yfebar wfedr, 1973 — aRT 464

e IferfH, 1872 — ORT 32

(i) FfReyel IRIT — yo@ — Bad GRT 149 9.5 H. &1 IARIY faxfaa 1 fHd
9 ® ATER WR IufifEg gfta T8 8 ol @, 99 a& I <Rfa |
Bl f& afgaad @ feal R yfaga y9E gsT 2|

(i) ggafe®d doa — favagaaar — sRivae <vsIffal @& |we
fferRaa vad AR gRT 9alta qASIfdd AT S dad 56
AR R IHR T8I fHar <1 gavar & sruRrer § ygad I of<d 181
B3I |

State of Uttar Pradesh v. Subhash @ Pappu

Judgment dated 01.04.2022 passed by the Supreme Court in Criminal
Appeal No. 436 of 2022, reported in 2022 (2) Crimes 86 (SC)

Relevant extracts from the judgment:

In the case of Annareddy Sambasiva Reddy v. State of Andhra Pradesh, (2009)
12 SCC 546, it was submitted on behalf of the accused that in the absence of a
specific charge under Section 149, accused persons cannot be convicted under
Section 302 r/w Section 149 as Section 149 creates a distinct and separate
offence. This Court negated the said submission and observed and held that
mere non-framing of a charge under Section 149 on face of charges framed
against appellant would not vitiate the conviction in the absence of any prejudice
caused to them. Considering Section 464 Cr.P.C. it is observed and held that
mere defect in language, or in narration or in the form of charge would not
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render conviction unsustainable, provided the accused is not prejudiced thereby.
It is further observed that if ingredients of the section are obvious or implicit in
the charge framed then conviction in regard thereto can be sustained, irrespective
of the fact that said section has not been mentioned.

Applying the law laid down by this Court in the Fainul Khan v. State of
Jharkhand, (2019) 9 SCC 549; Annareddy Sambasiva Reddy (supra); Alister Anthony
Pareira v. State of Maharashtra, (2012) 2 SCC 648 Rohtas v. State of Haryana, (2020)
14 SCALE 14 and Laxman v. State of Maharashtra, (2002) 6 SCC decisions of to
the facts of the case on hand and on noting the contents of the charges framed
against the accused on 04.05.1983 and on 06.10.1983 it shows that the
ingredients of Section 149 IPC are satisfied. Therefore, it cannot be said that
the accused is prejudiced by non-mention of Section 149 IPC in the charge.

Now, so far as the submission on behalf of the accused that as the weapon
— hockey stick alleged to have been used by the accused is not recovered and
therefore he may not be convicted is concerned, the aforesaid has no substance.
Merely because the weapon used is not recovered cannot be a ground not to
rely upon the dying declaration, which was recorded before the Executive
Magistrate, which has been proved by the prosecution.

Now, the question whether the accused can be convicted for the offence
punishable under Section 302 with the aid of Section 149 IPC is concerned, it is
true that the prosecution has not established and proved, who actually inflicted
the knife blow. However, from the medical evidence on record and even from the
deposition of the doctors, it has been established and proved by the prosecution
that the deceased sustained an injury by knife blow, which is inflicted by one of
the six to seven persons, who participated in commission of the offence. From
the dying declaration it has been established and proved that the respondent —
accused Subhash @ Pappu was part of the unlawful assembly, who participated
in the commission of the offence. Pappu s/o Baijnath — respondent herein was
specifically named by the deceased in the dying declaration. Therefore, even if
the role attributed to the respondent-accused was that of hitting the deceased
by a hockey stick, in that case also for the act of other persons, who were part
of the unlawful assembly of inflicting the knife blow, the respondent accused
can be held guilty of having committed the murder of deceased Bengali, with the
aid of Section 149 IPC.

Now, the next question, which is posed for consideration of this Court is
whether respondent -accused can be convicted for the offence punishable under
Section 302 IPC r/w/s 149 IPC when the deceased died due to septicemia after
a period of thirty days.

Considering the decision of this Court in the case of Sanjay v. State of
Maharashtra, (2016) 3 SCC 62, the conviction of the respondent accused for the
offence punishable under Section 302 r/w Section 149 IPC is not warranted and
the case may fall within Section 304 Part | of the IPC.
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Now, so far as the conviction of the respondent accused for the offence
under Section 148 IPC is concerned, it is the case on behalf of the respondent
accused that in the facts and circumstance of the case, Section 148 shall not be
attracted as the number of accused chargesheeted/charged/tried were less than
five in number, the same has no substance. It to be noted that right from very
beginning and even so stated in the dying declaration six to seven persons
attacked the deceased. Therefore, involvement of six to seven persons in
commission of the offence has been established and proved. Merely because
three persons were chargesheeted/charged/tried and even out of three tried,
two persons came to be acquitted cannot be a ground to not to convict the
respondent accused under Section 148 IPC.

It is the submission on behalf of the accused that the weapon alleged to
have been used by the respondent accused was said to be a hockey stick,
which cannot be said to be a deadly weapon and therefore, the respondent —
accused cannot be punishable for the offence under Section 148 also has no
substance. As per Section 148 of IPC, whoever is guilty of rioting, being armed
with a deadly weapon or with anything which used as a weapon of offence, is
likely to cause death, can be punished under that Section. The term “rioting” is
defined under Section 146 IPC. As per Section 146, whenever force or violence
is used by an unlawful assembly, or by any member thereof, in prosecution of
the common object of such assembly, every member of such assembly is guilty
of the offence of rioting.

In the present case, six to seven persons were part of the unlawful assembly
and they used force or violence and one of them used a deadly weapon, namely,
knife and therefore, being a part of the unlawful assembly, the respondent accused
can be held to be guilty for the offence of rioting and for the use of force/violence
as a member of such an unlawful assembly. Therefore, the respondent was rightly
convicted by the Trial Court for the offence under Section 148 IPC.

In view of the above and for the reasons stated above, present appeal
succeeds in part. The impugned judgment and order passed by the High Court
acquitting the accused for the offence punishable under Section 302 IPC is
hereby quashed and set aside. The respondent accused is held guilty for the
offence under Section 304 Part | r/w Section 149 IPC and for the offence under
Section 148 IPC.

249. INDIAN PENAL CODE, 1860 — Sections 148 and 302

EVIDENCE ACT, 1872 — Section 3

(i) Oral testimony of eye-witnesses — Oral testimony may be
classified into three categories namely; (1) wholly reliable (2)
wholly unreliable (3) neither wholly reliable nor wholly
unreliable — Only in third category, court has to circumspect
and look for corroboration in material particulars by reliable
testimony direct or circumstantial.
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(ii) Sole testimony — Informant eye-witness was not present at time
of incident — Informed by other witness about deceased lying
dead on spot — Found “wholly unreliable” witness — Medical
evidence not corroborated with eye-witness — Prosecution
failed to prove case beyond reasonable doubt — Accused
entitled to benefit of doubt.

ARG gus Aigdr, 1860 — €IRIY 148 U4 302

are JfferfraH, 1872 — €RT 3

() aegceft wieh grr & 1E AR @ — Aikee G S A9 gt
H qicr &1 9&dr 7; (1) yof fazewa (2) yof sifdwaafa (3) 7 af goi
% ¥4 fawgaa ok 9 & sifawawa — daa g 8ot & ara o
R b1 Hdd &1 AT 2 3R fagaw=-ia yoe ar uRRefas
|ed ¥ GYfie BT acidT & 2 |

(i) Uoa A1 — " © A Yardhal dggaeit wefl dige a8 — o=
|1l §RT Jad ST Tl I R Jd el g1 9arim a1 — yof &9
| srfavaa-ia aeft urar T — fafesia wea yae aeg /@ A )
G rdl — AR 9rd B gfdagad daw 9 R yAIa s A
B — AT g ST AT YT DA BT ARSI |

Mahendra Singh and ors v. State of M.P.
Judgment dated 03.06.2022 passed by the Supreme Court in Criminal
Appeal No. 764 of 2021, reported in AIR 2022 SC 2631

Relevant extracts from the judgment:

This Court in its celebrated judgment in the case of Vadivelu Thevar v. The
State of Madras, AIR 1957 SC 614:

“

..... Hence, in our opinion, it is a sound and well-established
Rule of law that the court is concerned with the quality and
not with the quantity of the evidence necessary for proving
or disproving a fact. Generally speaking, oral testimony in
this context may be classified into three categories, namely:

(1) Wholly reliable.
(2) Wholly unreliable.
(3) Neither wholly reliable nor wholly unreliable.

In the first category of proof, the court should have no
difficulty in coming to its conclusion either way — it may
convict or may acquit on the testimony of a single witness,
if it is found to be above reproach or suspicion of
interestedness, incompetence or subornation. In the second
category, the court equally has no difficulty in coming to its
conclusion. Itis in the third category of cases, that the court
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has to be circumspect and has to look for corroboration in
material particulars by reliable testimony, direct or
circumstantial.”

It could thus be seen that this Court has found that witnesses are of three
types, viz., (a) wholly reliable; (b) wholly unreliable; and (c) neither wholly reliable
nor wholly unreliable. When the witness is “wholly reliable”, the Court should not
have any difficulty inasmuch as conviction or acquittal could be based on the
testimony of such single witness. Equally, if the Court finds that the witness is
“wholly unreliable”, there would be no difficulty inasmuch as neither conviction
nor acquittal can be based on the testimony of such witness. It is only in the
third category of witnesses that the Court has to be circumspect and has to look
for corroboration in material particulars by reliable testimony, direct or
circumstantial.

The High Court has found the testimony of Amol Singh (P.W.6) to be in the
third category and has upheld the conviction seeking corroboration from the
Post-Mortem Report conducted by Dr. S.S. Bhargava (P.W.2). We will therefore
have to consider as to in which category the evidence/testimony of Amol Singh
(P.W.6) would fall.

[
250. INDIAN PENAL CODE, 1860 — Section 300

EVIDENCE ACT, 1872 — Sections 3, 15, 24 and 45

(i) Circumstantial evidence — Last seen theory — Big time gap of
10 days between the day when accused was last seen with
deceased and finding of dead body — No other clinching and
cogent evidence produced — Absence of other links in chain
of circumstances — Accused cannot be convicted solely on this
ground.

(ii) Extra-judicial confession — Is a weak kind of evidence — Should
be believed only when it inspires confidence or fully
corroborated by other evidence of clinching nature.

ARG qus Wfddl, 1860 — ©IIRT 300

1 SIS, 1872 — GIRTY 3, 15, 24 Ud 45

(i) uRRerfao= A1eg — sifom IR A1 3@ w1 &1 Rigid — 919 /|
B9 9 10 f&7 qd Sifdw IR RIdY &1 i@ & |ier <& T —
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Chandrapal v. State of Chhattishgarh (earlier M.P.)
Judgment dated 27.05.2022 passed by the Supreme Court in Criminal
Appeal No. 378 of 2015, reported in AIR 2022 SC 2542

Relevant extracts from the judgment:

As per Section 30 of the Evidence Act, when more persons than one are
being tried jointly for the same offence, and a confession made by one of such
persons affecting himself and some other of such persons is proved, the court
may take into consideration such confession as against such other person as
well as against the person who makes such confession. However, this Court has
consistently held that an extra judicial confession is a weak kind of evidence
and unless it inspires confidence or is fully corroborated by some other evidence
of clinching nature, ordinarily conviction for the offence of murder should not be
made only on the evidence of extra judicial confession. As held in case of State
of M.P. Through CBI and ors. v. Paltan Mallah and ors., (2005) 3 SCC 169, the extra
judicial confession made by the co-Accused could be admitted in evidence only
as a corroborative piece of evidence. In absence of any substantive evidence
against the accused, the extra judicial confession allegedly made by the co-
accused loses its significance and there cannot be any conviction based on
such extra judicial confession of the co-accused.

In Sahadevan and anr. v. State of Tamil Nadu, (2012) 6 SCC 403, it was observed
in para 14 as under:

“14. It is a settled principle of criminal jurisprudence that
extra-judicial confession is a weak piece of evidence.
Wherever the court, upon due appreciation of the entire
prosecution evidence, intends to base a conviction on an
extra-judicial confession, it must ensure that the same
inspires confidence and is corroborated by other
prosecution evidence. If, however, the extra-judicial
confession suffers from material discrepancies or inherent
improbabilities and does not appear to be cogent as per
the prosecution version, it may be difficult for the court to
base a conviction on such a confession. In such
circumstances, the court would be fully justified in ruling
such evidence out of consideration”.

The said ratio was also reiterated and followed by this Court
in cases of Jagroop Singh v. State of Punjab, (2012) 11 SCC
768, S.K. Yusuf v. State of West Bengal, (2011) 11 SCC 754 and
Pancho v. State of Haryana, (2011) 10 SCC 165, wherein it
has been specifically laid down that the extra judicial
confession is a weak evidence by itself and it has to be
examined by the court with greater care and caution. It
should be truthful and should inspire confidence. An extra
judicial confession attains greater credibility and evidentiary
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value if it is supported by chain of cogent circumstances
and is further corroborated by other prosecution evidence.
In the instant case it is true that the co-Accused Videshi
had allegedly made self-inculpatory extra judicial confession
before the PW-4 Bhola Singh, and had made extra judicial
confession before the other witnesses i.e., PW-5
Chandrashekhar, PW-6 Baran Singh Thakur and PW-7
Dukaluram stating, inter alia, that the other three Accused
i.e., Bhagirathi, Chandrapal and Mangal Singh had
committed the murder and he (i.e. Videshi) was asked to
assist them in disposing the dead bodies and concealing
the evidence. However, the High Court, considering the
inconsistency between the said two extra judicial confession
made by the co-Accused Videshi, did not find it safe to
convict the other Accused i.e., Bhagirathi, Mangal Singh
and Videshi himself, and the High Court surprisingly
considered the said extra judicial confession made by
Videshi as an incriminating circumstance against the
Appellant Chandrapal for convicting him for the offences
charged against him. In our opinion if such weak piece of
evidence of the co-Accused Videshi was not duly proved
or found trustworthy for holding the other co-Accused guilty
of committing murder of the deceased Brinda and Kanhaiya,
the High Court could not have used the said evidence
against the present Appellant for the purpose of holding
him guilty for the alleged offence.

In this regard it would be also relevant to regurgitate the law laid down by
this Court with regard to the theory of “Last seen together”.

In case of Bodhraj and ors. v. State of Jammu and Kashmir, (2002) 8 SCC 45,
this Court held in para 31 that:

31. The last-seen theory comes into play where the time-
gap between the point of time when the Accused and the
deceased were last seen alive and when the deceased is
found dead is so small that possibility of any person other
than the Accused being the author of the crime becomes
impossible....

In Jaswant Gir v. State of Punjab, (2005) 12 SCC 438, this Court held that in
absence of any other links in the chain of circumstantial evidence, the accused
cannot be convicted solely on the basis of “Last seen together”, even if version
of the prosecution witness in this regard is believed.

In Arjun Marik and ors. v. State of Bihar, 1994 Supp (2) SCC 372, It was observed
that the only circumstance of last seen will not complete the chain of circumstances
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to record the finding that it is consistent only with the hypothesis of the guilt of the
accused, and therefore no conviction on that basis alone can be founded.

As stated hereinabove, in order to convict an accused under Section 302
Indian Penal Code the first and foremost aspect to be proved by prosecution is
the factum of homicidal death. If the evidence of prosecution falls short of proof
of homicidal death of the deceased, and if the possibility of suicidal death could
not be ruled out, in the opinion of this Court, the Appellant-Accused could not
have been convicted merely on the basis of the theory of “Last seen together”.

Ergo, having regard to the totality of evidence on record, the court is of
the opinion that the High Court had committed gross error in convicting the
Appellant-Accused for the alleged charge of 302 read with 34 of Indian Penal
Code, relying upon a very weak kind of evidence of extra judicial confession
allegedly made by the co-Accused Videshi, and relying upon the theory of “Last
seen together” propounded by the PW-1 Dhansingh. It is also significant to note
that no evidence worth the name as to how and by whom the deceased Brinda
was allegedly murdered was produced by the prosecution. Under the
circumstances, it is required to be held that the prosecution had miserably failed
to bring home the charges levelled against the Appellant-Accused beyond
reasonable doubt. The suspicion howsoever strong cannot take place of proof.

251. INDIAN PENAL CODE, 1860 — Sections 300, 376-A and 376(2)(i)
PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012 -
Section 5
CRIMINAL PROCEDURE CODE, 1973 — Section 53-A
EVIDENCE ACT, 1872 - Sections 15, 27 and 45
(i) Expert opinion — Appreciation of — Like any other evidence,

expert opinion also requires proper appreciation by the Court
— Post mortem report entitled to get greater weightage.

(ii) Omission to carry DNA profiling — Effect — Lapse by itself
however cannot be permitted to decide the fate of trial —
Despite such flaw, Court is duty-bound to determine if material
evidence is available on record to prove prosecution case.

(iii) Circumstantial evidence — Recovery of dead body — Dead body
which was in a concealed condition is recovered from an
unused and dilapidated building at the instance of accused -
Recovery is a crucial incriminating circumstance and additional
link to chain of circumstances.

(iv) Murder or death by negligence — Injury of deceased — Accused
pressed the neck of the deceased very hard — Victim aged only
8 years — Cause of death due to asphyxia — Intention is
subjective element, every sane person must be presumed to
know the result of such action.
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Veerendra v. State of Madhya Pradesh

Judgment dated 13.05.2022 passed by the Supreme Court in
Criminal Appeal No. 5 of 2018, reported in AIR 2022 SC 2396
(Three Judge Bench)

Relevant extracts from the judgment:

In the light of the decisions referred in State of Haryana v. Bhagirath,
(1999) 5 SCC 96, Mayur Panabhai Shah v. State of Gujarat (1982) 2 SCC 396 and
W.B. v. Mir Mohammed Omar and ors., (2000) 8 SCC 382 please check the lengh
of judgment it can only be said that like any other evidence, the expert opinion
also requires proper appreciation at the hands of the Court, though the opinion
of the doctor given with the support of postmortem report carries great weight,
for arriving at the rightful conclusion as to question whether the death involved
is homicidal or not.

Evidently, the three Judge Bench in Sunil v. State of Madhya Pradesh,
(2017) 4 SCC 393 considered Krishan Kumar Malik v. State of Haryana, (2011) 7
SCC 130 carrying such observations and finding before coming to the conclusion
that ‘a positive result of the DNA test would constitute clinching evidence against
the Accused if, however, the result of the test is in the negative i.e., favouring
the accused or if DNA profiling had not been done in a given case, the weight of
the other materials and evidence on record will still have to be considered’.
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In view of the nature of the provision under Section 53A Code of Criminal
Procedure and the decisions referred above we are also of the considered view
that the lapse or omission (purposeful or otherwise) to carry out DNA profiling,
by itself, cannot be permitted to decide the fate of a trial for the offence of rape
especially, when it is combined with the commission of the offence of murder as
in case of acquittal only on account of such a flaw or defect in the investigation
the cause of criminal justice would become the victim. The upshot of this
discussion is that even if such a flaw had occurred in the investigation in a given
case, the Court has still a duty to consider whether the materials and evidence
available on record before it, is enough and cogent to prove the case of the
prosecution. In a case which rests on circumstantial evidence, the Court has to
consider whether, despite such a lapse, the various links in the chain of
circumstances forms a complete chain pointing to the guilt of the accused alone
in exclusion of all hypothesis of innocence in his favour.

As a matter of fact, the decision in Rajendra Pralhadrao Wasnik v. State of
Maharashtra, (2019) 12 SCC 460, would also fortify our view. The Bench was
considering review petitions in Criminal Appeal Nos. 145-146 of 2011. That was
a case involving rape and murder of a three (3) year old girl where the case was
held as proved on the basis of circumstantial evidence. So also, in that case
DNA evidence was not produced before the Court, in spite of samples being
taken. Obviously, taking note of the unerring nature of the circumstantial
evidence pointing only to the guilt of the accused and the other circumstances
the trial Court convicted and awarded him capital punishment. The High Court
confirmed not only the conviction but also the award of capital sentence.
Originally, this Court dismissed the appeals and thereafter, the dismissed review
petitions were restored for consideration solely in view of a Constitution Bench
decision of this Court in Mohd. Arif v. Supreme Court of India, (2014) 9 SCC 737. In
paragraph 79, this Court in Rajendra Pralhadrao Wasnik’s (Supra) case held
therein thus:

“Insofar as the present petition is concerned, we are of
opinion that for the purposes of sentencing, the Sessions
Judge, the High Court as well as this Court did not take into
consideration the probability of reformation, rehabilitation
and social re-integration of the Appellant into society.
Indeed, no material or evidence was placed before the
courts to arrive at any conclusion in this regard one way or
the other and for whatever it is worth on the facts of this
case. The prosecution was remiss in not producing the
available DNA evidence and the failure to produce material
evidence must lead to an adverse presumption against the
prosecution and in favour of the Appellant for the purposes
of sentencing. The Trial Court was also in error in taking
into consideration, for the purposes of sentencing, the
pendency of two similar cases against the Appellant which
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it could not, in law, consider. However, we also cannot
overlook subsequent developments with regard to the two
(actually three) similar cases against the Appellant.”

In the light of the above referred decisions, the contentions of the Appellant
founded on the factum of non-holding of DNA profiling and the provision Under
Section 53A, is only to be repelled. As held in Sunil’s case (supra), a positive
result of DNA test would constitute clinching evidence against the Accused. But,
a negative result of DNA test or DNA profiling having not been done would not
and could not, for that sole reason, result in failure of prosecution case. So
much so, even in such circumstances, the Court has a duty to weigh the other
materials and evidence on record to come to the conclusion on guilt or otherwise
of the Appellant herein and that exactly what was done by the trial Court and
then by the High Court, in the instant case.

It was on 20.09.2014 at about 04:00 pm that the Appellant was arrested.
Ext. P4 is his arrest memo. While in custody he gave Ext. P5-disclosure statement
regarding the concealment of the dead body of the deceased as also her dresses.
The factum of the Appellant having made such a disclosure statement as also
their subsequent recovery is proved through PW-2. PW-19 deposed that he
had recorded Ext. P5 memo. PW-16 Jitendra Nagaich, the then Station House
Officer, Police Station, Dabra, deposed to the effect that along with the Appellant
they proceeded to the place of occurrence, as shown by the Appellant and from
there the dead body of the victim, concealed beneath the gunny bags, was
recovered at the instance of the appellant. They would also depose that the
body was seen in disrobed condition. The dresses of the deceased were
recovered from the place of occurrence itself. The oral evidence of PW2 and
PW16 that the corpse of the deceased girl and her dresses were recovered
from the said place of occurrence, at the instance of the Appellant, gained
corroboration from the oral testimonies of PW-5 Mr. Sonish Vasistha, a journalist
and PW-11 Mr. Deepak Shukla, who was the then Tehsildar and Executive
Magistrate of the locality.

In the decision in Govindaraju @ Govinda v. State, (2012) 4 SCC 722 this
Court held that there would be nothing wrong in relying on the testimony of
police officers if their evidence is reliable, trustworthy, cogent and duly
corroborated by other witnesses or admissible evidence. In the light of the fact
that nothing was brought out to discredit the testimonies of PW-16 and PW-19
and their oral testi-monies gained corroboration from the testimonies from PWs
2, 5 and 11 it can only be held that the aforesaid aspects were rightly appreciated
by the Courts below and taken as circumstances against the appellant.

The recovery of the dead body, which was in a concealed condition from
an unused and dilapidated building based on the disclosure statement of an
Accused is a crucial incriminating circumstance. In the decision in Jaharlal Das
v. State of Orissa, AIR 1991 SC 1388, this Court held therein that the discovery of
the body at the instance of the accused is a crucial circumstance, in a case
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resting on circumstantial evidence. This position was iterated in Mohd. Mannan
@ Abdul Mannan v. State of Bihar, (2011) 5 SCC 317.

The question, now to be considered is whether the homicidal death of the
victim amounts to murder or whether it falls either under Section 304(1) or 304(2)
as contended by the appellant. The impugned judgment would reveal that the
High Court concurred with the finding of the trial Court that the homicidal death
of the victim amounts to murder. The right approach in cases of culpable homicide
is to first find out whether the offence falls under any of the four clauses viz.,
clauses firstly to fourthly under Section 300 Indian Penal Code. If it is so found,
then the Court has to see whether the case is covered by any one of the five
exceptions to Section 300 Indian Penal Code, which would make a culpable
homicide ‘not amounting to murder’. The offence, if proved, to fall under one of
the said exceptions would be punishable under Section 304, either under Part 1
or Part 2 as the case may be, or otherwise it would be murder punishable under
Section 302 Indian Penal Code. In the case on hand both the trial Court and the
High Court, had analysed evidence on record and found that the appellant had
pressed the neck of the victim so hard unmindful of the fact that she was aged
only 8 years and caused internal hemorrhage. The cause of death was asphyxia
due to throttling. The nature of the injuries found on the neck of the deceased
would reveal the pressure exerted by the appellant on the neck. The fact that
the victim was a hapless girl aged only 8 years has to be taken into account
while considering the question. Intention is a subjective element and every sane
person must be presumed to intend the result that his action normally produces.
Hence, constriction of the neck of a girl child aged about 8 years by fingers or
palm by a young man aged 25 years, with such force to cause the injuries
mentioned hereinbefore cannot be said to be sans intention to take her life. If
the said act was subsequent to commission of rape in the diabolic and gruesome
manner revealed from the grave injuries sustained on her private parts, causing
death alone can be inferred from the circumstances. If the act of constricting
the neck with such force resulting in the stated injuries preceded the offence of
rape, then, the manner by which she was ravished should be taken only as an
act done knowingly that it is so imminently dangerous that it must in all probability
cause death or such bodily injury as is likely to cause death. Thus, viewing in
any angle the homicidal death would fall either Clause 1 or Clause 4 of Section
300 Indian Penal Code. A feeble attempt was made by the Appellant to contend
that the Courts had erred in finding the appellant guilty under Section 300 Indian
Penal Code, punishable under 302 Indian Penal Code and that if at all he has to
be convicted for causing death of the victim it ought to have been under Section
304 Indian Penal Code. It is to be noted, once it is found that the act falls under
any one of the 4 clauses under Section 300 Indian Penal Code, to bring it out of
its purview it must be proved that it falls under any one of the five exceptions to
Section 300 Indian Penal Code. There is nothing on record and no contention
was also raised by the appellant, with support of material, to show that any one
of the said five exceptions attracts in this case. In fact, the only contention urged
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and also taken in the written submission by the appellant is that the deceased
had died due to an injury on her neck which had occurred quite naturally during
the commission of the rape. We have no hesitation to hold that the said
contention is palpably untenable and at any rate, not at all sufficient to bring the
offence under any one of the five exceptions to Section 300 Indian Penal Code.
The long and short of the discussion is there is no reason to interfere with the
finding of the Trial Court, which was confirmed by the High Court, that the
Appellant is guilty of committing murder punishable under Section 302 Indian
Penal Code. Thus, on a careful examination of the matter in its entirety, we do
not find any perversity or manifest illegality with respect to the concurrent finding
of the trial Court and the High Court that the appellant herein had committed
offences punishable under Section 302 Indian Penal Code, 376(2)(i) Indian Penal
Code and Section 6 of the POCSO Act.

)

252. INDIAN PENAL CODE, 1860 — Sections 307 and 324
CRIMINAL PROCEDURE CODE, 1973 — Section 360
Sentencing policy — Duty of court — Twin objective of sentencing is
deterrence and correction — Accused did not challenge the
conviction and prayed for reduction in sentence — Without assigning
further reasons and without adverting to relevant factors same is
considered — Held, inadequate and inappropriate sentence cannot
be imposed only on the ground that long period has elapsed.

ARAI gvs HiEdr, 1860 — ©IRIY 307 U4 324

qus gfshar dfadr, 1973 — €RT 360
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State of Rajasthan v. Banwari Lal and anr.

Judgment dated 08.04.2022 passed by the Supreme Court in Criminal
Appeal No. 579 of 2022, reported in 2022 (2) Crimes 143 (SC)

Relevant extracts from the judgment:

Merely because a long period has lapsed by the time the appeal is decided
cannot be a ground to award the punishment which is disproportionate and
inadequate. The High Court has not at all adverted to the relevant factors which
were required to be while imposing appropriate/suitable punishment/sentence.
As observed hereinabove, the High Court has dealt with and disposed of the
appeal in a most cavalier manner. The High Court has disposed of the appeal
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by adopting shortcuts. The manner in which the High Court has dealt with and
disposed of the appeal is highly deprecated. We have come across a number of
judgments of different High Courts and it is found that in many cases the criminal
appeals are disposed of in a cursory manner and by adopting truncated methods.
In some cases, the convictions under Section 302 IPC are converted to Section
304 Part | or Section 304 Part Il IPC without assigning any adequate reasons
and solely recording submissions on behalf of the accused that their conviction
may be altered to Section 304 Part | or 304 Part Il IPC. In cases, like the present
one, the accused did not press any challenge to the conviction and prayed for
reduction in sentence and the same is considered and an inadequate and
inappropriate sentence has been imposed without assigning any further reasons
and without adverting to the relevant factors which are required to be considered
while imposing appropriate punishment/sentence. We deprecate such practice
of disposing of criminal appeals by adopting shortcuts. Therefore, the impugned
judgment and order passed by the High Court reducing the sentence to the
period already undergone (44 days) from three years rigorous imprisonment
imposed by the learned trial Court in respect of accused Banwari Lal is absolutely
unsustainable and the same deserves to be quashed and set aside.
[
253. INDIAN PENAL CODE, 1860 — Section 324
ARMS ACT, 1959 - Section 27
EVIDENCE ACT, 1872 - Section 3
(i) Voluntarily causing hurt by dangerous weapons or means —
Accused armed with guns, fired at victim, causing injuries on
non-vital parts of the body — Medical evidence proved the
injuries could have been caused in the alleged manner — Only
contradictions in material particulars and not minor
contradictions can be ground to discredit the testimony of the
witnesses.
(ii) Injury caused by fire arm which is a dangerous weapon -
Accused cannot escape from punishment for using arms
prescribed u/s 27 of the Arms Act.

ARAIG <vs Gfgdr, 1860 — €IRT 324
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Anuj Singh alias Ramanuj Singh alias Seth Singh v. State of
Bihar

Judgment dated 22.04.2022 passed by the Supreme Court in
Criminal Appeal No. 150 of 2020, reported in AIR 2022 SC 2817
(Three Judge Bench)

Relevant extracts from the judgment:

A bare perusal of the deposition of the witnesses prove that the two
appellants, Anuj Singh and Manoj Singh were present at the place of occurrence
with a firearm and injury has been caused to the informant PW-6 due to the act
of the Appellants. The defence of plea of alibi taken by appellant Manoj Singh
that he was posted at Islampur Block does not inspire confidence as there is no
attendance register maintained by the office and the prosecution witness has
categorically stated that the appellant, Manoj Singh was present at the place of
occurrence.

It is not disputed that there are minor contradictions with respect to the
time of the occurrence or injuries attributed on hand or foot but the constant
narrative of the witnesses is that the appellants were present at the place of
occurrence armed with guns and they caused the injury on informant PW-6.
However, the testimony of a witness in a criminal trial cannot be discarded merely
because of minor contradictions or omission as observed by this Court in Narayan
Chetanram Chaudhary and anr. v. State of Maharashtra, (2000) 8 SCC 457. This
Court while considering the issue of contradictions in the testimony, while
appreciating the evidence in a criminal trial, held that only contradictions in
material particulars and not minor contradictions can be a ground to discredit
the testimony of the witnesses.

The evidentiary value of a medical witness is very crucial to corroborate
the case of prosecution and it is not merely a check upon testimony of
eyewitnesses, it is also independent testimony, because it may establish certain
facts, quite apart from the other oral evidence. It has been reiterated by this
Court that the medical evidence adduced by the prosecution has great
corroborative value as it proves that the injuries could have been caused in the
manner alleged.

Once the charge against the appellants under Section 324 IPC of voluntarily
causing injuries by firearm, which is a dangerous weapon stands established,
they cannot escape the punishment for using arms prescribed by Section 27 of
the Arms Act.
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254. INDIAN PENAL CODE, 1860 — Sections 379 r/iw/s 34
Benefit of probation — Theft — Court can grant benefit of probation
to accused, if there are no criminal antecedents as case squarely
comes under the purview of circumstances mentioned in sections
3 and 4 of the Probation of Offenders Act.

ARAI gvs Gfadl, 1860 — €T 379 WdUfSd ©IRT 34
gRAET BT T — TN — ORT 3 U9 4 gRAEr arferfray &) aRfSr 9 s =
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Som Dutt & ors. v. State of Himachal Pradesh

Judgment dated 04.04.2022 passed by the Supreme Court in Criminal
Appeal No. 549 of 2022, reported in 2022 (1) Crimes 124 (SC)

Relevant extracts from the judgment:

Sections 3 and 4 of the Probation of Offenders Act empower the courts to
release the offenders on probation of good conduct in the cases and
circumstances mentioned therein. Similarly, Sections 360 and 361 of the Cr.P.C
also empower the courts to release the offenders on probation of good conduct
in the cases and circumstances mentioned therein. Hence, having regard to
sentence imposed by the courts below on the appellants for the offence under
Section 379 read with Section 34 of IPC, and having regard to the fact there are
no criminal antecedents against the appellants, the court is inclined to give
them the benefit of releasing them on probation of good conduct. In that view of
the matter, while maintaining the conviction and sentence imposed on the
appellants, it is directed that the appellants shall be released on probation of good
conduct, on each of the appellants furnishing a personal bond of ¥ 25,000/- with
surety of the like amount, and on further furnishing an undertaking to keep the
peace and good behaviour for a period of three years, to the satisfaction of the
concerned trial court. It is further directed that if the appellants failed to comply
with the said directions or commit breach of the undertaking given by them, they
shall be called upon to undergo the sentence imposed by the trial court.

255. JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2015
— Sections 8(2), 12 and 102
(i) Rule of ejusdem generis — Attracted where a restricted meaning
is given to the general word accompanying the specific word
only when intended by the legislature.
(ii) Revision is maintainable u/s 102 against order of rejection of
bail application.
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Child in Conflict with Law v. State of M.P. and anr.

Order dated 07.04.2022 passed by the High Court of Madhya
Pradesh (Bench Gwalior) in Criminal Revision No. 3000 of 2021,
reported in 2022 CriLJ 2358

Relevant extracts from the order:

Considering the Aims/Objects of JJ Act and the position that it is beneficial
legislation as well as perusal of Section 8(2) of JJ Act, it appears that Act contains
sufficient leverage to achieve the goal of Juvenile Justice. High Court (and the
Children’s Court) are given powers of suo motu cognizance also by inserting the
Word “or otherwise” as figured in Section 8(2) of JJ Act. The words “or otherwise”
would therefore include the bail plea that is filed before the High Court as a
proceeding of first instance, otherwise than as an appeal or a revision from an
order of the JJ Board (or the Children’s Court) denying bail and the rule of
ejusdem generis would not apply in the present case because of the very fact that
the rule of ejusdem generis is attracted where a restricted meaning is given to the
general word accompanying the specific word, only when intended by the
legislature but herein, the word ‘otherwise’ used by the legislature is having
other proceeding apart from appeal or revision, which can also include suo motu
cognizance and even deciding the petition/ application as a Court of first instance.

Therefore, it can be inferred on the basis of Section 8(2) and Section 12 of JJ
Act that, High Court may entertain a bail plea as if it is a proceeding of first instance.
However, it would be considered on the parameters of Section 12 of JJ Act.

Beside, that Section 102 of JJ Act gives revisional power to the High Court
and said powers can be exercised at any time even on its own motion also. If it
is seen with Section 8(2) of JJ Act then it appears that even suo motu also, High
Court can call for the record of any proceedings and therefore, juvenile need
not to necessarily come through JJ Board and appellate Authority to file revision
once he availed the remedy before JJ Board and Appellate Authority. Once, an
order has been passed rejecting the bail application of juvenile by JJ Board and
by appellate Authority and even by High Court under revisional jurisdiction, then
another revision by way of repeat bail application can be considered by the
High Court under revisional jurisdiction without coming through the hierarchical
set up again and again.
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Same is applicable for a CICL, who is sent up for trial as an adult before
the Children’s Court.

Therefore, in cumulative analysis, even if a revision is preferred by petitioner
under Section 102 of the JJ Act, it also gives sufficient powers on its own motion
also to call for the record of any proceeding and therefore, contention of the
complainant that petitioner/juvenile has no remedy under the JJ Act is misplaced.
Revisional powers are sufficiently elaborated in the JJ Act and being special
statute and by impact of Section 1(4) of JJ Act, provisions of this Act have
overriding effect over other laws, therefore, in the present case even revision
before High Court at this stage is also maintainable against the order of rejection
of bail application by Children’s Court.

So far as merit part is concerned, from the nature of allegations and the
fact situation it appears that petitioner misused the liberty and he committed
another offence subsequent to this case also and his case is now being
prosecuted in Children’s Court and therefore for the time being petitioner must
involve in reparative and reformative mode and must come out as a better citizen.
Therefore, for course correction, petitioner’s application for the time being is
rejected and liberty is granted to renew the prayer after some time and if possible
with some better particulars about his disposition towards reformative measures
during his stay at observation home.

[
*256. LAND ACQUISITION ACT, 1894 — Sections 4 and 23

(i) Determination of compensation — Generally the sale instances

with respect to small plots/parcels of land are not comparable
to large extent of land for the purpose of determining
compensation.

(ii) Deduction — In case of acquisition of large tracts of land and

the exemplars are of small portions of land, there shall be a
suitable deduction towards development costs.

i srferager sfAfrad, 1894 — aRIY 4 ¢q 23

(i) ufasx &1 e — I 9 @ yfaey @ fFaikor © Igeey 4 sic
@S/l & chs D fAHa T IR0 YA B g8 TN @ fama
@ goa T8 2

(i) @il — gg< a3 @) fH T BIT 9T & 64 & AW H A
b g Ifeagad seidl i+ & anfey|

Union of India v. Premlata and ors.

Judgment dated 06.04.2022 passed by the Supreme Court in Civil
Appeal No. 176 of 2022, reported in AIR 2022 SC 1693
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257. LAND ACQUISITION ACT, 1894 — Section 23

CIVIL PROCEDURE CODE, 1908 — Order 41 Rule 27

(i) First appeal — Additional evidence — Permission when to be
granted? Additional evidence should have a direct bearing on
pronouncing the judgment or for any other substantial cause.

(ii) Proof — Applicant has to prove the existence, authenticity and
genuineness of the documents including contents thereof, in
accordance with law.

Hf aferreer sferfraw, 1894 — T 23

fafaer ufpar Gfdar, 1908 — amaer 41 a9 27

(i) gorm i — afaRea wrea — srgafa we & o =afey — sfafkad
ied &1 fAofg gaifa sx1 9 ycaer wee g1 aifev a1 g by
HRAA SROT BIT A1fRY |

(i) gwror — Srficreff B TXAAG P siqdwg Gfed STHT ARA@, gHIREHAT
IR Irafadwar fafr & gaR gwfd == 81|

Sanjay Kumar Singh v. State of Jharkhand
Judgment dated 10.03.2022 passed by the Supreme Court in Civil
Appeal No. 1760 of 2022, reported in AIR 2022 SC 1372

Relevant extracts from the judgment:

Applying the law laid down by this Court in the decision of 4. Andisamy
Chettiar v. A. Subburaj Chettiar, AIR 2016 SC 79 to the facts of the case on hand,
we are of the opinion that while considering the application for additional
evidence, the High Court has not at all adverted to the aforesaid relevant
consideration, i.e. whether the additional evidence sought to be adduced would
have a direct bearing on pronouncing the judgment or for any other substantial
cause. As observed hereinabove, except sale deed dated 29.12.1987, which as
such was rejected, there was no other material available on record to arrive at a
fair market value of the acquired land. Therefore, in the facts and circumstances
of the case, the High Court ought to have allowed the application for additional
evidence. However, at the same time, even after permitting to adduce the additional
evidence, the applicant has to prove the existence, authenticity and genuineness
of the documents including contents thereof, in accordance with law and for the
aforesaid purpose, the matter is to be remanded to the Reference Court.

*258. MOTOR VEHICLES ACT, 1988 - Section 3
Driving licence — Whether a person holding a driving licence in
respect of “light motor vehicle” be entitled to drive a ‘transport
vehicle of light motor vehicle class’ having unladen weight not
exceeding 7,500 kg? Matter referred to larger Bench by the three
Judge Bench of Apex Court in terms of the decision in Mukund
Dewangan v. Oriental Insurance Co. Ltd., 2017 ACJ 2011 (SC).
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e IfAfs, 1988 — €RT 3

Irell JqAd — T o Afdd, s U “gedl dlex IF” Ia Bl
Tl IR 2, 7500 fHelU™ A IR AR BT d&-RIET el URdsd
HIex I I &1 161 9™ & 77 e 2 — Seadd R 3 i <
frer &Y fis A ggT 1717 fawg sIRvea seaRe &l ferfids, 2017
vefial 2011 (gerefl) ¥ g¢ fvfa @ el § yavor &1 geedis &1 "afiq
foba |

Bajaj Allianz General Insurance Co. Ltd. v. Rambha Devi and
ors.

Judgment dated 08.03.2022 passed by the Supreme Court in Civil
Appeal No. 841 of 2018, reported in 2022 ACJ 953 (SC) (Three Judge
Bench)

259. MOTOR VEHICLES ACT, 1988 — Section 168
Absence of policy — Effect — At the time of accident, threshers
attached with the tractor — Threshers not insured — Insurer cannot
be held liable to satisfy the award — It is the owner of the vehicle or
the machine that is liable for any injury that has occurred due to
accident.

HreXa A9, 1988 — IRT 168

giferel &1 91T — YH1T — oAl & G99 YO g d 9red oSl AT —
duR BT 4F T8 o — drdal 1 At B e v @ o
IRl T8 ST A1 dhdl — S AT a1 &1 Wil E1 e & SR
g8 afa @ fod Scaverh g

Manglesh v. Jaykishan (since dead) through L.Rs. and anr.
Order dated 14.01.2022 passed by the High Court of Madhya
Pradesh in Miscellaneous Appeal No. 279 of 2004, reported in
2022 (2) MPLJ 550

Relevant extracts from order:

Having heard the learned counsel, | do not find any error committed by the
Tribunal that calls for any interference. The insurer would become liable only if
a policy exists and there is no liability fastened on the owner. In the instant case,
there is absence of policy itself. In the absence of a policy the insurer cannot be
held liable to satisfy the award. It is the owner of the vehicle or the machine that
is liable for any injury that has occurred due to the same. The Tribunal has
rightly considered the evidence and material on record and fastened the liability
on the owner of the machine.
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260. NEGOTIABLE INSTRUMENTS ACT, 1881 — Sections 138 and 141

(i) Offence against company — Vicarious liability — Cheques were
not issued by appellant in his personal capacity or otherwise
as a partner — It is not established that appellant was in-charge
and responsible for the conduct of affairs of the firm — Vicarious
liability in criminal law in terms of section 141 cannot be
fastened.

(ii) Necessary party — Demand notice issued was solely served on
authorized signatory of firm — Summon was neither issued to
firm nor firm has been made a party — Unless the company or
firm is arrayed as a party, Officers associated to the company
would not be convicted as vicariously liable.

R forada srferfraH, 1881 — €IRTY 138 Ud 141

() @i o favcg s — yfafafte <ifia — 3¢ afyaTa gaar § ar
AR ® ®Y A oRY 981 fear 1 — g8 wenfda =€) {6 ardiereff
B4 & AHl & Garad & ford yuRY iR TR o — muRifere
fafsr ¥ arT 141 @ siava yfaffte il aftRifYa =8 fear o
adbdT |

(ii) TS THPR — AT AT UF dd BH B JHd sXAERDAl I
fear T — 7 At v @ fawg IMERHT oM 31 7 AR T & B Bl
UHHR 91T — OId dP HU-] AT BH Bl AR & ©U d 81 SlsT
SITdT, U 9 S ARSI 1 ufafifee s1fic @ smaR w S T
SET ST AT |

Dilip Hariramani v. Bank of Baroda
Judgment dated 09.05.2022 passed by the Supreme Court in Criminal
Appeal No. 767 of 2022, reported in AIR 2022 SC 2258

Relevant extracts from the judgment:

In the present case, we have reproduced the contents of the complaint
and the deposition of PW-1. It is an admitted case of the Respondent Bank that
the Appellant had not issued any of the three cheques, which had been
dishonoured, in his personal capacity or otherwise as a partner. In the absence
of any evidence led by the prosecution to show and establish that the Appellant
was in charge of and responsible for the conduct of the affairs of the firm, an
expression interpreted by this Court in Girdhari Lal Gupta v. D.H. Mehta and anr.,
(1971) 3 SCC 189 to mean ‘a person in overall control of the day-to-day business
of the company or the firm’, the conviction of the Appellant has to be set aside
[State of Karnataka v. Pratap Chand and ors., (1981) 2 SCC 335]. The Appellant
cannot be convicted merely because he was a partner of the firm which had
taken the loan or that he stood as a guarantor for such a loan. The Partnership
Act, 1932 creates civil liability. Further, the guarantor’s liability under the Indian
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Contract Act, 1872 is a civil liability. The Appellant may have civil liability and
may also be liable under the Recovery of Debts Due to Banks and Financial
Institutions Act, 1993 and the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002. However, vicarious liability
in the criminal law in terms of Section 141 of the NI Act cannot be fastened
because of the civil liability. Vicarious liability under Sub-section (1) to Section
141 of the NI Act can be pinned when the person is in overall control of the day-
to-day business of the company or firm. Vicarious liability under Sub-section (2)
to Section 141 of the NI Act can arise because of the director, manager, secretary,
or other officer’s personal conduct, functional or transactional role,
notwithstanding that the person was not in overall control of the day-to-day
business of the company when the offence was committed. Vicarious liability
under Sub-section (2) is attracted when the offence is committed with the consent,
connivance, or is attributable to the neglect on the part of a director, manager,
secretary, or other officer of the company.

The demand notice issued on 4" November 2015 by the Bank, through its
Branch Manager, was served solely to Simaiya Hariramani, the authorised
signatory of the Firm. The complaint dated 7" December 2015 under Section
138 of the NI Act before the Court of Judicial Magistrate, Balodabazar,
Chhattisgarh, was made against Simaiya Hariramani and the Appellant. Thus, in
the present case, the Firm has not been made an accused or even summoned
to be tried for the offence.

The provisions of Section 141 impose vicarious liability by deeming fiction
which presupposes and requires the commission of the offence by the company
or firm. Therefore, unless the company or firm has committed the offence as a
principal accused, the persons mentioned in Sub-section (1) or (2) would not be
liable and convicted as vicariously liable. Section 141 of the NI Act extends
vicarious criminal liability to officers associated with the company or firm when
one of the twin requirements of Section 141 has been satisfied, which person(s)
then, by deeming fiction, is made vicariously liable and punished. However, such
vicarious liability arises only when the company or firm commits the offence as
the primary offender. This view has been subsequently followed in Sharad Kumar
Sanghi v. Sangita Rane, (2015) 12 SCC 781, Himanshu v. B. Shivamurthy and anr.,
(2019) 3 SCC 797 and Hindustan Unilever Limited v. State of Madhya Pradesh,
(2020) 10 SCC 751. The exception carved out in Aneeta Hada v. Indian Acrylic Ltd.,
(2000) 1 SCC 1 which applies when there is a legal bar for prosecuting a company
or a firm, is not felicitous for the present case. No such plea or assertion is
made by the Respondent.
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261. NEGOTIABLE INSTRUMENTS ACT, 1881 — Sections 138 and 145
Complaint u/s 138 — Defence evidence — Accused filed affidavit-of-
evidence in lieu of Examination-in-Chief — Not admissible — Affidavit-
of-evidence is discarded from record — Direction given to record
oral evidence as per procedure prescribed by law.

w1 foraa sifirfa, 1881 — R 138 U9 145

€RT 138 & JAavid uRkare —yforar e — ffigad = &1 wWia & R
UR H1Ed BT I9A—UF U9 fHar —urgd 2 — A1ed ST quy—uA e |
g T — faftr g1 FeiRa ufsan @ sgaR wieg siftfafaa fad o=
3 fde f&d

SBI Global Factors Ltd. v. State of Maharashtra and ors.
Oral judgment dated 03.03.2021 passed by the Bombay High Court
in Criminal Writ Petition No. 1916 of 2019, reported in 2022 (2) MPLJ 43

Relevant extracts from judgment:

In view of the elucidation of law by the Hon’ble Supreme Court in the case of
Mandvi Co-op. Bank Ltd. v. Nimesh B. Thakore, (2010) 3 SCC 83, it is clear that, an
accused in a proceedings under Section 138 of the Negotiable Instruments Act
cannot be permitted to file an Affidavit-of-Evidence in lieu of Examination-in-Chief.

In view of the aforestated settled position of law, the respondent Nos.2 and
4 herein cannot be permitted to file an Affidavit-of-Evidence in-lieu of Examination-
in-Chief. The impugned Order dated 1%t April 2019 is accordingly quashed and
set-aside. The evidence of accused No.3 i.e. Affidavit of Evidence in lieu of
Examination-in-Chief dated 5" March, 2019 is discarded from record of C.C.
No0.4311/SS/2015 by allowing the application of petitioner dated 1st April 2019.

The learned Metropolitan Magistrate is directed to record oral evidence of
original accused No.3 Mr. Bharatkumar V. Pandya (respondent No.4 herein) by
following necessary procedure prescribed by law in that behalf.

262. PREVENTION OF CORRUPTION ACT, 1988 — Section 7
Extra-judicial confession — Evidentiary value — Extra-judicial
confession is a weak piece of evidence — Unless such confession
is found to be voluntary, trustworthy and reliable, conviction cannot
be based on such confession without corroboration of other
evidence.

YR FaRer afefaH, 1988 — oRT 7

=rfaRed e fiefa — wifie g — faRed S iefa 1@ 9w
JHR P A1&d 8 — W4 dd VHI G pfa Wiees, wRikHe 1@ fawaad
21 8l, 3= HuIve gieg & o1 0 9 ipfa & smaR wR siwfufy TE
B &l 2 |
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Union of India & ors. v. Major R. Metri No. 08585N
Judgment dated 04.04.2022 passed by the Supreme Court in Criminal
Appeal No. 2196 of 2017, reported in 2022 (1) Crimes 126 (SC)

Relevant extracts from the judgment:

This Court in the case of Sahadevan and anr. v. State of Tamil Nadu, (2012)
6 SCC 403, after surveying various judgments on the issue, has laid down the
following principles:

“Upon a proper analysis of the abovereferred judgments of this
Court, it will be appropriate to state the principles which would make
an extrajudicial confession an admissible piece of evidence capable
of forming the basis of conviction of an accused. These precepts
would guide the judicial mind while dealing with the veracity of cases
where the prosecution heavily relies upon an extra-judicial
confession alleged to have been made by the accused:

(i) The extrajudicial confession is a weak evidence by itself. It
has to be examined by the court with greater care and
caution.

(ii) It should be made voluntarily and should be truthful.
(iii) 1t should inspire confidence.

(iv) An extrajudicial confession attains greater credibility and
evidentiary value if it is supported by a chain of cogent
circumstances and is further corroborated by other
prosecution evidence.

(v) For an extrajudicial confession to be the basis of conviction,
it should not suffer from any material discrepancies and
inherent improbabilities.

(vi) Such statement essentially has to be proved like any other
fact and in accordance with law.”

It could thus be seen that the extrajudicial confession is a weak piece of
evidence. Unless such a confession is found to be voluntary, trustworthy and
reliable, the conviction solely on the basis of the same, without corroboration,
would not be justified.

263. PREVENTION OF CRUELTY TO ANIMALS ACT, 1960 — Sections 4 and 9
riwis 11(d)
GOVANSH VADH PRATISHEDH ACT, 2004 (M.P.) — Section 11(5)
GOVANSH VADH PRATISHEDH RULES, 2012 (M.P.) — Rule 5
Confiscation proceedings — Effect of acquittal — Confiscation of the
vehicle — If accused is acquitted in criminal proceeding, amounts
to arbitrary deprivation of the right provided under Article 300 of
the Constitution of India.

JOTI JOURNAL - OCTOBER 2022 - PART I 311



g3l @ Yfa smyar &1 fawer AfSf=r, 1960 — aRIY 4 T 9
wgufed arT 11(5)
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B @ a1e Hl areq &1 AfERT fFa s afRye &1 TRa @ dfea@ @
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Abdul Vahab v. State of Madhya Pradesh
Judgment dated 04.03.2022 passed by the Supreme Court in Criminal
Appeal No. 340 of 2022, reported in 2022 (1) Crimes 330 (SC)

Relevant extracts from the judgment:

In the present case, the appellant’s truck was confiscated on account of
the criminal proceedings alone and therefore, under the applicable law, the
vehicle cannot be withheld and then confiscated by the State, when the original
proceedings have culminated into acquittal. It is also not the projected case that
there is a likelihood that the appellant’s truck will be used for committing similar
offence.

It should be noted that the objective of the 2004 Act is punitive and deterrent
in nature. Section 11 of the 2004 Act and Rule 5 of M.P Govansh Vadh Pratishedh
Rules, 2012, allows for seizure and confiscation of vehicle, in case of violation
of sections 4,5,6, 6A and 6B. The confiscation proceeding, before the District
Magistrate, is different from criminal prosecution. However, both may run
simultaneously, to facilitate speedy and effective adjudication with regard to
confiscation of the means used for committing the offence. The District Magistrate
has the power to independently adjudicate cases of violations under Sections
4, 5, 6, 6A and 6B of the 2004 Act and pass order of confiscation in case of
violation. But in a case where the offender/accused are acquitted in the Criminal
Prosecution, the judgment given in the Criminal Trial should be factored in by
the District Magistrate while deciding the confiscation proceeding. In the present
case, the order of acquittal was passed as evidence was missing to connect the
accused with the charges. The confiscation of the appellant’s truck when he is
acquitted in the Criminal prosecution, amounts to arbitrary deprivation of his
property and violates the right guaranteed to each person under Article 300A.
Therefore, the circumstances here are compelling to conclude that the District
Magistrate’s order of Confiscation (ignoring the Trial Court’s judgment of
acquittal), is not only arbitrary but also inconsistent with the legal requirements.
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264.

265.

PREVENTION OF FOOD ADULTERATION ACT, 1954 — Sections 7, 13
and 16

Selling adulterated food — Sample of namkeen taken by inspector
found adulterated — Report was sent to accused by Registered Post
— After marking his presence before Trial Court, he never applied
to get second sample examined by the Central Food Laboratory
u/s 13(2) — Accused was convicted and Appellate Court affirmed the
trial court’s judgment — At the stage of revision, accused cannot
take the plea of non-compliance of Section 13(2).

@rel ufsor fAaror fefaH, 1954 — gRIG 7, 13 U9 16
JufAi3ra @rer &1 fapa — Fers g1 foram a1 9 &1 1 Il
9T T — gfaass sifgad &l uofigd S §RT AWl T — fdEaReT
AT & FHeT A9+ IR Tl HM & IuRTd SUD gRT B3 1 g
T B GRT 13(2) D A=A DI @rel IRl 4 O dE @
Hae 4 3rded &1 faar 1 — AR Fd &l JIuRig ST AT 3R i
R A faaRer <A™ @ fofg a1 g fear — g @ WX )
AT RT 13(2) B JAUTATT BT 9919 MR TSI o PbaT 2 |

Devendra Kumar Agrawal v. State of M.P. and anr.

Order dated 07.04.2022 passed by the High Court of Madhya
Pradesh in Criminal Revision No. 3568 of 2021, reported in 2022
CriLJ 2048

PROTECTION OF WOMEN FROM DOMESTIC VIOLENCE ACT, 2005 —

Sections 2(f), 12 and 17

(i) Domestic Incident Report — Consideration of - When a Domestic
Incident Report is filed by a Protection Officer or a service
provider, Magistrate has to take into consideration the said
report — When an application is filed before the Magistrate by
the aggrieved person by herself or through a legal counsel,
Magistrate can pass any order without considering such report.

(ii) Shared household - Lived at any point of time — Not necessary
that at the time of filing of application, aggrieved person is in
domestic relationship and lives with respondent in shared
household — Even if at any point of time lived or had the right
to live and has been subjected to domestic violence, can file
the application.

(iii) Right to reside — Cannot be restricted to actual residence -
Even in absence of actual residence in shared household, she
can enforce her right to reside therein.
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axq, fEar 9 Afaamsn &1 |xevr aftf=m, 2005 — 9RIG 2(37),
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(i) @rsm el — fHd ¥ A =@ 8 — I8 Aaws TE © fF mdea
Td B G NifST aafdd, sdss & a1t =Re wadl 9 B — afe
foaeft W w1t § W@ B A1 @ &1 AfeR B8 a1 eRq R s1Rka
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(iii) fra™ &1 AP R — aafas Famg 9@ Hfa T fear s gwar —
9re arEdfad wu 9 difsa afgar s el 4 78 & 1, R i a8
gren Eefl ¥ W/ @ JARHR B 7T FR gEHd) 2|

Prabha Tyagi v. Kamlesh Devi
Judgment dated 12.05.2022 passed by the Supreme Court in Criminal
Appeal No. 511 of 2022, reported in AIR 2022 SC 2331

PROTECTION OF WOMEN FROM DOMESTIC VIOLENCE ACT, 2005 —
Sections 12 and 31

CRIMINAL PROCEDURE CODE, 1973 — Sections 468 and 482
Limitation — Application u/s 12 is not a complaint as defined u/s 2(d)
of CrPC — Breach of order u/s 12 of the Act constitutes an offence
as is clear from section 31 of the Act — Limitation period prescribed
u/s 468 of CrPC is not applicable — Limitation to file complaint will
not be calculated from the date of application u/s 12 but from the
date of breach of order.

o] i | wftarsit &1 |@vevr afef=me, 2005 — aR1G 12 ¢49 31
gus yfhar dfgdn, 1973 — 9T 468 UT 482

IR™AT — ORT 12 @7 3MATH, gRT 2(9) < 9.9, ¥ afvfa aRarg & 2 —
gRT 12 D 3R BT HIT WCd: ORT 31 & AU $HI TSd HIAT & —
ORT 468 <.9.9. 4 afvfa aRART &1a @np 981 — uRae ugd a1 @)
IRIHAT Y T aRT 12 F UTRA AR D HI DI e 9@ & S, T
& smae gyl fais 4 |

Kamatchi v. Lakshmi Narayanan

Judgment dated 13.04.2022 passed by the Supreme Court in Criminal
Appeal No. 627 of 2022, reported in AIR 2022 SC 2932
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Relevant extracts from the judgment:

The special features with regard to an application under Section 12 of the
Act were noticed by a Single Judge of the High Court in Dr. P. Padmanathan and
ors. v. Tmt. V. Monica and ors., 2021 SCC Online Mad. 8731 as under:

“19. In the first instance, it is, therefore, necessary to
examine the areas where the D.V. Act or the D.V. Rules
have specifically set out the procedure thereby excluding
the operation of Code of Criminal Procedure as
contemplated under Section 28(1) of the Act. This takes us
to the D.V. Rules. At the outset, it may be noticed that a
“complaint” as contemplated under the D.V. Act and the
D.V. Rules is not the same as a “complaint” under Code of
Criminal Procedure.

A complaint under Rule 2(b) of the D.V. Rules is defined as
an allegation made orally or in writing by any person to a
Protection Officer. On the other hand, a complaint, under
Section 2(d) of the Code of Criminal Procedure is any
allegation made orally or in writing to a Magistrate, with a
view to his taking action under the Code, that some person,
whether known or unknown has committed an offence.
However, the Magistrate dealing with an application under
Section 12 of the Act is not called upon to take action for
the commission of an offence. Hence, what is contemplated
is not a complaint but an application to a Magistrate as set
out in Rule 6(1) of the D.V. Rules. A complaint under the
D.V. Rules is made only to a Protection Officer as
contemplated under Rule 4(1) of the D.V. Rules.

20. Rule 6(1) sets out that an application under Section 12
of the Act shall be as per Form |l appended to the Act. Thus,
an application under Section 12 not being a complaint as
defined under Section 2(d) of the Code of Criminal
Procedure, the procedure for cognizance set out under
Section 190(1)(a) of the Code followed by the procedure
set out in Chapter XV of the Code for taking cognizance will
have no application to a proceeding under the D.V. Act. To
reiterate, Section 190(1)(a) of the Code and the procedure
set out in the subsequent Chapter XV of the Code will apply
only in cases of complaints, under Section 2(d) of Code of
Criminal Procedure, given to a Magistrate and not to an
application under Section 12 of the Act”.

It is thus clear that the High Court wrongly equated filing of an application
under Section 12 of the Act to lodging of a complaint or initiation of prosecution.
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In our considered view, the High Court was in error in observing that the
application under Section 12 of the Act ought to have been filed within a period
of one year of the alleged acts of domestic violence.

267. PUBLIC TRUSTS ACT, 1951 (M.P.) — Sections 22, 25 and 26

(i) Vacancies occurred in the Board — Can be filled through the
procedure as provided u/s 25 of the Act.

(ii) Removal of the trustees — No such discretion is available to
the Registrar.

(iii) Public Trust — Dispute relating to administration — The
directions ought to have been sought from the District Judge
as provided u/s 26 of the Act — Registrar has clearly acted in
excess of his jurisdiction to pass the order — Cannot be
countenanced in the eyes of law.

e A Aferf, 1951 (A.9.) — 22, 25 U9 26

(i) 1S A & B Raaar — Afef e $) aRT 25 & Faviad Suafera
gfshar & gRT & Yol &) &1 ¥l B |

(i) =fial &1 gerT 9T — USiae @ U U1 $is fadaifPer
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(iii) <N® =g — YN 9 Gdita faarg — st @) a1 26 © siaEa
Susel & agd forar =mamefer | A< yra s34 8T — ey uika
B # Gofa® gRT SFAMRSR 9 9181 Arax s fear & — ey a1
gfte 9§ guffa &l AT S wadn 2 |

Saurabh and anr.v. State of M.P. and ors.

Order dated 12.01.2022 passed by the High Court of Madhya
Pradesh (Indore Bench) in Writ Petition No. 26947 of 2021, reported
in 2022 (2) MPLJ 615

Relevant extracts from the order:

A perusal of the aforesaid provisions clearly reveal that if the vacancies
have occurred in the Board, it can be filled through the procedure as provided
under Section 25 of the Act, but in the present case admittedly the trustees
were appointed by the Trust itself and it appears that no such intimation was
given by the Board of trustees to the Registrar Public Trust which has led to
removal of the two trustees by the Registrar himself. In the considered opinion
of this court, no such discretion is available to the Registrar to remove the
Trustees and to direct the trust to conduct the election by appointing two new
trustees from Bharatvarshiya Digambar Jain Tirthkshetra Committee.

In the considered opinion of this Court the dispute between the parties in
the aforesaid public trust is in respect of its administration only, and for which
the directions ought to have been sought from the District Judge as provided
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under Section 26 of the Act. Thus, the Registrar Public Trust, Barwani has clearly
acted in excess of his jurisdiction to pass the impugned order which cannot be
countenanced in the eyes of law.

268. SPECIFIC RELIEF ACT, 1963 — Sections 16(c) and 20

(i) Agreement to sale — Nature of document — Merely because in
the document the purpose of sale of the property was stated
to be for the marriage expenses, the document which
otherwise can be said to be an agreement to sale, will not
become a loan agreement or security document.

(ii) Readiness and willingness — Once the execution of the
agreement to sale has been believed and it has been found
that the original plaintiffs were always ready and willing to
perform their part under the agreement and in fact they
remained present before the Sub-Registrar, the decree for
specific performance should be passed.

fafifdfse srgaiy sifif=r, 1963 — &IRTY 16(7T) T 20

(i) faa &1 Iy — SHEAS B IHfd — DI 39 HRYT & AT A
Tfed &1 fasa f5d oM &1 e faare wd Seafeaa faear mar 2,
TS Sl AT fIhA BT A4 BBl AT Dl ©, KT I AT
J12qar Ufafd &1 S T8 99 S |

(i) sSTg® 3R TURAT — TP IR fadHa & rgae &1 fsures favgaia /=
foram S SR I7 urT O & & ardiTor s9e STy & S 37U
AN BT T B3 @ ford 398 MR dor o R J8 a& & 9
Iu-—use & wHe IuRerd @ fafafds srgaiy &1 o uila a1
ST ATfevy |

Kirpal Kaur and anr. v. Ritesh and ors.

Judgment dated 22.03.2022 passed by the Supreme Court in Civil
Appeal No. 1991 of 2022, reported in AIR 2022 SC 1555

Relevant extracts from the judgment:

On a careful consideration of the agreement dated 11.02.2004, the first
appellate Court and the High Court have observed and held that the agreement
dated 11.02.2004 cannot be said to be a loan agreement and/or security
document, as alleged by the defendants. We have also gone through and
considered the agreement dated 11.02.2004. On reading the entire agreement,
it cannot be said that the agreement dated 11.02.2004 can be said to be a loan
agreement and/or security document. Merely because in the document the
purpose of sale of the property was stated to be for the marriage expenses, the
document which otherwise can be said to be an agreement to sell, will not become
a loan agreement and/or security document. If the agreement as a whole is

JOTI JOURNAL - OCTOBER 2022 - PART I 317



read, we find that it is an agreement to sell. Both, the first appellate Court and
the High Court have rightly not accepted the case on behalf of the defendants
that the agreement is a loan agreement and/or security document. At this stage,
it is required to be noted that as such it was never the case on behalf of the
defendants before the trial Court that the agreement is a loan agreement and/
or security document. Before the trial Court, the defendants denied totally the
very execution of the agreement and receipt of ¥ 3,50,000/-, which has been
rightly disbelieved even by the trial Court. It appears that before the first
appellate Court, for the first time, the defendants came out with a case that the
agreement is a loan agreement and/or security document.

Once the execution of the agreement to sell for a sale consideration has
been believed and it has been found that Jai Parkash and thereafter, the original
plaintiffs were always ready and willing to perform their part under the agreement
and in fact they remained present before the Sub Registrar, Nilokheri on
10.02.2005, which has been established and proved, the decree for specific
performance is rightly passed by the first appellate Court, which is rightly
confirmed by the High Court.

)
*269. SPECIFIC RELIEF ACT, 1963 — Section 20

Agreement to sale — Admissions — Once the vendor had specifically

admitted the execution of the agreement to sale and receipt of the

advance sale consideration, no further evidence or proof is
required.

fafafds iy sfeif—m, 1963 — aRT 20

faspa @1 agag — WPl — & IR W9 fagar fafifd< wu 4 fasa a1
JifasT &1 fsares aeon ify fasa ufawa & gita fier &= dar 2, af
= A& AT AT B ITaeqHhdr =gl &l 2|

P. Ramasubbamma v. V. Vijayalakshmi and ors.

Judgment dated 11.04.2022 passed by the Supreme Court in Civil
Appeal No. 2095 of 2022, reported in AIR 2022 SC 1793

[
*270. SUCCESSION ACT, 1925 — Section 63
(i) Execution of Will — Suspicious circumstances — When the

signature of the testator is disputed or the mental capacity of
the testator is questioned, it amounts to suspicious
circumstances.

(i) Fair distribution — While appreciating the genuineness of
execution of a Will, there is no place for the court to see
whether the distribution made by the testator was fair and
equitable to all his children or not — Court does not apply Article
14 to dispositions under a Will.
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ScNIfereR SIfefa4, 1925 — 9RT 63

() g &1 o — Wegerue Rl — Bt adgasal @«
e faarfea 2 a1 afigasal &) a9fie sraven &1 yeRra fean
AT 2, I8 Aasres uRReIfiEr 2 |

(i) froaer faaror — afaa @ fsues &) ggar &) fadeT oxad @
TEd @ fog I8 3@ 3 Tonsy 81 © [ afiasal g fean
7 faarer @Y wamt & fag fFsger ik =mRiTa @ ar wE) — axfiaa
@ I=avid fHY MY Ugy W AT ATV T 14 AR T BT 2 |

Swarnalatha and ors. v. Kalavathy and ors.

Judgment dated 30.03.2022 passed by the Supreme Court in Civil
Appeal No. 1565 of 2022, reported in AIR 2022 SC 1585

271. TRANSFER OF PROPERTY ACT, 1882 — Section 41

LIMITATION ACT, 1963 — Article 59

(i) Right of bonafide purchaser — Husband made an agreement to
sale — Later on, husband and wife filed collusive suit and decree
made in favour of the wife — Decree not registered and mutation
not done — Afterwards, husband sold property to bonafide
purchaser after receiving full consideration — Bonafide
purchaser gets possession and entry in revenue record was
also made — After five years, suit filed by wife — Bonafide
purchaser entitled to title over property.

(ii) Bar of limitation — Suit for cancellation of sale deed and
possession — Substantive prayer was of cancellation of sale
deed and relief of possession is consequential prayer —
Limitation period requires to be calculated with respect to
substantive relief claimed and not consequential relief.

Hufed sraver JFfefaH, 1882 — €RT 41

g Jrferras, 1963 — anfd@e 59

(i) wgWEl war &1 AR — ufd gRT fasa &1 Igae f&Har =, ufa @
gl A gRAae ol are yegd faar sk uehl & uer d fe) foar
— fe &1 9Sfia a1 rnaRer E e — gwErd § ufa gwa
AHAIAD a1 ¥ Yl yfawa g Hx "ufed faspa s & — agardh
HAT 7 Heoll YT B oG MA@l FST9 ST — Ui I garq
Uil §RT <161 YA — 9] $al 9ufcd R E&ed T HA bl
JAFRBRY |

(ii) o= &1 959 — fag 9= Q< &) 99 9 anfiu 2q 9 —
URaE gerdl fasa o3 k]qe fear srn ik wiRenfie weran
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anferaca utw fhar ST — 9REHET Brdl @) T IRAE AEEdl @
MR R B RN 7 6 aRonfis ggr—dr @ SR x|

Rajpal Singh v. Saroj (Deceased) through LRs. and anr.
Judgment dated 18.05.2022 passed by the Supreme Court in Civil
Appeal No. 3489 of 2022, reported in AIR 2022 SC 2707

Relevant extracts from the judgment:

The suit seeking cancellation of the sale deed was required to be filed
within a period of three years from the date of the knowledge of the sale deed.
Therefore, when the name of the appellant herein-original defendant No. 1 was
mutated in the revenue records in the year 1996 on the basis of the registered
Sale Deed dated 19.04.1996 and when he was found to be in possession and
cultivating the land since then, the suit was required to be filed by the original
Plaintiff within a period of three years from 1996. The submission on behalf of
the original Plaintiff (now represented through her heirs) that the prayer in the
suit was also for recovery of the possession and therefore the said suit was
filed within the period of twelve years and therefore the suit has been filed
within the period of limitation, cannot be accepted. Relief for possession is a
consequential prayer and the substantive prayer was of cancellation of the Sale
Deed dated 19.04.1996 and therefore, the limitation period is required to be
considered with respect to the substantive relief claimed and not the
consequential relief. When a composite suit is filed for cancellation of the sale
deed as well as for recovery of the possession, the limitation period is required
to be considered with respect to the substantive relief of cancellation of the sale
deed, which would be three years from the date of the knowledge of the sale
deed sought to be cancelled. Therefore, the suit, which was filed by the original
Plaintiff for cancellation of the sale deed, can be said to be a substantive therefore
the same was clearly barred by limitation. Hence, the learned Trial Court ought
to have dismissed the suit on the ground that the suit was barred by limitation.

272. TRANSFER OF PROPERTY ACT, 1882 — Section 41

POWER OF ATTORNEY ACT, 1882 — Sections 1A and 2

(i) Sale by Power of Attorney holder — The possession of an agent
under a deed of Power of Attorney is also the possession of
the principal and that any unauthorized sale made by the agent
will not tantamount to the principal parting with possession.

(ii) Sale by ostensible owner — Power of Attorney did not contain
authorization to sell - If bonafide purchasers does not exercise
reasonable care as required by proviso to section 41, he cannot
claim benefit of it.

(iii) Suit for partition — Is not always necessary for a plaintiff in a
suit for partition to seek cancellation of alienations.
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Hufed ar=avor Jrfeif-ras, 1882 — ©IIRT 41

H&ARA™ ferfa9, 1882 — IRIY 1% U4 2

() =R gRT A% — Y&RART & 3=avid AfHdl 1 g
YT T eI J=1 orar @ 3R 3If¥redal & g1 foar T «ig
Ifergpa faspa e & Inforucy & et g1 & 9o A} g1 |

(i) gwaE @il g™ gy — JEaRam @ a=avid AT d31 8
Jfrpd BIF &1 Scoiw 81 o1 — AT GHIfdd Bar JfFayaa Gasdr
T TEar 9T {5 ORT 41 & WRegd @ Aaid AaS 2, Al 98
IHPT AT TE o FHdT © |

(iii) T &1 arg — a9 @ 9 A ard) @ forg a7 e A TE
ghar f& a8 =g &1 FREASRoT 7 |

Mrs. Umadevi Nambiar v. Thamarasseri Roman Catholic
Diocese Rep. By Its Procurator Devssia’s Son Rev. Father
Joseph Kappil

Judgment dated 01.04.2022 passed by the Supreme Court in Civil
Appeal No. 2592 of 2022, reported in AIR 2022 SC 1640

Relevant extracts from the judgment:

The High Court has held and in our view rightly so, that if the respondent
had exercised reasonable care as required by the proviso to Section 41, they
could have easily found out that there was no power of sale.

Unfortunately, after finding (i) that the Power of Attorney did not contain
authorization to sell; and (ii) that the respondent cannot claim the benefit of
Section 41 of the Act, the High Court fell into an error in attributing constructive
notice to the appellant in terms of Interpretation Clause in Section 3 of the Act.

Two things are important for the interpretation clause to come into effect.
They are: (i) willful abstention from an enquiry or search; and (ii) gross
negligence. Explanation | and Explanation Il under the interpretation clause are
applicable to the person acquiring an immovable property, the transaction
relating to which is required by law to be effected by a registered instrument.
The High Court has turned the above interpretation clause upside down and
held the Principal in relation to a deed of Power of Attorney, to have had
constructive notice in terms of Section 3, of a sale effected by the agent.

The reasoning given by the High Court for holding that the appellant ought
to have challenged the alienations, is that the appellant was out of possession.
Here again, the High Court failed to appreciate that the possession of an agent
under a deed of Power of Attorney is also the possession of the Principal and
that any unauthorized sale made by the agent will not tantamount to the Principal
parting with possession.
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It is not always necessary for a plaintiff in a suit for partition to seek the
cancellation of the alienations. There are several reasons behind this principle.
One is that the alienees as well as the cosharer are still entitled to sustain the
alienation to the extent of the share of the co—sharer. It may also be open to the
alienee, in the final decree proceedings, to seek the allotment of the transferred
property, to the share of the transferor, so that equities are worked out in a fair
manner. Therefore, the High Court was wrong in putting against the appellant,
her failure to challenge the alienations.

The learned counsel for respondent relied upon the decision of this Court
in Delhi Development Authority v. Durga Chand Kaushish, (1973) 2 SCC 825, in
support of his argument about the rule of interpretation to be adopted while
construing Exhibit A-1, the deed of general Power of Attorney. He also relied
upon the Judgment of this Court in Syed Abdul Khader v. Rami Reddy and ors.,
(1979) 2 SCC 601, for driving home the question as to how the deed of Power of
Attorney should be construed.

We do not know how the ratio laid down in the aforesaid decisions could
be applied to the advantage of the respondent. As a matter of plain and simple
fact, Exhibit A-1, deed of Power of Attorney did not contain a clause authorizing
the agent to sell the property though it contained two express provisions, one
for leasing out the property and another for executing necessary documents if a
security had to be offered for any borrowal made by the agent. Therefore, by
convoluted logic, punctuation marks cannot be made to convey a power of sale.
Even the very decision relied upon by the learned counsel for the respondent,
makes it clear that ordinarily a Power of Attorney is to be construed strictly by
the Court. Neither Ramanatha Aiyar’s Law Lexicon nor Section 49 of the
Registration Act can amplify or magnify the clauses contained in the deed of
Power of Attorney.

As held by this Court in Church of Christ Charitable Trust and Educational
Charitable Society v. Ponniamman Educational Trust, (2012) 8 SCC 706, the
document should expressly authorize the agent, (i) to execute a sale deed; (ii)
to present it for registration; and (iii) to admit execution before the Registering
Authority.

It is a fundamental principle of the law of transfer of property that “no one
can confer a better title than what he himself has” (Nemo dat quod non habet).
The appellant’s sister did not have the power to sell the property to the vendors
of the respondent. Therefore, the vendors of the respondent could not have
derived any valid title to the property. If the vendors of the respondent themselves
did not have any title, they had nothing to convey to the respondent, except
perhaps the litigation.
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CIRCULARS/NOTIFICATIONS

NOTIFICATION OF MINISTRY OF WOMEN & CHILD

DEVELOPMENT DATED 31-08-2022 REGARDING DATE OF

ENFORCEMENT OF JUVENILE JUSTICE (CARE & PROTECTION
OF CHILDREN) AMENDMENT ACT, 2021

3 faeoll, 31 WA, 2022

BIIM. 4127(31). — DT WBR, fHAR I @TAD] DT @G 3R FReT0T)
e 7RI, 2021 (2021 BT 23) B TRT 1 BT IYURT (2) FRT UG AfHTAT BT TN
Rl gU 01 RITRR, 2022 BT IH dRRG & w9 H 71790 Bl 2 gt Iaa rfaf==m gge
ST |

[WT. 9. Heeeg—11—20 /2 / 2019—ATSeg—II-41T (1)]

Ji%T IREl, Fga e

NOTIFICATION OF MINISTRY OF WOMEN & CHILD

DEVELOPMENT DATED 31-08-2022 REGARDING DATE OF

ENFORCEMENT OF JUVENILE JUSTICE (CARE & PROTECTION
OF CHILDREN) AMENDMENT ACT, 2021

New Delhi, the 315t August, 2022

S.0. 4127(E). — In exercise of the Powers conferred by sub-section (2) of
section 1 of the Juvenile Justice (Care and Protection of Children) Amendment
Act, 2021 (23 of 2021), the Central Government hereby appoints the 15t day of
September, 2022 as the date on which the said Act shall come into force.

[F. No. CW-11-20/2/2019-CW-II-Part (1)]
TRIPTI GURHA, Jt. Secy.

JOTI JOURNAL - OCTOBER 2022 - PART IlI 5



fHeR = (STadl B @RE AR AxE0T) ey 7,
2016 & WINGA DI ARYAT, fe-lid 01 RyawR, 2022
AL, 678(31). — DT WBR, [HIR I (@TAB] BT I@RE AR FReT07)
HAfSIH, 2015 (2016 BT 2) BT IRT 110 fb IU—GIRT (1) & WD §RT Tawd LGl
BT YART B Y, [HR R (STAB] DI SWNE AR FREAT) ATee 71709, 2016 BT

e foar Tar 8 Ry IRA &7 Ioius ((rAaRe) § f&91d 01 RiawR, 2022 &
BTG fopar Tar 2 |

o fraATEae $ 9 IR HIe & AEIH | ey fHa1 S Gaar 7 |
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IMPORTANT CENTRAL/STATE ACTS & AMENDMENTS

YR Bk A @Tdaal @ ;@I 3R FvEon)
a9, 2022
PHHIG 6458—12—2022—TdN—2— I ¥NA Tdg gRT iR =g (qretadl @l
TE—G IR AReIvN) AfATH, 2015 B ORT 110 H & yraem=i & uRviey # Aeay<yr

PR =T (FTedd! & @G AR AReon) 99, 2022 fFRT gRT IR @1 T8 &, R
ARG oMY (SRR ¥ i 25 3R, 2022 T UHTRIG fdbar M g |

I ATl BT R MR BIS & ARdT A AT fHaT S FahvelT ¢ |
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gfasirt aiferlevd a=ar &4 RNT 9reifsr=gs
glar7 981 9 aradhq || 2917 e[l (caiadl
SUSHIAIYrET: awivs HRYIY ¥aayl 7 dra-d//

ot gfasir @i, & a1, far siv aa7 9 sifaar vy
gifefa ggrvawy dgl &1 fAvavy grerd &% T/

de @ gvsdifa & fgw srgar ot w9 Afa e+ w8
7 & A9y fag 9 o8 &1 smaver aw i HH
waeerare! T8 8%/ |

Take an oath that by your mind, deeds and words you
shall protect the people considering it as equivalent to
the creator; that you shall act in accordance with Dandniti
and not your own caprice.

—Mahabharata, Shantiparva, 59, 106-108
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